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THE DEPUTY CHAIRMAN: We will take it up tomorrow.
(Interrupions).

DR. T. SUBBARAMI REDDY: Madam, why did you allow them to
speak? Why aren't you allowing us to speak? It is very unfair. (Interruptions).

THE DEPUTY CHAIRMAN: Don't behave like this. I have noticed
that Members from this side have become very unruly. When I called your
leader to speak, you are not allowing. Is this the way you behave with your
own people? (Interruptions). We will take it up tomorrow.

SHORT DURATION DISCUSSION
On Disinvestment of Public Sector Undertakings

SHRI PRANAB MUKHERIJEE (West Bengal): Madam Deputy
Chairperson, I express my gratitude to you for allowing me to raise the
discussion on disinvestment of public sector undertakings under Rule 176.

Madam, we have discussed the issue of disinvestment a number of
times and mostly through the initiative taken by the private. Members. So far
as the Government's position is concerned, almost in every year's B'udget,
they indicate a figure in the Budget documents that certain amounts will be
realised through the disinvestment process. And, most of the times, we find,
at the end of the year, when the Revised estimates are made available,
through the Budget documents, those targets remain unfulfilled and we are
nowhere near the targeted figures, which were projected at the initial stage of
the Budget. We are not going to discuss the Tenth Five-Year Plan, as it has
not yet been approved by the N.D.C. But, what we find that Rs.78,000 crores
will be realised through the route of disinvestment. The contemporary events,
and also the sharp differences in the Council of Ministers on the issue of
disinvestment,' as reported in the newspapers, we find that apart from the
concept of joint responsibility, sacrificing in a parliamentary form of
Government. It raises substantial issues is not desirable that Ministers should
express their views, air their individual opinions, publicly. But, those were
the traditions of the past. We are living
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in a new regime, where each and every individual Minister expresses his
views, irrespective of the position taken by the Cabinet, as a whole. However,
this time this practice raises substantial policy matters which we should
discuss I would ndt like to go through the entire process. I will be a little
selective. We find in the Press on the 2™ September, 2002, and I quote that
the Defence Minister, while opposing the process of disinvestment observed,
"Public sector undertakings have come into existence on tax-payers' money.
The assets thus created should not be handed over to corporate sector, to
create private monopoly. Let us assume a PSU becomes a monopoly, but on
the plea that PSU is a monopoly, you cannot create a private sector
monopoly." It is followed by Shri Ram Naik, as the newspaper report on 8" of
September, "He is strongly against the disinvestment of HPCL and BPCL to
private firms before a proper system to stabilise the recently de-regulated
sector to disrupt the supplies, as it could stall the present barter system
between the oil firms." These are all the reports published in newspapers, in
the month of September alone. On 17" of September, another Union Minister
joins the headline of The Asian Age of that day, "Union Minister Dhindsa
opposes privatisation of profit-making fertilizer company." He is followed by
another Minister, Minister in-charge of Heavy Industries, Shri V.K.Patil. He
writes a letter to the Prime Minister, and before the letter reaches the desk of
the Prime Minister, we find a news item in The Statesman on 18% of
September, that he opposes the disinvestment, as strategic sale of the PSU was
opposed by his party supremo. Then, HRD Minister does not lag behind. He
also joins the issue and he ultimately convenes a meeting with some of his - if
I use the word, if I am permitted to use the word - "fellow travellers", and
they evolve a strategy of how to oppose the disinvestment process.

On 3™ October, the RSS Chief thunders and the report this appeared
in the Indian Express of that day -- " Sack all those who are against
Swadeshi". And, ultimately, we found the Prime Minister's intervention in a
very feeble, oblique manner when his Council of Ministers were expressing
their divergent views on disinvestment, a major policy of the Government of
India. We find that on 6™ October and there is a newspaper item on 6"
October, while addressing the full Planning Commission and endorsing the
figure, which I have already quoted, that during the Tenth Plan period,
Rs.78,000 crores are to be mobilised, through disinvestment he hardened his
position on reforms. This is the point which I
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would like to emphasise. I would like to know from the Government: Do they
consider that disinvestment is the core of economic reforms, that privatisation
is the core of economic reforms, distancing itself from industrial and
economic activity and keeping the Government of the day neutral is the core
of economic reforms? These are some of the basic issues which are to be
answered. And, precisely because of that, we thought that a discussion should
be raised on the floor of this House.

Before I come to certain other aspects, I would like to point out one
thing very clearly. Very often, rather, more than often, it is pointed out, "The
policies which we are pursuing, are the extension of the policies which
Congress initiated." I thank them, those who say it, because while sitting on
this side, they opposed those measures tooth and nail, including the decision
of signing the World Trade Agreement on 14™ April, 1994. But it is not
correct; the policies which are being pursued, are not the extension of the
policies which were initiated by the Congress during the years 1991-96. To
remove this misunderstanding, we must clearly point out and spell out what is
the difference between the policies which they are pursuing and what our
perception was, what we did and what we wanted to do. Madam, in regard to
disinvestment, Dr. Manmohan Singh made the first policy statement, while
presenting his Budget on 24" July, 1991. I quote from his Budget speech. He
observed: "In order to raise resources, encourage wider public participation
and promote greater accountability, up to 20 per cent of the Government
equity in selected public sector undertakings would be offered to mutual
funds, investment institutions in the public sector and also to the workers in
these firms. That was the policy of disinvestment which was initiated by Dr.
Manmohan Singh. Is that the policy being pursued today? No. These were the
conditions under which we articulated our policies. Even in January, 2001, we
adopted a document, titled "Summary of the recommendations of Economic
Introspection Group" which is the basic document in regard to disinvestment;
-- I am not going to read out the details - it is a public document published by
AICC anybody can have it -- where In pages 21-23, we have discussed in
detail our approach to disinvestment. We have made it quite clear that no
profit-making public sector undertakings should be disinvested. If they enjoy
monopoly, create level play ground for all in a competitive atmosphere. If
they earn profit in a comparable situation, there is no reason, why they should
be disinvested and for what purpose.
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Secondly, there must be made a distinction between those public
sector enterprises, which were set up by the Union Government and which
were ultimately taken over under IDR Act and those which were originally in
the private sector and because of the sickness in the private sector, the Union
Government had to undertake, like a large number of textile mills, engineering
works, transport organisations, plantations etc. They were not originally
established by the Union Government, they were in the private sector and
when they become sick under the private sector, to protect the employees
interest, they were taken over. In our system, we could not provide the social
security and I am talking of the early 70s, when there were not even this much
of social security as available today. In order to protect the job opportunities
of the workers and to make an effort to make them viable, those were taken
over under IDR Act and if you think that the losses incurred by them are the
fault of the public sector culture, I think, it is not correct.

The third most important thing, Madam, where surely the Congress
party would like to distance itself, is the ideological assault on public sector
culture. We do never believe; neither we did believe in the past, nor we are
going to believe now or would not believe in future, that all public sector
enterprises are a burden on the exchequer; it is not so. We are prepared to
make it professionalised and remove the bureaucratic control. There is no
harm. Allow them to compete along with others in a competitive atmosphere,
create level play ground for ai\ of them. Those initial stages of infancy are
over. Now, they are mature. Now, they can compete with others. For what
specific reasons, are you going to hand over them, and hand over the assets, to
the private sector? Then, the next question that comes is, Madam, what would
you like to have through the route of disinvestment? For what purposes, the
proceeds of the disinvestments will be used? To bridge the revenue gap? To
meet the normal consumption expenditure? We are disposing of all capital
assets. These capital assets were created either by borrowing money or by tax-
payers' money over the years. If, I remember correctly--and, I am subject to
correction by the hon. Minister, who is an erudite scholar also, in this area -
we started with five public sector enterprises with an investment of Rs.29
crores in 1951 when we began the First Five-Year Plan and today, the
investment is huge , more than two and a half lakh crores of rupees.

I agree that we are not getting the due returns which should have
been made available to the exchequer. And, earning profit is not wrong
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with the public sector culture. If you look at the 12-point charter which was
placed before the public sector managers after the Industrial Policy Resolution
of 1956, in item No.6, profit making was one of the-responsibilities of the
public sector enterprises. But, I do agree that certain distortions, certain
discrepancies crept in and inefficiency has crept in, over the years, not only in
the public sector but also in the private sector. Therefore, it was thought that
we must professionalise it, and we must remove the bureaucratic controls.
And, to the extent we have been able to do that, we have achieved success.
Where we have not been able to professionalise it, where we have not been
able to place it in competent hands, and where market operations and market
conditions have been subjected to political considerations, there the problems
have arisen. Therefore, you can remove these evils. = But why a:e you
divesting

yourselves? It is just like disposing of the family silver to meet your current
consumption expenditure. How long will these assets be available to you? If
you are to obtain these Rs.78,000 crores through the disinvestment route
during the Tenth Five Year Plan, for God's sake, please tell me, what this
amount would be in terms of percentage of the total public sector outlay you
are going to have during the Tenth Plan. Even if I assume that it would be
doubled from Rs.8,79,000 crores, which was the public sector outlay during
the Ninth Plan, it would be roughly about Rs. 19,00,000 crores. Then, if you
take Rs.78,000 crores out of that, what would be the percentage?

Then, another question comes here, which is about the way the
disinvestment is taking place. I will just quote what we have suggested, very
recently, in the Bangalore Congress, which was held on the 17" and 18" of
March, 2001. I will quote a few lines from the resolution that we adopted
there. It says:

"Disinvestment and privatisation would be carried out in
accordance with the clear policy priority and transparent
modality, not as an assault on the public sector, but in the
interests of ensuring that the Congress heritage of a mixed
economy reflects changing requirements and evolving
imperatives. Government holdings in the public sector
undertakings, which have a consistent record of making
profits, will not be reduced below 51 per cent, nor will the
Government holdings in the nationalised banks brought
below 51 per cent. To ensure a vigorous and nation-serving
public sector, the Congress will take all the
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necessary measures including the professionalisation of the
enterprises. Public enterprises that are making healthy profit
on a continuous basis in a competitive atmosphere will be
provided all opportunities for further growth".

If you have that policy, there is no quarrel. But, do you have that
policy? If there is a policy, then why is there this divergence of views? What
is happening in the Government? I may like it, or I may not like it, but this is
the Government which is ruling 100 crores of people, and this is the
Government which is formulating policies. You have received the mandate to
rule this country for five years. You cannot sort out issues amongst
yourselves. And, what is the intervention of the hon. Prime Minister? First, we
find that, when this debate started picking up on the 4™ of October, the
newspapers reported that the Prime Minister has advised the Deputy Prime
Minister to sort out the issues. Another newspaper gives the story, with the
caption that the Prime Minister advises the Deputy Prime Minister to reign in
the Sangh Parivar. Before the Sangh Parivar came out with its response, some
important Ministers met a leader of the Sangh Parivar, particularly the RSS
chief. Now, these are your internal matters, and I am not concerned with them.
But I am concerned with the Ministers, because you are collectively
accountable to the people of this country, through their representatives in Lok
Sabha. You are collectively accountable to the 64 crore voters, a majority of
whom have sent you to this office. And, in democracy, numbers are important.
As you have the numbers, you are there; and as we do not have the numbers,
that is why we are here. Now, I would like to know what the policy is. What
has happened in the case of the Centaur Hotel? How could you justify it?
When you dispose it of, technically, you may be absolutely correct in saying
that it was done according to the parameters which you have decided.
Yesterday, the Minister was responding to a question in the other House, but
whatever little bit has appeared in the newspaper, if I have read the newspaper
reports correctly, his argument was that the parameters were determined by
the Civil Aviation Minister or the Ministry. Is it all? Is it adequate? How is it
that when you find a particular undertaking is making loss, you would like to
get rid of it? Somebody buys it, and in a short span of time, by disposing of
that property, he makes a huge amount of money. If the information is
incorrect, please correct me. Have you ever taken into account the replacement
cost? Have you ever taken into account, in your parameters, the amount
invested in building these assets over the years? Whose money
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is it? It is the taxpayers' money. Therefore, not for the first time, on earlier
occasions also, Madam Deputy Chairperson, you will recall that when I raised
the discussion on this issue, I suggested four things to the Government. I
asked whether they would formulate a policy that if a public sector
undertaking had a track record of continuously making profit, in a non-
monopoly atmosphere, in a competitive environment, you will not allow it to
be disinvested. If they feel that they do not require money from you for
modernisation, for expansion and for technological upgradation, why should
you come in the picture? If you have money, give it through the Budget. If
you don't have money, you can tell them that they can dispose of a part of
their assets to raise resources from the market so that that could be deployed
for expansion, for modernisation and for technological upgradation. Why do
you take, that money to bridge your revenue gap, when it is your incompetence
or inefficiency which leaves a huge revenue gap between the* budgeted target
and the revised target? Can you tell me, in anyone of these four years, from
1998 onwards, in 1998, 1999, 2000, 2001 -- for 2002, the final figures will be
made available to us only on 28" February when the Budget is presented --
whether the Finance Minister has been able to mop up his own money, tax
revenues from the people, from the taxpayers, as per the target which he fixed
for himself in the Budget? Has he been able to do it? What was the gap in the
last year's Budget? It was more than Rs.21.000 crores. If a Finance Minister
fails to mobilise his own money, his own resources to the extent of Rs.21,000
crores, and there is a huge budgetary gap, how can he take a shortcut route of
bridging this gap by disposing of the capital assets which have been built up
over the years through the taxpayers' money and through borrowed money?

My second suggestion to the Minister is - I have done it earlier and I
am repeating it now - this. Why don't you create a separate fund out of the
disinvestment which you are going to have, because I cannot prevent it? If it
happens, then why can't you have a separate fund which you should use only
for the growth of public sector enterprises? The third alternative route you
can think of is, to use it for retirement of public debt. Can you assure us that
whatever would be made available through the disinvestment route, would be
utilised either for the growth of public sector enterprises or for the retirement
of public debt? In that case, at least, there will be some discipline and
restoration of the serious fiscal imbalance which has been created. Last year--
I am not talking of non-tax revenue;-the tax revenue was roughly Rs.1,82,000
crores; [ am talking of the Revised Estimates; we
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will be having the actual figures when the auditors' report is made available.
Of that, Rs.1,06,000 crores is going towards meeting the interest liability.
Therefore, of your own money, you will be left with only Rs.76,000 crores,
while the expenditure of the Government of India for 365 days is more than
Rs.4 lakh crores.

The internal debt trap, where we have fallen, is going to pose a
serious problem. In the last Session, we had the privilege of raising a
discussion on the State finances. Most of the State Governments are in a
precarious situation. Some of the State Governments, we used to appreciate.
At least, during my days, when I was in the Planning Commission, I used to
suggest to some of the State Governments, by citing the examples of some
other States; I used to say, "Why don't you follow them when they are having
so much cash reserves? Why can't you follow their example and try to imitate
them?"

But today, hardly there is any State which can be cited as an
example. They are all reeling under the debt trap. It is not their fault alone.
They are responsible and Centre is also responsible. Don't try to point out that
only the Fifth Pay Commission is the villain of the piece. Who asked you to
accept those recommendations in toto? Was there any compulsion? You are
running the Government. Who asked you? It was not accepted by the
Congress Government. What were the recommendations of the Fourth Pay
Commission? The then Government didn't do it.

If the Central Government indulges in populism, if the Central
Government can't withstand the pressure from an organised lobby, how can
you restore the fiscal discipline? How can you maintain the federal finances
of the country? At one point of time, when a State Government was weak,
when if was on the defaulters' list, it could have looked up towards the
Central Government, the Federal Government. In our whole Constitutional
structure, the Indian Finance Minister is not merely the Finance Minister of
the Union Government, but he also has a role, as the Federal Finance
Minister. Therefore, these are the issues which are arising out of the policies
being pursued today.

There must be transparency. When I say 'transparency', I don't mean
'accounting transparency.' I mean, you take the social inputs also into
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account; you also take into account the replacement cost; you also take into
account the overall environment. What is the worth of a policy if you are
only going to talk of it? If a Government can't withstand the pressure of its
own employees, if it goes on succumbing to their demands, what is the use of
its policy? Look at the difference in scenario, between the First Pay
Commission and the Fifth Pay Commission. What is the gap? Everybody is
indulging in competitive populism. If you go on doing so, wherefrom would
the resources come?

Sometimes, it appears to us that we are trying to distribute non-
existing resources! It is not going to help. You feel that Rs.2 and half lakh
crores worth of assets are available to you, and, therefore, you can dispose it
off, and, of that, you may get Rs.78,000 crores during the Tenth Plan. Why
can't you be realistic? From your own experiences, can you point out a single
year in which you achieved your target, except for one year, when you floated
a bond and you reached the disinvestment target? Can you point out a single
year? There will be a huge gap in the tax revenues, leading to consequent
gaps in revenues, leading to increased revenue deficit, ultimately, leading to
fiscal deficit. Some attempts will be made to bridge that gap, by selling the
capital assets. That is not at all a sound policy. Madam Deputy Chairman, we
can't accept that policy. We do feel, this is totally an erroneous policy and I
would plead with the Government to think over it again. Even if there are
differences amongst your own colleagues, don't brush them aside. Even if
there are differences amongst your colleagues, do not brush them aside. You
consider them if they have something. For God's sake, do not try to befool
everybody that only disposal of the capital assets is the core of the economic
reforms. Economic reforms have a much more larger dimension, a much
more larger perspective. Disposal of sick, recurring loss making units under
the control of the Government is just one small part of it. We are not talking
of the continuously incurring loss making units. You dispose them of
provided that it is done with a human face. If you do not have money, do not
accept the liability, do'not accept the responsibility. Those days are gone
when there was pressure. But those units which are giving golden eggs, for
God's sake, do not kill them.

Madam, I thank you for giving me this opportunity to speak.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Madam Deputy
Chairperson, I thank you for this opportunity to speak on this issue. Madam,
this issue has been discussed on the floor of the House umpteen times.
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We could build up a large industrial base, particularly in the public sector,
which has played a very pioneering role in building of the economy of this
country. When for the first time it was formulated that India should opt for a
public sector-oriented economy, it was a historical necessity because we
needed large infrastructural projects for which we needed industries such as
cement, steel, etc., in the core sector. The private sector was not geared up
enough to invest in a large way to meet this demand. There was a .prohibition
on transfer of technology from individual to" individual. So, that was the
historical necessity for setting up industries in the public sector. As I said,
they have played a very prominent and pioneering role in the economy of this
country. And with a conviction, I can say that the private sector has grown
because of the public sector's pioneering role in this country. As the economic
scenario throughout the world has undergone a transformation, and to a
certain extent due the failure of the command economy at global level, we are
rather constrained to follow the same. Now we are reverting to capitalist-
oriented economy. We have made a policy that the Government should
distance itself from industry and business so that it can concentrate more on
the improvement of economic standard of the people and improve the human
development indicator. Our Party, the Telugu Desam Party, is more
committed in favour of that economy. We are more committed to the reforms.
We have been very vigorously pursuing these reforms in our State also. I do
admit, Madam, with large holdings in equities of public sector undertakings
with hundreds of crores of rupees and people's money is involved in it, it is
not an easy job to make disinvestment. But, however, the Government has to
ensure the maximum amount, as I have been pleading umpteen times, that we
should try to ensure to get the maximum amount. After all, these assets have
been built over a period of time with public money. As the hon. Member has
said, "It is like a family jewellery; which, a family is compelled to sell only
under extreme circumstances; as we have been doing." So, we have to ensure
that we should realise a proper value for the assets which have been created
by us. Not only that, we should appear to be doing so. The taste of the
pudding lies in its eating. You may adopt any type of valuation -- Net Asset
Value, discounted cash flow or profit earning or whatever method you adopt -
-ultimately, the benchmark is, what is the amount that has come to the
Government by selling it. That is very important. And, I do not want to go
into individual cases. I am told that the Government should adopt a
transparent system so that the people should not feel that their assets are being
sold for a song.
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Madam, one more suggestion I would like to make. Let us not create
monopolies in the private sector. That is a very dangerous thing. And,
substitution of private monopoly in a public monopoly system is very
horrendous to the economy of this country. We have to take the facts --the
realities, the resources that are available, the needs of the people and the
culture of the people - into consideration. We cannot have a tailor-made
economic policy in this country. We have to formulate our own economic
policy by taking all these factors into consideration. Madam, even the diehard
capitalists and the champions of this capitalism will never accept monopoly
in the private sector economy. We have got very valuable natural resources --
gas, iron ore, coal, etc., — in this country. So, let us not allow the
monopolistic houses to squander these natural resources for their own
advantage, to create islands of prosperity. And, we are living in the midst of
ocean of poverty. So, let us not contribute to creating the islands of prosperity
in this country. After all, we are answerable to our posterity. Let us not live
with an impression that this is the last generation. We have to save the fossil
fuels that are available in this country. They should be made available to the
next generations.

My next suggestion is this. Madam, it has been stated umpteen times
and it has also been stated in the objectives that to reduce the fiscal deficit and
to redeploy these funds -- sale proceeds of disinvestment -- in other areas
where it is needed, but, to what extent, we have achieved this objective?
There are some four or five objectives. To what extent have we achieved to
reduce the fiscal deficit? Let us not say that to reduce the fiscal deficit, we are
selling the PSUs. There are umpteen number of ways through which you can
reduce the fiscal deficit. They are: public expenditure, save or improve the
income of the Government, broaden the tax base and make the country
generate more wealth, because we are not concentrating on the areas where
we can contribute. The industrial productivity and the agricultural
productivity, when compared with other countries, are far, far less in this
country. And, let us pay attention on those areas where country's wealth is
generated and the living conditions of the common man are improved so that
there will be a mass demand for the goods; and the industrial activity is
reinvigorated. This is the system or formula which we have to formulate to
develop the economy of the country. It has become a nightmare for us.

I have been reading about the fiscal deficit dangers. But, at this
juncture, if you have baseless apprehensions about the fiscal deficit and

203



RAJYA SABHA [4 December, 2002]

reduce public expenditure, we are throwing this country virtually into
disarray. Public investment should be there in the core sectors. Disinvestment
of public sector does not mean that the Government is absolved from its duty.
The onus lies on the Government to develop the economy of this country. It
has to play a pro-active role.

One more suggestion I want to give. It is with regard to the services
of consultants. Madam, in the process of disinvestment, we have been
utilising the services of consultants in various capacities -- as a merchant
banker, as an institution to identify a person who can buy shares -- by the
same firms. So, there is a conflict of interests which is detrimental to the
public interest. So, this aspect has also to be taken into consideration. I would
also like to suggest that you should have a very, very transparent
disinvestment policy. (Interruptions)

THE DEPUTY CHAIRMAN: You should not address the Member.
When you say 'you', it means you are addressing me, that is, the Chair. And, I
have nothing to do with it. (Interruptions) Instead of 'you', you can say 'the
Government". (Interruptions)

SHRI C. RAMACHANDRAIAH: Okay, Madam. It means, I have to
see you and address the Government. (Interruptions)

THE DEPUTY CHAIRMAN: No; no. Not that way. You see, as per
the procedure you should say 'the Government', but if you say 'you', it means
you are directing me, while I have no role to play. (Interruptions)

SHRI PRANAB MUKHERIJEE: Madam, I also do like that. But
when I say 'you', I mean "the Government, through you'. (Interruptions)

SHRI C. RAMACHANDRAIAH: Thank you. He came to my
rescue. (Interruptions)

THE DEPUTY CHAIRMAN: When you say 'through you', that
covers everything.

SHRI C. RAMACHANDRAIAH: Madam, it is a very strange
phenomenon in this country that even the private sector Companies are being
financed -- that too, to the extent of more than 90 per cent -- by the
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financial institutions in which the money of the people is involved. Suppose a
company has to be promoted. The debt-equity ratio in this country is 25:75 or
may be 30:70. Out of this 25 per cent, not even five per cent is coming from
the promoters. It is a hard reality. So, there will be over-invoicing machinery
by which their contribution will be covered under this over-invoicing. So,
term loan is being financed by the institutions, like the ICICI, the IDBI, etc.
and working capital is financed by banks. So, not even five per cent is coming
from the promoters of industries. It is a hard reality, whether one accepts it or
not. So, the line of demarcation between the public sector and the private
sector is very, very thin. And, for promoting certain industries, it has totally
been erased. It is a very strange thing. Nowhere in the world such a debt
equity ratio is there. What I am trying to emphasise is that the loss of private
sector is equally detrimental to the interest of the exchequer. The rate of
failure in private sector is also not low. Let us take figures from the BIFR and
other institutions. The private sector is not the only efficient sector in this
country. Because you take a policy that you have to distance yourselves from
the industry and business, you have been doing disinvestment and
privatisation. Privatisation is not a panacea for the evils of the economy of
this country. But, if we have at all decided to disinvest public sector
undertakings, let us do it in a transparent way. Let us ensure that the
Government should get the maximum price for that because that is a public
asset; and let us use that amount for the purpose for which that is proclaimed
by the Government. The need of the hour is to have a consensus. Yesterday, I
was reading the statement given by the hon. Finance Minister in the mid-term
review. There too he has emphasised the need for a consensus. He said, "The
consensus has to come from there first. Then, we are prepared to cooperate
with you." Thank you, Madam.

THE DEPUTY CHAIRMAN: The lunch hour is
approaching. (Interruptions) 1 would like to take the sense of the
House...(Interruptions)

SHRI PRANAB MUKHERIJEE: I think, we can dispense with lunch
because, as I understand, the hon. Minister has an appointment with the
Russian President. So, he will have to go at 5 o' clock. Therefore, we can
continue the discussion.

S} YHT IHY BIRND (ST U29N): FSH, 31T o9 AMAR 7 BN dl AT
gl
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THE DEPUTY CHAIRMAN: I can slightly amend Mr. Mukherjee's
statement as we cannot dispense with lunch, but the lunch hour. You are free
to have lunch; otherwise there will be an allegation that the Chair did not
allow them to have lunch. (Interruptions)

SHRI PRANAB MUKHERIJEE: Even if we dispense with lunch, it
will be good for health, (Interruptions)

SHRI B.P. SINGHAL (Uttar Pradesh): Madam, with the kind of age
level that exists in the House, not eating lunch will also be a good thing.

SHRI DIPANKAR MUKHERJEE (West Bengal): Madam, at the
outset, I want to concede that I am an average Member of Parliament.
...(Interruptions)...Madam, the Minister is not here. ...(Interruptions)...

THE DEPUTY CHAIRMAN: You can address me.

SHRI DIPANKAR MUKHERJEE: Madam, at the very outset, I am
conceding that I am an average Member of Parliament. The Business
Standard weekly magazine has reported what the hon. Minister has said at the
Indian Economic Summit, last year.

[SHRI SANGH PRIYA GAUTAM in the Chair]

The hon. Minister said, 'Corporate drafting was obvious in case of
certain letters submitted and read in the Parliament by MPs. The very
content of the letters shows that they were drafted by corporates, as they
required an understanding of accounting which was way above what the
average MP has." So, I concede that I am an average MP. I don't have
that much knowledge of  business accountancy or accounting as
Mr. Ramachandraiah has. But, I can say one thing to Mr. Minister that -- I am
an average MP, I don't know much about accounting -- no corporate drafting
has been carried out on what I am speaking here. The Minister's
apprehensions about corporate drafting may be partly true. But if we say,
ideologically, that these policies are drafted by the World Bank, naturally, the
hon. Minister would take objection to it. Last time also he objected to it. In
this case, I would like to quote Mr. Joseph Stiglitz, former Chief Economist
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at the World Bank, former Chairman of President Clinton's Council of
Economic Advisors', and a Nobel Prize winner. I am quoting from his book,
'Globalisation and its Discontents', "Unfortunately, the IMF and the World
Bank have approached the issues from a narrow ideological perspective -
privatisation was to be pursued rapidly. Scorecards were kept for the countries
which were making a transition from communism to market: those who
privatised faster were given the high marks. As a result, privatisation often did
not bring the benefits that were promised. The problems that arose from these
failures have created antipathy to the very idea of privatisation." Now, Sir, I
don't know whether these scorecards are being kept by the World Bank or not.
But, some scorecards have been kept by a weekly magazine in this country.
As per that scorecard, the Minister of Disinvestment was rated very high.
When we say, 'we find a sign of World Bank drafting, I think, it is not 'we', it
is some World Bank's drafting. The hon. Minister knows more about it. He
was mentioning this. Now, it is for you to justify how far it is true. We don't
know whether the scorecards are running very high for Mr. Shourie, or, they
are running very low for Mr. Naik. It is for that weekly magazine to judge.
But this is the basic point. There is one thing on which I, disagree with the
hon. Mr. Pranab Mukherjee when he said, -- I am not going to repeat anything
--'...whatever discussion he is having within the Cabinet, with the BJP, with
the NDA allies and with the Sangh Parivar." Sir, you must have seen that

advertisement TSIl 9T & Tl & IR | fh I8 3SR &Y 914§ T a1 —
B 3ER P 1 2 <l H ST T 721 Rl § b I oT<x Bl a1 &

Syaureae (it |= g mia): TR 9 e IR

7t FIiH JFSIN: B | 377<R D1 q1d 81 I8 37<R Bl a1 81 51 I8 Y
gRIR &I 919 &l 21 The Minister says, 'Mr. Advani will settle the issue'.

These public assets are not Sangh Parivar's assets. This issue is not Sangh
Parivar's issue; it is the issue of Bharat Parivar, as a whole. The whole country
is seized of the matter. That is why, sometimes, I get upset.. Mr. Prime
Minister should speed up the process. It is not Mr. Vajpayee's property. I don't
mean to say anything wrong. It is not Mr. Advani's property and it is not
Sangh Parivar's property that it should be settled inside. =~ Many questions
have arisen, and this is the best forum -- whether
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the Minister likes it or not, in spite of the fact that we are all average MPs
here -- to cleanse this matter here. This issue was discussed here on 24"
August, 2001, and on 27" February, 2001. I am restricting myself and while
replying, I want the Minister to limit himself, and not bring the issue of sick
undertakings. I am talking about the limited issues where some consensus has
been arrived at, and, that is, whether profit-making public sector undertakings
should be privatised or not. Disinvestment and privatisation are not one. The
initiators of this thing have clarified -- Mr. Narsimha Rao had clarfied -- that
they had talked about disinvestment and not privatisation. This Government
has come with a word 'privatisation'. Let us admit that excepting 4.5 Cabinet
NERIERESI %, JMYhT BT §dT I8 &1 or two economic dailies, they cannot

bulldoze this issue of privatisating profit-making companies. If they cannot
bulldoze this issue irrespective of the fact, then, what is this 3} Bl 919 Bl

And, one of your allies, who is not here, %’ﬂ%ﬁﬁﬁa P T UR &7 81 X7 Bl

Is it an issue which I can afford to ignore? And the Minister replies, forcibly in
his own way,--1 saw it on TV-he talked about some I g | B IR fhaq

CIGRER , BIF IR /T 91 BTl Is it something to be discussed between Shiv

Sena and the Minister and things clinched? The Minister of Petroleum, Shri
Naik, talks about BPCL and HPCL. Where do you like consensus? The whole
parliamentary system is being delayed because of a separate Minister for
Disinvestment. I don't know whether any other country is having a Minister
for Disinvestment or not. No doubt, Mr. Shourie is a very competent person.
But, just because something new has come, everything will be new here.
There is a Standing Committee. Mr. Shourie, while making a reply last time
had said, "there is a Salim Committee". There is no "Salim's Committee" here.
There is no "Mukherjee's Committee"' here. There is no "Jaswant Singh's"
Committee here. The Standing Committee owes some responsibility, and it
comprises all Members, average, below average and above average, and MPs
from all the parties including BJP, Samata and all. All of them have said that
they treat Bharat Petroleum or petroleum sector as a strategic sector. And they
have some reasons, 314! T Yol SATGT ¥ Cfoldh & I 3MAA| Is America going

to Iraq for rail or oil? Oil is the strategic sector. That is the point to be
discussed. That is the point to be reviewed. What is the problem in discussing
these issues? It requires a mid-term review. Today, on the hotel issue, -forget
about other things- we are talking about distress sale and not pther issues. You
say that it is not a distress sale, but valuation is being done. Just look at this
point. The retail outlet of IOC has been sold along with hotel. The Ministry
of Petroleum says, it is IOC's
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retail outlet. The IOC says, 'we do not Know.” The permission was not
taken. And I am getting a reply from the Minister of Disinvestment that this
is not sub judice. What is sub judice, whether it is Batra's or someone
else's. But the fact remains: does it not show a tremendous amount of

contempt or 3Id T, 70 PRIS BT 99 2 &, ITH 20-25 BT R 31T &,
ST Q1| Ut &7 #Tel GRAT H STl That is the issue. Without the permission

of the IOC, without the knowledge of the IOC, how was this sold alongwith
the hotel? What is the justification? The other day, my friend, Shri Arun
Jaitley, was justifying these things. A hotel which was disinvested for Rs.83
crores was, after just four month, sold for Rs.113 crores N igd, Hidhe B

91d BI$ SIfSTYI The citizens of this country are average-minded people. They
are not Cost Accountants I8 STTHR gy s P f IR 7B g H9 ADI
83 BRI H 99T AT, IR LI & 91K 113 RIS H 4% 71 This is how you are

justifying these things. And these things are-happening. We must put a stop to
these discussions. We should discuss basic things. I think, the Ministry of
Disinvestment is being taken as a Super Ministry. Yes, there have always
been apprehensions about corruption. Again, I would like to quote Stiglitz; or
should I quote someone else, Greg Palast - an Investigative Reporter? Sir, you
must have read this book The best democracy money can buy'. I would like to
quote him and it will be interesting. On page 51, it is stated "Step one is
privatization --which Stiglitz said could more accurately be called
"Briberization". These are not my comments. I am not committed to this. This
is global I8 Sl UleeTd &, I8 Sil fS¥Ye 8, I o fSqbe =cT k8T 8 The
discussion which is going on is not restricted to our country. Let us not take
the cases like SITel T X Y81 8, HUITCH &1 R V&1 &, GoITd AT PR I8 &
These are the school-time debates which you can win any time, but I cannot. I
am not that good speaker. But the point is that it is no longer restricted to
India. It is a bigger issue.

That Investigative Reporter says, "Step 1 is Privatisation - which
Stiglitz said could more accurately be called "Briberization". Rather than
object to the sell-offs of the State industries, he said national leaders -using
the World Bank's demands to silence local critics - happily flogged their
electricity and water companies." "You could see their eyes widen" at the
prospect of 10 per cent commissions paid to Swiss Bank accounts for simply
shaving a few billions off the sale price of national assets." This is said
globally. This is not what I am saying. This is not what the Communists are
saying. And, what is being talked about by Mr. Joseph
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Stiglitz again, I quote, "Perhaps the most serious concern with privatisation,
as it has so often been practiced, is corruption -- he is a World Bank man, the
former Adviser to Mr. Clinton, a Nobel Prize winner -- the rhetoric of market
-fundamentalism asserts that privatisation will reduce what economists call
etc., etc. -- 'market fundamentalists.'" I do not know whether the Minister
thinks himself to be a 'market fundamentalist' in the company of 'religious
fundamentalists' or the vice versa, I do not know. But, market fundamentalists
are being talked about, saying "privatise swiftly, rapidly as soon as you can".
It is said, "If the questions are being raised, put your conspiracy theories of
corporate rivalry, this and that. ...(time-bell)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM):
Kindly make salient points. You have got only one minute.

SHRI DIPANKAR MUKHERIJEE: Sir, please give me five minutes.
You have given me concession so many times. This is an issue which is one
of the major issues. The issues of corruption, briberisation, etc. are being
raised. The issues of evaluation of assets are being raised. There are post-
disinvestment claims from some companies. For example, Zuari says that it
wants Rs. 152 crores back. I do not want to go into the details. The fact is that
there is no consensus on one issue. When you talk of the NALCO, let us not
go into the rhetoric of market fundamentalists. Now, I will leave this word
‘market fundamentalist'. Let us have that courage. Let anyone of your
Ministers from here go to the NALCO, go to Orissa. The Orissa Assembly
has passed a Resolution. You say, "This is what we want

to do." It cannot be that some of your Ministers, *are having a shadow-
boxing with the Ministry of Disinvestment. If their concern is genuine ...

AN HON. MEMBER: It is not shadow-boxing; it is real-boxing.

SHRI DIPANKAR MUKEHRIJEE: I do not know whether it is
shadow-boxing or real-boxing because today I find that the Chairman of the
ITDC Hotels has been thrown out.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr.
Mukherjee, just one minute. The words * will not go on record.

*Not recorded.
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27 SiH JE@oIl: A5 AIEd iR S P A1 AR FaTel 7o) o

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Noj;
no; this is not proper.
SHRI DIPANKAR MUKHERIJEE: All right; Sir. This is a very serious matter.
1Y 31rs. 1. SI. 1. BT TIRET AT B, he was opposing its disinvestment. I

ao not know whether Mr. Naik will stay or not. I have a doubt.
...(Interruptbns)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): You
simply say, "Mr. Naik and his colleagues".

SHRI DIPANKAR MUKHERIJEE: He may also go. The theory that
those who are not with us or are against us cannot hold good. The Prime
Minister says, the mid-term review says, "A consensus is going to be
reached."

[MR. CHAIRMAN in the Chair]

WY, BT ¥ BT There is a consensus so far as the Rajya Sabha
proceedings are concerned. In the profit-making core sectors, there should not
be any disinvestment. In spite of my differences on other things, I would say
that this is a prime consensus on limited issues. In the profit -making core
sectors, there should not be any privatisation. Can we have that limited
consensus form the Government or not? My second point,

| I have already said and I am again trying to explain that if the hon.
Minister cannot have a consensus among his own Cabinet colleagues, if he
cannot carry his own Cabinet colleagues with him, how do we expect him to
carry us? When he talks about -- and he has reasons because he has been one
of the leading intellectuals of this country -- he must be having a very high
opinion as to whether the MPs understand these issues. I can understand.
Does he really mean that a consensus is possible? Is a consensus possible?
Sir, I am talking about parliamentary system, and this is what Stiglitz has
pointed out. The parliamentary systems can be also - if the privatisation goes
this way -- disrupted. This is the first occasion -- I can say, I am not casting
any aspersions -- when I saw in the eight years of my parliamentary life --
when during the last debate which was held on 24" July, the Minister of
Disinvestment was
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allowed -- we were not allowed -- to quote exceedingly from what had
happened in the other House, Lok Sabha, about a letter which was shown
there and about all that business." All these things are happening. This is not
against the normal Parliamentary practice. The normal Parliamentary practice
does not say that the Standing Committee's recommendations are pooh
poohed by the Minister saying he did not know on what basis the assessment
was made regarding the assets of Air India. This was pointed out by you. But,
this does not happen. This is not a Parliamentary practice, WX, DI &

HIA | 98 Y feag=avedic Mfedl 31 qfou sisaeyue &i gar ? 9%,
gl Bl HIefH, R;ngq%qc fafrex @1 E{%‘QI Today we have a super

Minister. I am happy about it. He deserved to be made one. We have a super-
Minister, who is bulldozing everyone. When I asked, his reply was that I
should talk to another Minister in charge of the Ministry where disinvestment
had taken place. My simple question is, as he said, it is your Ministry's

property. You are selling this company. IE a1 81 | 9f gt 3R a1l I  al, 39
B9d! BT 21 i ot &R a1 7 ufty uelt 9% St 21 meH ffrer 9 g,
< g a1 T Through this disinvestment process are you trying to subvert

the whole Parliamentary system? Are you creating this type of a tradition in
this country? Why can't you have a nodal Ministry to assess it? I can only say
when I end my speech, that if you really want to have a consensus, then it is
the Prime Minister, who has to reply. As I have said time and again when the
discussion is on the problems within the allies, Shiv Sena, Samata, it is the
Prime Minister who should come and start a consensus process. So is the case
so far as the question of privatisation is concerned, ®gl Y HHT qret? R

JT dTel MU, FoTT il dleidT] If that is the case, the best man, who should

reply to the debate, should be the Prime Minister. He should have come and
told us what excactly he has in his mind. When there are so many differences
within the cabinet, if it is not a shadow-boxing, as within the allies. Some ally
says it is a dhanda. Can we be a party to the Dhanda'i So, this has to be
reviewed. So, the Prime Minister should come. In the case of the hotel,
whatever justification is there for the sale, someone has to be made
accountable. Someone used the word limpet. It means someone who sticks to
the Chair. I do not want that someone should level this charge. If he is not in a
position to carry the Cabinet with him, if he is not in a position to carry the
colleagues with him, if he is not in a position to control that retail outlet of
another Ministry is being sold without the knowledge of that Ministry, it
should be reconsidered voluntarily. The briberisation business is a very dirty
business. You may not be even above that, but this
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is a very dirty one. If you feel that you don't have the confidence and if you
have the confidence only in the Prime Minister, then I think you should
review your position in the Cabinet also. It is my personal suggestion. I again
demand that it has to be reviewed. I do not think the people of this country
would allow you to sell the profit-making public sector. No one can sell
NALCO; definitely not the two economic dailies, without the knowledge of
the Cabinet Minister of this country. Thank you.

sft 71 SR BIRTE: A FETIRT ST, 1S A e | faftae
TR T41 81 I8 &, Afh I8t garer a8 U1 8iaT 8, oir o /re=-tg qorg Sit = oft
BT 3MR STATHR St 7 9 H&T b ST el 3Tl SATTT BT #A & e &
Al P @1 a1 BT bt W X PR BH Gl DY Rl SITS| W8T B PR 8
2,97l HAIER SR AT8q $B &8 g 3R A Wk SIl O [l $H8 X8 & X4
ATSH ST 37T 91d HE I8 &1 4, I8 Tl IR | el 8, I8 a1 # g
e w6 % I8 MUS! IRy &1 U3 8 Riife giferamiest Rived # it
STTse YWIAfIee] @l a1d 7, i1 g1 NGid 8, S &1 Sooia I8 ARBR B
BT & A1 fpaad! 91 BT A-Hx 89 a1 PR ? g Uh Je! fafaa Rafg a1 18 &
3R geh BTaTeTs fRIRT 81 778 2 o 18 #30t 31 Al 7 9y e & a1
DR 39 FATH T8l < T8 2l I8 I3 I BI 91d 21 #wH, SuieR St iR
YIZACISOIeM H IS B 8, § 39 BIs B T8l A1dl, T8 UP & 91d § 3R I8
a1 I fa 1 81 T o T e 4 g seey, . ol | ST g% o,
DY DI 11 DI AT YO (a1, AT a7 4 I8 77 81 7 o7 &6 3 Rt
TR T H BT € 3R SHB! 37T RSP a1 S@T Sl AhdT 81 IS 91 el &
5 S qdadi IReR i I WRBR oY, IFHT A1 Arsl GF) a1ad 4 B,
I 399 b das el fhaT ST Faba b 3ot off fRAfT sIR T2 6 8, W
RIS 9 J&T &, S @ § RidIY 7, 3 914 Afgad 59 9 g1 off 8k gt
I BAR IRGRT SUBH 99 S J| I8 91 ST o T 81 8 off iR 599
PIs fadTe B! a1 21 21 8, T8 1 37l & b I8 g BRA DI S AT TART
BIATI 7T 71 ¥ & T A g5 ) 81 32 € 3IR 959 81 &I 91 w@Hifd® &
o5 519 BI TP IUGH BT ga- U H f[dar 8 IR IR #EF 918 IHBT 30
RIS HIIGT B TEX Bl 99 &1 1l 2,1 989 81 &1 91 af (fead vu
I 2| uE 91a @) FfTad w9 2 “ITedl ST HRRAT, ST 31TST Y IRRg § 3R
AT ST 1 5,000 BRIS BT I, SAD! Hde 550 HRI$ H 99 11 Ig 91a
Tl 81 Fepall & AfhT SHBT 37T B Tl HI= S FehdT|

S, ST SUiaR Sff < ®T 6 a8 989 ) g A 9« <@l 2, U8
5 39 ST | A1 9 81 8 6 fIvg 9% & qqm@ ), IaRTE g51 By &
Ta1d H SR sy, E1.30. $ gara # o Rfri a9 & 8, S FsiieRor 3
IRAT BI< Fedl ST
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eI 2, P FIT GURUMH Bl X8 &l 219, 341 519 FRTerT gan A1 T &
HOIGR WS & a1 1 39T k1Y foha ok 58 W fJ9R a1 f & drn &
St fRaforat €,9 S99 918 St 81 STELRISHIR & S7/aviR & 81 SITgaT 8iR
AR YRET BT AT o BT A AR FaTel 51 T e 3 A SufRRrd gy 3k
U 91 Sl I Bed & fb IGRBNI SUHH AR T § °ef I8 8, ST M
AT § I8 1 gTs T b a¥ 1990 A ofHR 2001 Th, STd I8 AfHAT YO &l
TS &, 919 Sy, 1. 31, Bl Ufhan o 81 718 7, Foiao o e are 81 Ts
2, STRIBRY] B A1 o1 TAT &, ST YHS I BT Il TIT S R8T &, S [Af
T ot BHR IRBRT SUHHI 7 2.40 BOIR RIS BIY AR E o I 3R ORI
gTRTeT fh, <ifeh 1 H $9 WaTel Bl 81 &l ol d1d I8 © b I8 Sl BN
SUHH g9, GXPR 7 39 IR H o9 A9l b gAR <97 § fae shi=m 8, a
I Y & BHAR SN AT Y, S OId §77 IR | ATl S9% 7 IS T2l o
o5 I R wrg & forg 81, 8976 99 & O Rt I8 efearor 98t an fr 9
BRIS H Foiil 3R 379 BRI GRGR Bl TS Bl I8, IRBR BT Iod
godl T S g9R <¥ & fRafoat €, S g9R < § amnfee fawwar €, S
TR 9 H g1 g1 BTerd H M fquHar §, S9 el <d 8¢ I8 e
T 1T o1 T B9 <0 & YA, BAN S & TR AN, BHR ST P FOIGR
ISR B qThell & 8aTdl 7 X ST 1Y, T I8 | Sl 319 &R <2 &, a1 I8
MY I8 IIOTR P BT PR B & 3R H I8 Hg- § BIs GhId Tal o b i
fRafcrat &Y 1950 # off, 37 RN ¥ oiR areT #1 RAfRi # 31g 9ga 9y
3R 8T &1 AT 3R MM fAvHATSAT &b A1Tel H Ueb a5 o WS 37Tl 4
2l

[HYT 7RIS, S Hival IR 8,379 s SRS T8l ol foh

FRferai argei i | gaR <2 A Ut Ryferal 7€ 8 wifdT AR agl qmanfore
forraTail 3iiR anferes fauHdTsl & s WK &1 AHITd & Wl b5 WK 8, T A1
T %R el & foh 3114 e b Ueb T91 Wik & 3R Teb BIel Wik &, YT fRufy =7et
21 IR I81 58 W & 3R 320 &1 & 371fSres fammad oft o8 Wi 7 91 g8 2
9% o S Agifcrs a1a ot , 98 T oft o &9 oroe <o 9 FRrforrt ot Sy
T, 3197 T & ISYHIHIRAT BT @ Y, T &, S T oot Y@ & i g
g, ITd Bl & ATTT BT B JATST HI 37T Al Hed & 1P 35 BIAST AN
eI 3 IRIE) B X1 P A1 & B, U RART H 3R IuHIhISA Pl, 8HR
TR ISUHRRIST DI TSR BT dTbdl b &HUR Bl fodT 737 1 36! 1 fRafe
BIM? I8 89 <@ ¥R & fop ot R 81, a1 SRie @ €1 9w <fif, greta
IRATST &b A § BIRA AR 7 5 3¢ Ui Jfie &1 wra 7@ f2, &R o
aTel &1 A %1 7 3¢ Ul gf+re T g3 B a1 ) &1 a1 3N ? e Rufera
BT ST AR SUshH &1 BUY, \dT &1 $9T U e & e 9 fasrel < @
2, TART = 377l B BIRA 5 29 Uy YfHie 3iik 7 vug ufy gfre ux a1 fasteft

T DY 91 HE 11 3R MU FISHHRT 6} a1 Bl SR =41 A1 Jat
fRufcrgt g1l 3fiR &% =ioT g1 v 4 &1 S|
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[UTART ABIGY, 4T STHR JESil <1 SIS |T8d &l a1d $ell d 984
TS e €, 9 favg 9 & AoEaR @ ¥, A fFdaed & W) AoEaR @
2,97 Algd [RIBR A1 a1 2, I'H [egpe W 9 9 IR a7d fored! €
TR fred & SR IR T o1 BI9 & <a19 3 Frofie=or 3 ufthary defch <&
3R eIy 5 A fadrefiel T & Tt X1 d SRISHIRY 97| 31TST 89N <9 H
4 BRIS AN IRISHIR & MR B ATl $8H 80 G ART S S &1 AT IISHR
FET < I8 B2 9 SRR B T & FHROT IMTF g e S 8 I 2
ot R @ gem & fog o el & 9o & fog &g oy e &
RSTder & @t S o 78 B S g S 9 o, o forg 9= ge &
3R og QeI &8 Bl Sff 32 &1 #EIed, 31 g oY Il A § s g ofg
I 9 81 b © AR B3 ARG oY I8N &8 8l & HIR R & FAR J&T Sl
SRISHTRY &1 G 8, 3961 (g™ B Se gRT 2 fiorT, 98 a3 S 9
T2 el FohdT | 3R 37T g ST Bl 1 AT Al 3TTh g IR 5 BId
ST 3R 3 81 7R &

FATIRT HEISH, H I8 IAT <1 TS g (b el I DR 2000 b S
H, 919 93 I H AR & AadR T8l 3, 39 987y 41 g S 7 96
SATHNT ARG AN DI ISR AT AT | T8 SRISAIRY B FAAT 9 & S9D A
B o 81 718 2l 1991 3 I8 Y g3 3R 2000 T S RART ET &, 1970 H 1980
% d19 39 <9 9 R ASHIR & 1R el 91, 98 39 9IRTS # 9o Uah-
foreTs 81 1Y I 2.8 Uferd ¥ Hedx U ufierd X8 Ul I8 RARY Sariex
B DT F HoRasy FAR I H &1 2 81 3R & 319 <91 &f 39 yRIRRAURT A
a1 & @1 fPad U 9 Mud! 39 910 IR MR BRA1 IS {6 89 U Sl o
key ST &,09 SN BT ASHHRUT 80 T B MY @ daf ST &7 8l
ISRl 3R & oY TR &1 It U ST Hecayul dioT 81 I8 AT AT
ST & HTH H AT &, ASIS & B AT 8, 31T IHBT 81 N dm=or Hie & oy
IR BT 337 Fofiaxor & i & Fofd 31T 39 <97 Bl aRaTe! & WR I of
ST =8 &2 H e §HeidaT o 1y I8 ared g1 31 W 91ed & b <31 dxam!
PN P 3T 377 ARY 91a1 R AR @1 ST {519 g7 il & dRor I
Rt U571 81 Sueft O <97 B ARaDT HRI? TSI AT 7 7Y 7. .
T P FEFEAT H U A= YU 11 AT 81 Iqb! RUIE B IRIY| IRBR
DT RYIE BT 4 T2 ST DTS ATSTHT STANT IR G419 STeAT o &7 8 b
. Yl. Jwr & RUIS T8l AH 3 urg| dfeh IHd! $8 a1 3 TTg & 3R
IR AT fora & foh 39 foiiaxur & AT 89N SRS gad! off ¥8! 8 3R
RISHTR & 37aER 6 Bl del ST 38 & &9+, U1 Ry 7 9ga 91 warar 981 ©
5 & o 39 N0 R R o)1 § 39 WRaR &) 39 919 3 WA el g ST
# B Tl S A T0Td @S &1 9 a1 A FeHd 78l g (b Sl A1 1990-
91 ¥ Tl IADT I8 GHRUMM T8I 8, I YR AR ST UIST B TRBR A
# FEHd 1 g Sl I8 Hedll § [b 9l QR A1 &, S B Iolls & d 391
R Tl 2 21 391 el 21 I8 W el T 1 Y g8 oIl A1 |
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FAT AT &1 Ig <Tol b A T 2 © 3R 59 ol I AN S DI D
Flue 81 JE 81 39 a1 UR 4 faaR R gU 3 afeq| a1 3 SN Ted &) ard
gaelT X&T AT o1 foh i ATed 3 9arT| S=F $el {6 I8 St |rad § fh
S & IR T 3R T fnelt SeiT 9 W@ BT 98 Y WA & forg
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#} T ¥R HIRTR:T H 1 e § @ IR @ E1 59 91 8 fh
TGl Bl Bl BRI FIdX) A1 319 & 78] X& & MR ASIGRI Bl Bl HRIT| il
STl SET 81 98 A1 <18 © fb SuTeT | SUTaT YA 98 BHIY, IT6! BF I
FH AOIGR! I IS A1 9T 98X Bl HHat of I8! § a8 ff o) S Ist @t
BT IRUTET TATG| ST AT B GRE BHR 9 &b S HOIGRI DI, I [GARI DY
TE B Sl 89N %1 W AR UST R &) I8 9gd g8 99 ARBR el & fb
3R FH Sft. 1. W1, ga1 forar, avel axe] ST ¢ fordT Al ISR & e
Bl SITGI T AR J5T- THIT AT 81 &1 € Al 8H 95 A<H! GRIeTell IR 9ol I8
g, I8 99 P! 919 21 SN T W IASTIR q¢ IE PIS SIo™) Te 21 37T
W 6 fUwel 9ui 3§ BART Adhdl B¢ SUQ 5.4 I 6.7 B AT ATl afeb
RISTIRY T HTTeTe 2.8 I i 6 RET AT I/ TTHR Yeb TII2I Y€ T AT
1 Wb el TR SIS b d& ¥ AT Fhdl BXe] IS 9e18U| g1 TSI Bl
JQIU, 3TYD] U] ST TS Tl SYIT| 37T TSI — FS! AT ¥, qTeX
B HETI A AR Geariy a1 (e vu & dehel v ScdTe dg 1| wifep
ST Bl ISR 0. I8 8RR <9 &) 999 91 AMagIhdl 81 SRISHIRT &)
JHET fATHIT BT Fa TS BIRYT 8 AR I&! fEd1 BT BRUT 81 37D B X
P 11T 3777 39 OR fgR BRT......|

7t FUTTR : 319 SMTYHT 95 - I8 TG | Y Igd ASdYU d1 b
<1 81 319 FH BIFAY|
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it 3|1 widR BIRE: wHUfy WGy, § v fide # orol ard @
BT gl U HEIG, H 3170 HA1egd A A1 A1 Sl I Hel aredl g &
AT AT FYh THIRT BT U B < b 3 FaR & oy, s
ST & oIy 59 Fofidxor &) Ufshar & FHI B 3T WTO & S8l e
B A S BIR < & 2T H 8l MRS WTO & 1S HI ol AT 2l
SMRET 3T HEAT 7, WTO 3T Hedl © fh frar o aakist e aR S
IR Y FIRIST DI WH B B & b JMRBT FOIRT — BRIST ST T
31T ¥} S QT IR FrapTferyl IR # ot 7€ 8 8T 81 Ud R IR g 91 dTed
DI 40 BIR BUY AhTel (AT 8,310 I8 U s dR g a1 dTel fhdrT bl
25-30 EOIR B9 999 IR ferd € 3R a8f 919 dTel ®I 40 E9R BUAT bl
el ST & SR IS 99 A1 37T ]8T g8 g 3R 3MTS <2 3 SR 1 T
B R amveT I fr Wi fAem? 39 9 9l @1, 7 AR uggelt @
IRHR A MR T B IRFD H IRNER T, I T8 B D BRI 8!
P | TATG |

THE MINISTER OF STATE IN THE MINISTRY OF COAL AND
MINES AND MINISTER OF STATE IN THE MINISTRY OF LAW AND
JUSTICE (SHRI RAVI SHANKAR PRASAD): Hon. Chairman. Sir. I am a
Member of this House for the last two-and-a-half years. In the last two-and-a-
half years, I have seen frequent debates on disinvestment, but today's debate
is a little different from the earlier ones. Earlier, there used to be a debate
showing dogged opposition to the disinvestment process itself. Dipankar
Mukherjeeji talked about me as a half Minister. Let him treat me as a
Member of Rajya Sabha, today only, and in that capacity, today, I am
speaking.

Sir, I have seen a change today, and a consensus has emerged. Go
for disinvestment, but why privatisation? Go for disinvestment, but why
strategic sale? Go for disinvestment, but why complete transfer of ownership?
I was hearing with great attention the speech of respected Pranab Babu. I
greatly value his erudition, his learning. Right from the day I became a
Member of Parliament, I have learnt a lot from what he has spoken, as to how
we should conduct ourselves as Members of Parliament. He very eloquently
stated what is the difference between the Congress mode of disinvestment
and what we are following, and the sum and substance of his opposition was
that they are not for privatisation, and they do not disinvest profit-making
companies. This is what I was able to understand. I hope the very eminent
Chief Ministers of his party would have been listening to him. The Punjab
Chief Minister has very proudly declared
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that they are going for disinvestment of Punjab Tractors which, indeed, is a
profit-making company. Mr. Amrinder Singh has put on fast track Punjab
Communication, which is, indeed, a profit-making company. I would be
failing in my duty, Sir, if I do not quote the statement of the Chief Minister of
Karnataka, a Congress Chief Minister, where he has said:

"The primary focus of this policy is to privatise, those PSUs that we

can, and to close that we cannot privatise."
Therefore, a different sort of consensus is emerging today. Those who are in
power, whether in Delhi or in the States, those who wish well of the public
sector undertakings, are, at some stage, speaking the same language.
Therefore, I differ with my friend, Mr. Dipankar Mukhenee, for whom I have
great regards that a consensus is emerging by conduct And, why is it so? Sir,
we live in a democracy, governed by the Constitution. Our Constitution has
laid down certain Fundamental Rights, and also certain Directive Principles,
which we call Fundamental Directives for governance'. Sir, there is a
particular article, article 39 (b) & (c). What does it say? The material
resources of the country would be used in a manner so as to subserve the
common good. Therefore, the goal of the Constitution is common good. The
material resources should be used in that manner. How that is to be used is a
debatable question. In the beginning, we stated through the socialist mode.
WHR AR Ao et Why? It went on for years. Ultimately, where did

we reach? We have reached a stage where all the PSUs in the States, barring a
few, are becoming chronically loss making. People are not getting their
salaries. Recently, the Indian Express came out with a series of articles on the
state of affairs of PSUs in my State of Bihar where workers are committing
suicide, including the incident which happened before the High Court. The
Government said "we cannot pay". The matter is pending in court. That is
also a path whereby the common good was sought to be attained. But we
could not. The second mode, Sir, was that of disinvestment which was
initiated by the Government of Shri Pranab babu, when Shri Narsimha Rao
was the Prime Minister, and even before Shri Chandra Shekhar's Government.
Sir, one more thing I would like to highlight. When we wanted our PSUs to
develop, to become profitable, at the international level, some developments
took place. I do not want to go into the details of that. The Uruguay Round,
the Marrakesh Treaty, the WTO obligations, we would have loved to see
those happen on our own terms. But that did not happen. This whole
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concept of OGL or withering away of the administrative price mechanism or
reduction of duty, none of this happened with our initiative. It was started
when they were in power, and was continued when Dipankar babu's party was
supporting the United Front Government in Delhi. This is the position which
has reinforced the need for the PSUs perforce have to become competitive, to
become professional, if we have to live with dignity and subserve the
common good, which is the goal of the Constitution. Sir, now we are a
successor Government; we cannot undo the obligations which the
predecessors have taken, though we have serious reservations, on the global
front. But when the time came, we raised out voice. Sir, you are aware, in the
Doha Round of talks, we talked about the rights of the common man,
availability of cheap drugs, in contrast to the rights of patent. We talked about
the right of the labour; we talked about the right of the farmers and those
issues we, from the Government, will keep on raising. But the problem is that
the need for domestic reform, as Rama Shanker babu was saying, gets mixed
up with the dynamics of uncertain and certain processes released by the word
'WTO obligation'. Let us not misunderstand that. We shall fight our war on
the international front, in our own way, keeping our national interest in mind.
But there is always a need for domestic reform. There is always a need to
make our PSUs profitable. And, therefore, if that is the objective, what should
be the way out? Sir, I said at the very beginning, ways were adopted, results
were there. Now, when we go for PSU restructuring or disinvestment or
privatisation, I think, we should keep three objectives in our mind. The first
is: there should be a good return to the Government, in terms of money, so
that the Government can use it in appropriate social sector development. qsdh

41U, 3Tl d410, CEIEE g41U1 The second is: the PSU should become

profitable, should invest, should expand. And, the third is: the workers'
interest must be kept in mind. I don't think, Sir, beyond these three
considerations, there can be any fourth consideration for focussing on the
need to improve a PSU. A very fundamental question has been raised. Do we,
as the Government, have the power to analyse as to which mode would
subserve the three interests best? If we learnt by experience, if we learnt from
the process which we have undertaken for the last so many years, if we feel
that these goals, namely, the return to the Government, the profitability,
expansion and development of the concern, and the interests of the workers
are subserved most by privatisation, certainly, that would be justified. We have
disinvested something. Today, I would like to highlight in this House what
have been the gains of the last three years.
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Let me highlight the return to the Government, at the very outset.
What is the position now? The Government has invested Rs.89,337 crores in
240 PSUs. This is Government of India fund. I am not talking about the other
institutional funds. The return to the Government in the year 2001 was
Rs.8,260 crores. But, what we did in the same year? We gave budgetary
support to the tune of Rs.8,896 crores. We gave assistance, in the form of
waiver of loan interests, to the tune of Rs.1,830 crores. Besides that, we
provided guarantee to loans to the tune of Rs.14,651 crores. These three
amounts come to Rs.25,377 crores. Therefore, against an investment of close
to Rs.90,000 crores, which is the taxpayers' money-that is very important--the
dividend is Rs.8,260 crores and the liability of the Government, in substance,
is Rs.25,337 crores. Is it sound economics? This is the question that I ask.if
that is the scenario, hasn't the Government got the right to explore, to
experiment, to weigh the options of various modes, which can subserve these
three objectives? Earlier we went in for broad of Disinvestment, minus
privatisation and strategic sale. What was the position? We undertook
disinvestments. I am coming to the post-1999-2000 scenario. We sold only
1.13 per cent of the total Government of India shares in the PSUs. It yielded
Rs.11,344 crores. We borrowed at the rate of 10 per cent. What was the
saving? The saving was Rs.1,134 crores annually. The return from the 36
companies, which we have sold, was Rs.74 crores. Now, I am talking pure
economics in terms of benefit to the Government, These 36 companies gave a
return of Rs.74 crores. The Government is earning a revenue of Rs.Rs.11,344
crores. [ am sorry, the net loss is Rs.74 crores. This amount of Rs.1,134 crores
plus the amount of Rs.74 crores, the Government has got Rs.1,208 crores
every year, against a loss of Rs.74 crores every year. Is it sound economics or
bad economics? This is the question that I am asking. We have done some
strategic sale. I would like to give the figures of four companies. I don't want
to give more statistics.

27t iR F@oll: 3ATY AU U BT Y, “TTeTb!” BT 1Ty

27t I 2R TS BH DI A YO PR S ol 98 Wl AR B DUl
2l

The return that we got from BALCO, by disinvestment or strategic
sale, was Rs.826 crores. We are saving Rs.82.65 crores. Ten per cent is the
interest rate on borrowings. What was the annual return earlier? It was
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Rs.5.69 crores. Now, against Rs.5.69 crores we are getting Rs.82 crores. Take
the Computer Maintenance Corporation of India. We got a return of Rs.152
crores. We saved Rs.15 crores every year. What was the return? We got Rs.8
lakhs every year. Againt Rs.8 lakhs every year, we are getting Rs.15.2 crores
every year. Take the IBP. We got an amount of Rs.1,153 crores. Our net
saving was Rs.115 crores. What was the return dividend paid by the IBP? It
was Rs.1.84 crores.

Against Rs. 1.84. crore every year, we are earning Rs. 115 crores
every year. Take the case of Maruti. The return is 2,424 crore. The earning
now is Rs. 24.24 crore. The earlier dividend was Rs. 13 crore. Now,
therefore, if a strategic sale gives good return to the Government, in terms of
money, which you can release for social development, social welfare,
hospitals, school and also for bridging the deficit, I ask the question, why
not? And, therefore, I return to my original theme of utilisation of the
material resources for the larger common good; and the common good is
bringing good money to the Government, which it is doing.

Now, Sir, I come to the second aspect regarding workers' interests. I
am happy that this issue has been raised. What has been the condition of most
of the PSUs? The workers are not getting their money in time and there is no
wage-revisions. The position in Modern Bakeries, Delhi is well known to you.
Sir, as Ministers, we are realising, since we have got very wide experience,
every year, there is a demand for revision, every year, there is a strike which
leads to dislocation of many of the activities of the Government, and puts, us
into a situation where many times we are forced to divest the funds for use
other than for which it is meant, namely, social good. Now, Sir, at the time of
disinvestment, we have always thought that we must keep the workers'
interest in mind. Sir, let me give the position of BALCO that has been
disinvested. A wage agreement has been entered into. The earlier revision was
after 10 years. Now this agreement is after five years. Now, there is increase
in the allowances which the workers are getting. The night shift allowance has
been raised from Rs. 10 to Rs. 20 per shift. The education allowance has been
raised from Rs. 50 to 75 per month. The hostel allowance has been raised from
Rs. 150 to Rs. 200. The scholarship to their children has been doubled. The
conveyance allowance, in the case of scooter, has been raised from Rs. 400 to
Rs. 500, in the case of Moped, from Rs. 240 to Rs. 350. Sir, here is a case
where the workers are getting increases in their allowances, and the
Government is getting the
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best money possible. If that is the case, what is wrong with this particular
route which the Government has adopted?

Sir, due to paucity of time, I am not referring to the other benefits
which they have got. I am only giving some illustrations. Let me give you
certain instances, in terms of development of BALCO.

BALCO is proposing modernisation and expansion by four times at
an estimated investment of Rs. 6,000 crores. Now, I put a question to myself.
I just said, we were getting Rs.5 crore annually, as dividend. , If it had not
been disinvested, this expansion plan would have come to us. We would have
to give some kind of guarantee to these loans. There would have also been
demand for some kind of budgetary support. Now, if I am creating a situation
whereby; a) the Government is getting the best returns; b) the workers are
getting the best incentives possible; and c) there is expansion, without the
Government putting any funds therein, what is wrong in it?

Shri Ramashankar Kaushik was talking about development and the
rights of the workers. Now, here, are the rights of the workers are being
protected more after disinvestment or earlier, is a question which I would like
to place for the consideration of the House. Sir, the strategic route which was
adopted in the case of Modern Foods... I will just take five minutes and,
thereafter, I hope...(Interruptions)

7t AT @il : ATS+ Ps W 98d IR dIdl b ©, ATebl b IR A
e (TAHT)....

IR ERERS I CREIEEICISUIING: C i) )

SHRI DIPANKAR. MUKHERIJEE : Mr. Chairman, Sir, whatever he
is talking about, I mean, whatever are the achievements, why does he not
explain to the workers of NALCO & qTI’&»L qh BT BIRIST %SITIT,....(G‘II?-I?JIF[)....

it I ¥R wHIE: H o TG A G 6 I AIB F qiem?
oo (TIYTH)...

N IRIg yHw fiEd: deas d GEET A8 RO OI®
gl....(auM)....
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it daieT Eeit: Ife] oxd, AT B {6 817 ... (auT).... ]

challenge him. Is he prepared to come to NALCO along with me?
(Interruptions).

* s} WIRAg, whre Rige: 1o arell g© = Bl o Ty qreeh]

]

SHRI RAVI SHANKAR PRASAD: Sir, I do not want to remind
Shri Dipankar Mukherjee that I have great regard for him because
right .from the day I have become a Member of this House, he has
given me tips as to how to become a good MP.

SHRI DIPANKAR MUKHERIJEE: Sir, I have great regard for him
as well as the Cabinet Minister.

SHRI RAVI SHANKAR PRASAD: You only treat me as half and
not full.

SHRI DIPANKAR MUKHERIJEE: Because you are not a Cabinet
Minister.

SHRI RAVI SHANKAR PRASAD: Sir, I was trying to know as to
what is happening in China. I know as to what is happening in West Bengal.
But I was very keen to know as to what is happening in China. Sir, to my
utter surpirse.... (Interruptions).

37 Rl WARM TaRT (AERTE): 99 WIS 317 &1 die] <7 dl 918 4
H T S|

I EREaE I CRENRICIEI LR RS SRR SIS Y

At'the 15™ Congress held in September 1997, the Communist Party of China
decided to engage in fundamental restructuring of three lakh State-owned
enterprises by merger, by acquisition, by corporatisation, by privatisation and

declaring bankruptcies EFRT Y 31T el Y, T T2 SIITHR EIE HU AT DY
3R <Wd &1 7 98] o’ &

SHRI DIPANKAR MUKHERIJEE: Sir, he has taken my name. I
have with me the report of the 16" Party Congress. If he talks about the 15",

kindly allow me to quote from the 16™ Party Congress. (Interruptions).
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MR. CHAIRMAN: Let him conclude.

SHRI DIPANKAR MUKHERIJEE: Sir, he is misleading the House.
(Interruptions).

SHRI RAVI SHANKAR PRASAD: I am not yielding.
[Interruptions). Sir, I have not yielded, (Interruptions).

MR. CHAIRMAN: Let him finish, (Interruptions).

SHRI DIPANKAR MUKHERIJEE: Sir, why should he talk only
about the 15" Congress? Why not 16™ Congress also? (Interruptions).

SHRI RAVI SHANKAR PRASAD: Sir, he took my name twice, but
I did not interrupt him.

7} S9ThR JESiT: TS 81 T, 15, 16 T BRI [FgRIA B A1 78l
gl

SHRI RAVI SHANKAR PRASAD: Is it not a fact that China is trying to
privatise roughly half of the 60 to 70 per cent stake in Shanghai's 900 district
stocks? The State Economic and Trade Commission has given a green signal
for 300 companies to be partially privatised over the next five years. These
are the decisions. We have got certain other differences. I do not want to take
the name of Germany. I do not want to take the name of other countries.
Having said all this, I would like to highlight one particular issue in regard to
the position of the Paradeep Phosphate Ltd because it is a very classical case.
Why is it important? It is important for the simple reason that it was in a very
critical condition. Sir, I would only like to highlight how it happened and how
the change took place. In the Paradeep Phosphate Ltd. the workers were not
paid their wages and the wage revision was also due. Now what has happened
is, we disinvested it through a strategic route. The wage revision has been
effected from March, 2002. Sir, may I tell you what is the average increase in
their wages? It is Rs. 2,789/- per month per worker. The average salary has
gone up from Rs. 9,360/- to Rs. 12,419/-. Sir, a particular company which was
in chronic loss, today all its plants are running to 100 per cent to 120 per cent
capacity. The DAP production and the phosphoric acid production has trebled
in six months ¥R, J3I IE IATAT STV e MR T we o+ & 19
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2.00 p.m.
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I would like to say that the Government should be given a right to
consider as to which mode of disinvestment would be the best for the country
and that should be transparent and accountable. Sir, here I have given facts
and figures as to how the mode which the Government has adopted has given
the best results.

In conclusion, I would only say that today we need to consider that,
if we have to reform economically, which is the need of the hour, there will
have to be a consensus.

This consensus need to come about with an experience and also
experiment. And, therefore, I repeat, the Governments, whether in Delhi or in
States, irrespective of the colour, whether it is in Karnataka, whether it is in
Punjab, or even Budhadev Babu, they speak the same language, by and large.
Because, from experience, they are learning and it is the best route. So far as
the Government is concerned, this commitment of ours to bring in reforms
with a human face, we have to consider whether we want weeping, crying,
loss-making, chronically-sick PSUs, or we want a vibrant PSU, a vibrant
organisation, where workers are happy, where productivity is more and return
to the Government is high. Thank you, Sir.

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair]

SHRI P.G.NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, Sir,
for the past one decade, the Government has raised more than Rs.25,000
crores by divesting the shares of some two dozen PSUs. Despite claims to the
contrary, this money has not been kept aside for health-care, education, rural
development, poverty alleviation or even retiring the public debt. The
proceeds of divestment have disappeared into the black hole, called the
Consolidated Fund of India and is used to bridge the Budget deficit. In plain
terms, the family silver has been sold to pay the butler. The Government
should try to get maximum revenues from disinvestment of PSUs.  The
manner in which the assets of the PSUs have been valued,
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especially land, has raised innumerable doubts in the minds of right-thinking
citizens. In April, 2002, the Standing Committee on Finance noted that the
asset valuation guidelines are inadequate and vague, especially, on the issue
of land valuation of the divested units. The methods used to value the
business of PSUs before these have been privatized are highly contentious
and Government bodies are not at all involved in the exercise. Private firms,
that value assets and discount future cash flows, invariably keep reserve
prices of the share of PSUs very low. Crucial documents like the Share
Purchase Agreement and the Shareholdeis Agreement are not made public. A
report of the Comptroller and Auditor General of India has stated that the
assets of Bharat Aluminium Company were undervalued to the extent of
Rs.300 crores. I am not opposing the disinvestment or privatisation. Sir, my
suggestion is that profit-making public sector units should not be privatised.
There is no objection, if the Government sells loss-making public sector units.
For example, NALCO and Salem Steel Plant are profit-making units. But, the
Government is trying to sell these units also. Sir, the Salem Steel Plant has
earned international reputation for its quality products. It has an inherent
advantage of technological excellence backed by a competent and optimal
workforce. The major constraint is sourcing of raw materials from reliable
sources at economic prices. Sir, for these, facilities were set up both at Alloy
Steels Plant and Durgapur Plant for supply of stainless steel slabs to Salem
Steel Plant on a sustained basis.

A modest investment of around Rs.50 crores is required to upgrade
production of quality stainless steel slabs of the Alloy Steel Plant and the
same can be supplied to the Salem Steel Plant at a reasonable cost. This will
help revive both the Alloy Steel Plant and the Salem Steel Plant at one stroke.
The Government should immediately stop the privatisation process of the
Salem Steel Plant.

I am stating here the valid grounds against the disinvestment of the
Salem Steel Plant. The export potential of the stainless steel industry is likely
to continue for, at least, another decade. It would be worthwhile to invest a
meagre sum of Rs.50 crores in the Alloy Steel Plant so that both the Salem
Steel Plant and the Alloy Steel Plant can harness the export potential, that is,
to China and other South-East Asian countries, which will, definitely, bring a
lot of foreign exchange to the exchequer.
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Sir, the Salem Steel Plant has contributed towards the strategic
growth of Department of Atomic Energy, missile technology and our
country's nuclear programme. Above all, the Tamil Nadu Assembly passed a
unanimous Resolution against disinvestment of the Salem Steel Plant. While
disinvesting any PSU, the will of the people should be taken as the main
consideration and, hence, we should respect the sentiments expressed in the
Tamil Nadu Assembly. Any step towards disinvestment of the Salem Steel
Plant will be against the will and sentiments of the people. The Government
should seriously consider the above proposal and take steps on a war-footing
to revive the Salem Steel Plant, as this would fetch huge profits in the near
future.

The principle of disinvestment needs to be more clearly defined if
we are not to run into difficulties. It should be made clear that the units, which
are making losses, would automatically qualify for privatisation as the State is
in no position to bear this burden. At present, we are continuing to be loaded
with unproductive units while the jewels of the public sector are being sold at
throw-away prices. The result is growing privatisation under the programme
of disinvestment.

Sir, even the Planning Commission, dominated by privatisation
policies, has assumed Rs.78,000 crores as resource generation from
disinvestment to finance the Tenth Five Year Plan, and this has just been
approved. The RBI Report says that the real challenge, however, lies not
merely in closing down non-viable public sector enterprises but in the
restructuring of potentially viable PSUs and, significantly, scaling down of the
Government equity in all non-strategic areas.

Then, the Government should not neglect infrastructure
development. What we need today is basic infrastructure improvement, say in
power sector, roads and in sectors like Telecommunication. If we can get
foreign investment in these sectors, the Indian scenario can change
dramatically along with the defined objectives of the disinvestment
programme. Thank you, Sir.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, as hon. Members have said, the issue of disinvestment has
been discussed in this House several times, with the same result. Sir, the issue
of disinvestment is an important one, and I hope the hon. Vice-Chairman will
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be a little bit considerate to us. When we go into the disinvestment issue, we
should not take up individual enterprises or a particular company, but we
should consider the public sector enterprises as a whole. If we go into the
totality of the public sector, it has not been making losses. If you take the loss-
making units and profit making units together, in 2000-2001, the public sector
enterprises have contributed to the Government of India, by way of dividend,
interest, corporation tax, excise duty and customs duty, Rs.83, 818 crores -
dividend Rs.8,260 crores; interest Rs.23,802 cores; corporation tax Rs. 10,895
crores; excise duty Rs.31,352 crores; customs duty Rs.8,645 crores; other duty
Rs.864 crores - excluding the profit. The total profit is Rs.28,492 crores,
therefore loss is of the order of Rs.12,839 crores. So, the net profit of the
public sector comes to Rs. 15,653 crores. If anybody says that the public
sector units, as a whole, are running at a loss, we do not accept it. That is what
we want to make clear. We have earned Rs. 83,000 crores, plus more than Rs.
15000 crores in profit account total nearby Rs. one lakh crores. Secondly, if
some industries are running at a loss, how do we make it up? In case the
efficiency can be improved, the management can be improved, the
productivity can be improved, the net profit can be improved, we can resort to
disinvestment. Sir, the Mckinsy Global Research Institute says, one per cent
improvement in the management practices could generate an average of 5.1
per cent increase in the return on the capital employed. This is applicable not
only to the private sector, but also to the public sector. Therefore, we have to
concentrate on that particular area. Efficiency is applicable both to the public
sector and to the private sector. We should not think that the private sector is
always more efficient. If the private sector was always more efficient than the
public sector, then, the BIFR would not at all have been necessary for us.

Sir, I will come to my next point. The position is that, the total
capital employed is Rs.3,30,000 crores. So far as the Bharat Petroleum
Corporation Ltd. and the Hindustan Petroleum Corporation Ltd. are
concerned, I feel that there is a difference of opinion among the Treasury
Benches only in the matter of strategy that they have adopted, and not in the
matter of policy. One is strategic sale, and the other is public offer. This is the
point of difference among the Treasury Benches, I suppose.

Now, the Government want to realise Rs. 78,000 crores through
disinvestment, in the Tenth Plan. But, from July or August, 1992. till July
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or August this year, successive governments have been able to realise only
Rs.29,000 crores through disinvestment. That is the amount we have realised
during the last ten years. When it is so, I feel that the amount realised through
disinvestment should not be utilised for revenue expenditure. It should be
utilised only for the rehabilitation of the sick industries in the public sector.
Why do I say that? Just now, my friend mentioned about the Salem Steel
Plant. When the DMK Government was in power, the Tamil Nadu Legislative
Assembly passed a resolution that the Salem Steel Plant should not be
disinvested; it should remain in the public sector. Sir, this is an important
issue, and I want to state some important facts for the kind consideration of
the hon. Minister. There are some vested interests which are out to capture
that plant. Now, the total investment in the Salem steel plant has been of the
order of Rs.1105 crores. Its market value, today, is Rs.2,500 crores. So, if you
take the investment of Rs.1105 crores out of it, this unit has given Rs.1400
crores to the exchequer. And, this is apart from a foreign exchange saving or
earning of Rs.900 crores. That means, they have earned Rs.2300 crores, on an
investment of Rs.1105 crores only. That is so far as the Salem Steel Plant is
concerned.

Now, for the Rourkela Steel Plant, you have given Rs. 5000 crores
out of your own resources. For the Durgapur steel plant, you have given
Rs.4,850 crores. For the Bokaro steel plant, you have given Rs.2,450 crores.
For IISCO, you have given a bail-out package of Rs.1,900 crores; also, you
have decided to give Rs. 1080 crores for rehabilitation of the workers. When
you are prepared to do all these things from out of the Steel Development
Fund, from your internal sources, you have directed the Salem steel plant
administration to take the loan from the bank. Why is there this type of
discrimination? We feel, there is a different treatment for the people from
Tamil Nadu, because we are from the South. For the steel plants of Durgapur,
Rourkela, Bokaro and IISCO, you are paying from your own resources, but
for the Salem steel plant, you are asking them to take a loan from the bank.
The Salem Steel Plant is suffering because of its interest payments. I submit
that you should pay Rs. 1900 crores, or whatever amount they have taken
from the bank, from your own resources. And, that amount should be treated
as an investment from your internal resources. Also, there should be no
interest charges on that. If that is done, I am sure, the Salem Steel Plant will
become economically viable, and technically feasible. On this issue, Sir, we
all stand together. We feel strongly that the Salem Steel Plant should not, on
any account, be disinvested.
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The second point is about the Bharat Gold Mines Ltd. Sir, in copper
cable sale, there has been some understanding between the bureaucrats and
the contractors, I am told. I do not know whether it is a fact. If there is
something wrong, if you smell a rat there, please find out and see to it that it is
rectified. Again, in the case of the BGML, if you adopt the latest technology,
it will become viable; it will become a profit-making unit.

Now, out of Rs. 23,000 crores that you have earned, why are you
hesitating to invest in the Hindustan Photo Films Manufacturing Co. Ltd.? Sir,
the people from the HPF have sent a letter to the hon. Prime Minister on
September 24. It was written by Shri Mubarak, former Whip of the D.M.K. in
the Tamil Nadu Legislature. The letter says:

"The Hindustan Photo Films Manufacturing Co. Ltd, a
Government of India undertaking, is the only integrated
manufacturer of photo-sensitized products like medical X-
Ray films, catering to the requirements of Government
hospitals, industrial films, ordnance factories, aerial films
for Air Headquarters, magnetic films for All India Radio
and so on. The company is before the BIFR. It was declared
sick in 1999. But it has been continuously producing goods
worth Rs.30 crores per annum. The BIFR has issued a
winding-up notice on June 30. The technical expertise
developed, over the last thirty years in photosensitized
manufacture of Hindustan Photo Films should be saved,
preserved, protected and further developed in the national
interest. Let us take a leaf out of the Chinese philosophy,
who have saved, preserved, protected and developed the
photo film manufacturing company as a Government run
unit, despite opening up their economy fully. Before any
drastic action is taken, we request you to influence the
Union Government to take a suitable decision on the
rehabilitation of HPF at the earliest. HPF is the only
industry in this backward district of Tamil Nadu".

Sir, apart from Salem Steel Plant, BGML and HPF, there is Tamil
Nadu Explosives Limited, which is also a public sector company. In the
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current year, it has made a profit of more than Rs.10 crores. I appeal to the
Government, through you, Sir, to advise the Government of Tamil Nadu.not
to disinvest the Tamil Nadu Industrial Explosives Limited, because it is a
profit making company and giving employment to thousands of people. I.
therefore, feel that... (Interruptions)

SHRI P.G. NARAYANAN: This is a common cause

SHRI S.. VIDUTHALAI VIRUMBI: Yes, this is a common cause.
So. this is my request to the Government, as far as Tamil Nadu Explosives
Limited is concerned. There is another issue. But I don't want to mention in
the House because it is in the court; the court has not taken cognisance of it. I
would also like to say that the transport workers are suffering because of the
disinvestment policy being pursued by the State Government. Therefore, I
appeal to the Central Government...

SHRI P.G. NARAYANAN: Because of the DMK Government, the
exchequer is empty. That is why the present Government has to...

SHRI S. VIDUTHALAI VIRUMBI: It is not like that. It is a profit
making company. There is no time at my disposal to explain it. We had
arranged more than Rs.45 crores and given it to that factory. I appeal to the
Government concerned not to disinvest it. If at all the Central Government
wants to pursue the policy of disinvestment, it should be done for the sake of
efficiency and increasing the productivity. The amount so realised through
disinvestment should be utilised only for the development of public sector
enterprises. With these words, I conclude, Sir.

T1. W IR A1ed M (RER): A1 SuTeget Sff, e H 74!
fafsraer uR sreueTell= ==l 81 81 & | g 3 qd Al fafraer R a1y Wy uR
Tl AT BT AR AT 27| TS ATGRVNI Jorg 91 7, 47 T 2ehr J4A1E St
7,1 QiR S 71,57 I Thx Hifres Sft 7, #ff 4.5, TRRvE St 7 &R sh
faewil STt ¥ o1 =R wave g 21§ amads Ares 4, S §9 39 fa wet o,
31t R g8l HE1 AEdl §, H $9 W IERE ¥ fI9R S $1 q7a1 T8l IR
Fand s 31t fafraer & ddy | gob H S rauRONg 9 W 7, SHH AT I8
FA IR § 5 3 — Ui 919 # IR WRaHR) wwfadl o 99 8 2 iR I
3ITH AN & gROT &1 39 o H 59 W & qrex 4l izl 8, favme &,
TSV B9 fAfTaeT R T8 €, BH A9e bl o1 AMIH
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IR Uh Ufehar g1 = 7 T f6an, st = 991 fhar, g4 I8 8! ol
TIREY| SHRIDT I BT 8, RT I8 Bl 872 33D IR IR Ufqee & <ifepd S9
gferEel | 98 43h ©1 39 AR H TS HETST1 Il X861 81 g8 HETol 9l &,
T8 POl I B, AEE BT 2 MR IR 370 797 & Ge1faep a8 HRIal 81 31 AR
AT FER 37 AT TR Sft 91 72 O 5 s A g SE A B gd ©
3R fbam &1 de 8 & BIR WR 81 § el <1l oxg a1 o & dafemrg o
AT : AR B Bl Bl ASfhdl dIad & 1Y U HUS U <&l 5, o
P BIEHR ANSAT U 2T € TIfh SUBIET H BTH B Tl TRIG AN B
P10 81| 4 I 137 WY T o1 {6 59 <21 A U a<h o1 o1 o a9 Job
P eI~ 37T AT B, ST~ HSRTSTISN BT TR DI ABY SHBT T I BRT
fopm 1T oMl 31Tt Job BT FERT , il 9gd HewId & d18 I8 SIS TS, IADI
froiiavor 81 381 71 3f Sigfex S 7 ft w81 {5 98 Ua S-@H &, privatisation is
a corruption. ¥ &1 ST % 98 B8l T HIRM © offb § I8 o1 arsdl g
o WerR @t 39 fafrder AT 7 aRef¥ar @ & 81 SWRER & U™ R’
SRS AR 87 1 9 o o fofY AReR fafder #x el 8 a1 fa<it are &
9T & forg TR R fafider o X8 §72 SRR {63y o™ H 98 37 ©Ui Bl M1
et 82 HY el AT U] P IRIIR H MR IRY A8 BT 94 <l b
FETTHAT AT Y- TETHE TR U= 31U o 17 <1 SMIdR Sl 7 376! a1
Fel oft fr g dufd A memE S &1, 39- JarHEE Sft @t a1 Bfede §
S AT €, I |l T8 2,98 |uRd 39 o & ARl @) 8] I <= @Y
Ui & | 9 59 99T & IGdTel B 9hd ©, AIDICR 81 Ahd & offb HAlfeld
Tl B Gl , 39 919 DI ITe RGY MY SHURIHY € SR 39 A1 diged
RIS e ft 319 arett &, 99 Ud & deax H 2l

SUGHTEIE Hele Y, § I8 e d18dl § (& H U dllearse g, § del
ATEAT g [P Sl GBI IUHA &, ST ARETV b MR IR Fg a AR Jeird
I UgT OR AR D1 Al el offl ARPR & o MuiRa aes 8k &, $©
Hiferat gt 8, P MR )R ST ARyl €1 75 o arer fIser, erer,
STAHIT, I AT 3T Dlg SETART, AT RET DI 39 AT & MR W
e S, g Sonfa iR fUes avf & |l &t AieRar <17 5=
QRN & 81T # &F 319+ Hufd &1 99 I8 &, R 9 I SRET0T I &7 gTerd
HA? I b TS RIS & HIR R Fs 8l GRBR 7 araeT fawar o,
YUTHAT St ¥ araeT fhar o fh 89 ISR 31 @) U dRIs x|
frgfhai a1 g5 7TEl, Soc s g Hawsl H Sl Al 8, I7cb HaThTel H &l I8 Bl
gfg 1 TS| TRBR B 5 AT BT F 9T A2 9T TRBR Fel AR H Tl &
fore wfhics & a1 iRl & fog wfics 87 319 9 Ul &l of HIH &l
27 39 W& | 99 g AN @ sR1ad el 2 {6 9 39 W<, S eRaufd &, 9
RG], S GaRURT §, I WIS $4ferg  HE1 aredl § 6 $99 JRafar
MY 3R $8 IR YATIR BT AR
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HeIed, 99 Al ARBR DI 8 & b g8 31Ul a1ef 1T g1 <ifes aref Y b
AT 3ef TE BT 81 TRHR GRAaRd 1 |, IId! H1ihed # ddx T8
B BRI A THR gTE o 91 I8 9 o i 7 v o, ghe T o,
99 7 Q1 fham gurg 91g 7 Bal {6 <1, Feie (98 31 51 e 1 s
o1 I TRIGERTE ST BT WTO BT I ST 3R A o1, 3R HIGET ARBR
BT fafaer & g A S A 3R SfheM 7, I9H g 3iaR &l

THdT, T8 < HH WY STy 18T 81 AapdT, I8 <9 Bt ff ST T 81 e,
TS IRT BT MUK & AR T IR 70 YR ARN BT Siia+ SR 21 gafery
&Y ST 3R Wi B et ¥ el Tl 81 Webdl| gafey Tt B ST
ARAT, J&i BY Ndavey Bt e B AR FHS B AFRIHAr B efe |
RGP fqer a1 ST A1feg a1 § 98 He1 ared § (& I8 Job (o1 Job
H B9 T IR B,IT o J1 o AT 2 &Rk 39 g @t sredl T2 B
1Y, T Joob § Y& el AN F SIS Tl B ARV TSR Q! B
e 2 3R # 9% By [ @aiRal & g § Fauriiaxo 8 I8 § &R ...
(9T B} =)

AR, 991 31 e oiR =1yl § |1 fiefe se aredn g1 98 981 &
P ARPR 98T T8 WR HRIGR el BR Abhal! | WD HFIT P FATT Pl
WPTH B SIITE ARG P G2 BT T8l 811 &1 Y&E Bl JHITHR g1 AR IcdTe
geM & fofg STt 81T & f5 SRRt =T § $ & @ SY) 39 forg
FIeed oU | 8 Ardoi~1d SupHHA! BT [afFTaer g IR |

SguTeae ($} 1 B BIRNR): A1 TSR, MY T UG X8 872

S1. T PR A1eq “ A0 faR ug @1 §, # Pl 78! a1 @

IuquTedet (SN I HR BIfND): b Bl

S1. TS PR I1ed “ I gER1, N w9y fafree o1 afear g
g o1 A1 9% T fova o o faffder & ST wafvrail # geer &1 gxiiarol
BT 1P Uil & SR A Hrafaf fEat 8 weh| oifd arafds s & &
fafrarer @1 HiSqaT ufshan vee @1 siaR ol 8] 8, dfed Ardeiied Tl
BT BRI &1 TINT, fAFaer &1 Teb 92wy g Aaredl § § YhIErdR G
P ST o7 IRy WRBR A FHdl BT SRR $R qoR 3§ 97
RE BT UPIEHR YST R X! 81 ARBR o Aled P Bl 9, fHiead 39 4
$9Y WRIGR &1 UHIIHR d8Td gofll THT & TRBR o . 9L..0d. Bl
R & greif 9= fean saqd ff
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USRI Ugid @1 gerar fem =er, fatder ifd & g99 91
TSl U8 ¥ f U8 ISR FATHI aTel HHfal B 99 W& & Safes 97 98
fpan wam o o i el °e | e <€ & 991 8 fafraer fear s
TEdT, g AR "R AR B a1 I8 & [ ISR SR B 9l T 3/
FHRIAl Bl &M — Ui S W 991 S ]ET 21 9iedl b fafrder Ao | 4l
TS 1 9 FE T § 16 39T Sid T §U 300 BRI BUY & BRI HH B
BT GAT &1 TRBR - RATIH 3R TRAR SR HHAfIT DI Gol TSR 4 377
BT FSTSId « &1 A S BRI 3791 e fAshl s WieT Aepell 21 3949 8H
ST Bl PIs ATART T2t 21 AfhT IRBR U= HHAT P Hdbe IR df T8l
91 T H ARBR BT HA IR HAT SHTell ¥ 7 362

3T H, TN WRBR Y8 W B AP [ 59 g8 Bl H¥I 99l ©
1 I AT BNl & Wi I8 AT Hal T Bl © U8 IS ARBR B WY
T T Bl WRBRI @ H BN & gl SR JBIARI & X8l 51 I YR bR
@ oI 81 I A1 &9 ST 81 el A $I 8 a1 TSR 7 (U1 W9 RT
PR BI ARAT TE T forn 82 wER, § R P g g 6 eR

IUHHTETE (7} THT AHR BIRB): 37T AT FA B |

S1. T AR I1ed “ A7 99 IS 81 141

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Vice-
Chairman, Sir, my friend Shri Ravi Shankar has already left the House. I
would have been happy if he had listened to what I am going to say. He came
here as a very efficient lawyer pleading the policy of the Government. But
everybody has got a doubt. He is a Minister of State for Mines associated
with Uma Bhartiji. She has been against the disinvestment of NALCO. But
he has outrightly been pleading for disinvestment. Therefore, I would like to
know what his actual policy is. ...(Interruptions).. It is a very interesting point
for everybody. But one thing is there. Sir, we must not forget the sentiments
of the people of India and the great tradition and cultural heritage of this
country. Money is important, capital is important and employment is
important. Everybody knows it. But what is happening is totally
impracticable and theoretical. On this occasion, I would also like to say that
Dr. Manmohan Singhyji's concept of liberalisation has been totally and grossly
mistaken by the present Government. Dr. Manmohan Singhji, who is
considered as the architect of this concept, wanted to build up this nation with
a practical concept. He thought that if the money was not sufficient within the
country itself to invest in various industries and to construct various projects,
then we must allow globalisation and we must
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allow the world to participate. We thought, to get an industry, one must get a
licence and there are so many problems involved in getting a licence. So, he
liberalised. He said, 'let us do it." He also said, 'if anybody wants to invest in
an industry, you are welcome.' That is how he has introduced reforms and
liberalisation. Disinvestment is only a decimal point in the system. He or the
Congress Party or our Government never said, 'disinvestment means disinvest
the profit-making companies.' I have great respect for Shri Arun Shourie. He
is a very scholarly man, great journalist and a learned man. He just wanted to
implement the policy of the NDA Government. But, here, I would like to
draw his attention that he should not forget the sentiments of the people.
There is a simple point involved in it. You are thinking of selling away the
sick units through disinvestment. It is very good. Nobody objected to it. No
party or no Member of Parliament objected to it. If a public undertaking is
incurring losses and if the Government wants to disinvest and give its
management to private people, it is welcome. If they do it, it is a very good
thing.

The second point is, there are so many public undertakings in the
country. I am not going into the details. When they are making profit, still
you want to sell them or disinvest them citing three or four reasons. The first
reason the Government says is that it requires Rs. 78,000 crores in the Tenth
Five Year Plan to bridy the gap of fiscal deficit. So, the Government wanted
to have it through this way. It is totally wrong. Sir, the Government is not a
business house, a company or organisation to get Rs. 78,000 crores by selling
away our profit-making companies or public undertakings to fill the gap and
say that that money could be utilised for the social reforms, social
obligations, social security and other social purposes. It is totally wrong. I fail
to imagine as to how this idea came before the Government.

The second point is this. There is an argument going on in the
newspapers and, just now, Shri Ravi Shankar Prasad has also given some
examples. He said that some particular industry is very good. It is giving a
profit of Rs. 10 crores. If you sell this, you will get Rs. 50 crores. This is not
the way. For example, you take Visakhapatnam Steel Plant. I will give you
this small example. It falls in my constituency. I know that a number of
people gave their lives for this steel plant. They died in the agitation to get
this steel plant. It came. It suffered. Then, it has become a sick unit. Now, it is
getting extraordinary profits. This steel plant is one of the best

235



RAJYA SABHA [4 December, 2002]

public sector steel plants in the country. Now, if you touch it, the sentiments
of the people are disturbed. Here, they will not say that two multiplied by two
is four, or, three multiplied by three is nine. If you privatise, there will a
problem. Now, the Government is getting, say, Rs. 500 crores. Or, you may
get Rs. 2,000 crores. But, this is not a gooa thing. This is a very dangerous
thing. There is going to be a phenomenal danger in this country. It is because
you cannot calculate like that. Therefore, my suggestion, as Pranab Babu has
said, is this. You cannot follow the policy of selling away the profit-making
units blindly because they are not giving sufficient dividend and thinking that
if you go in for privatisation you get more dividend. I do not know what this
philosophy is. Who gave this idea? This idea is totally wrong. I am in the
field of business for four decades now. I have got full knowledge on this. It is
totally wrong. The business is different, the country's sentiments are different,
the practical things are different and the Constitutional commitment is
different. Therefore, if a public sector undertaking is incurring losses and has
become sick, our Comrade babus also never object to disinvestment. But
everybody's heart burn is, a public undertaking, when it is making profits,
cannot be disinvested on the plea that, 'No, no. We get more money. We sell
it to do social services." It is not correct. Then, how many practical problems
we have? You are a man with a very good image and integrity. Still, people
say we have sold a very good property, good business, a good public
undertaking for a small price. Yes. It is very difficult to justify. You may have
transparency and might have made a lot of efforts but, still, it is impossible to
convince the citizens of the country and the world that, 'yes; everything is
transparent and nothing has gone wrong." It is impracticable. And, also, there
is a feeling that there is public monopoly. Nobody wants public undertaking
monopoly. You are going to create private monopoly. And another most
important thing is, the philosophy of the Constitution of India. The people
feel, that any wealth created by the public undertakings should be distributed
among the people, common men not in the hands of the private people. There
is no point in blaming each other. We keep on blaming public sector
undertakings and industry. What is the use of it? What is wrong with anybody
who buys an industry, if you want to sell that at a very cheap price? It is not
his fault. So, I do not believe in blaming the investors who come forward to
invest the money, and get profit. It is the duty and responsibility of the
Government to see that the public money is not wasted, and the sentiments of
people are not overlooked. Take the examples of Vishakhapatnam Steel
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Plant and the Salem Steel Plant, where the sentiments of people were
overlooked. Of course, the privatisation can pay more, but people of India
cannot bear this. Also, take the example of the NALCO. The sentiments of
the people of Orissa were overlooked. The NALCO was a profit-making
company. It was making a profit of Rs. 660 crores. Now, they have
modernised it. They have spent Rs. 455 crores on its modernisation. With
this, they would be making a profit of Rs. 1000 crores. If a company can
make a profit of Rs. 1000 crores, who will agree to sell that? Uma Bhartiji
was expressing her heartburn about her Ministry. (Time-bell) I would take
only five minutes more, Sir. The Minister of Industries objected to it.
(Interruptions) Shri George Fernandes is here. He is born with socialistic
blood. He lives in a socialistic society. He believes in socialism. He grew up
with his socialistic philosophy. That is why, though he is in the NDA, he
could not withstand their philosophy. He boiled up, and came out; and, since
then, his grouse is going on. Therefore, even though the circumstances led
him to join the NDA, he was not able to withstand his socialistic blood, and
also the reality of the situation. (Interruptions)

JUHHTETE (S} THT FHR BIRIEB): 39 HIIT FHI B |

DR. T. SUBBARAMI REDDY: Delayed Reforms: Shourieji warns
of Soviet tragedy I want your clarification on it. The Disinvestment Minister,
Shri Arun Shourie, says that the country can go the Soviet way, if its economy
is not managed well, particularly its finances. We may have atomic weapons,
but if we do not manage our finances well, or if you let our foreign exchange
reserves slip, and turn to the International Monetary Fund, we will be
squeezed into submission.” I would like to know how his remarks are linked
with disinvestment. You can clarify, when you reply. I am quoting from
newspaper cuttings. Secondly, Shourieji lists ill-effects in India....
(Interruptions)

IS ( # T AHY BIRIR): VS AIEd, AT A SN $
CERICIERER

THE MINISTER OF DISINVESTMENT, MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION AND MINISTER OF
COMMERCE AND INDUSTRY (SHRI ARUN SHOURIE): Sir, can I
mention just one small thing? Sir, I was invited by the Indian Army to deliver
Cariappa Memorial Lecture. So, it was a lecture, in general, about many
things. This phrase has nothing to do with disinvestment.
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DR. T. SUBBARAMI REDDY: Sir, I want to go on record. You
said like this. I have got clippings. So, it is my duty to bring it to your notice.
Of course, you can clarify the things. He further says, "Also, what can be
perceived as a highly critical exposition, and what has gone wrong..."
(Interruptions)

IuqHTETE (3} THT BT BIRNB): 37T HUAT T B |

DR. T. SUBBARAMI REDDY: Sir, the Congress is a major
opposition party. We should be given more time. (Interruptions)

JUHHTEIE (7 THT TBY BIRI®): AT 7 97 G ....(FGEH). .
3JMIH T B, HIUF UICT DI Y wel e & o & 31 e gu Jgraeii it
et gp 21 37T 3mIat Uil & IR IR HeR 99 38 21 29 e # IR Had &1
TSI B_AT 51 3R 3T IThT Wl FHY 1 918l & I o elforgl

DR. T. SUBBARAMI REDDY: Okay, Sir, I will conclude within
two minutes. I would like to clarify my hon. friend, Shri Ravishankarji. He
pleads like a lawyer. He would have been a successful lawyer, had he been in
that profession. (Interruptions)

AN HON. MEMBER: Yes. heis alawyer.

DR. T. SUBBARAMI REDDY: He argues that in Punjab, a
congress-ruled State, the Chief Minister, Captain Amrinder Singh, is going to
disinvest one profit-making company. He also cited another example of
Karnataka that they are also going to disinvest one profit-making company.
We cannot do these type of comparisons. Disinvestment of NALCO, Vizag
Steel Plant, IPCL.-BPCL, IOC or any other Gas Industry, is a totally different
thing. I don't agree with the Minister when he justifies disinvestment of these
companies by quoting certain other examples.

Lastly, Sir, the Budget deficit must be reduced by generating more
revenue. As Mr. Pranabda said very clearly, you must get more revenue.
Every year, in the Budget, there is a deficit of Rs. 20.000 crores. If we take
the example of China, we will find that they have been successful in inviting
Foreign Direct Investment of $ 48 billion, whereas we got a Foreign Direct
Investment of $ 8 billion only. Have we succeeded? We must make an effort
to invite more Foreign Direct Investment, we should generate more revenue,
only then we will succeed.
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In conclusion, I want to mention one thing here. I don't want to
blame anybody. The fact is that almost all the industries; the textile industry,
the steel industry, the cement industry, the sugar industry and the fertilizer
industry, are in a bad condition. If the industries are not functioning profitably,
then, definitely, the revenue would be less.

Before concluding, I would say that this Government is not
following the reforms policy of the Congress Government. The Congress
Government never wanted disinvestment of profit-making companies. So,
you must concentrate on the practical concept, not the theoretical. And,
before disinvesting a profit-making company, you must always keep in mind
the sentiments of the people. The psychology of a normal citizen is, "It is my
company"... (Time-bell). Sir, I am concluding. We have to keep all these
things in mind. I will be very grateful to the hon. Minister, while replying, if
he takes all these points into consideration.

SHRI J. CHITHARANIJAN (Kerala): Mr. Vice-Chairman, Sir, this
matter has already been discussed in this House several times. The people of
this country have been discussing this matter for several years now. Several
political parties, different sections of people and organisations representing
them, a good number of legislators, have continuously argued that this policy
will lead our country to a disaster; and that this policy is not in the national
interest. But, unfortunately, the Government is sticking to its own stand that
this programme of disinvestment and strategic sale of the public sector
industries will have to be conducted, and that too, at a high speed. Now, there
is a difference of opinion among the Ministers themselves. There is a
difference of opinion among the allies of the NDA Government also. Despite
that, brushing aside the opposition and the criticism raised by other Ministers,
the Government is trying to push forward with their policy of Disinvestment.
Sir, Shri Ravi Shankar Prasad argued that by selling these companies, it
would be very profitable. I don't know how it will be profitable. The profit-
making companies are being sold at throwaway prices. Everybody knows
that. The Centaur Hotel was, initially, sold for Rs. 83 crores. But within four
months it was again resold for Rs. 115 crores. All this has happened. When
this incident happened, the Press people met Mr. Shourie, and he said, 'it was
an outright sale and that they have a right to sell it." He has changed the
position now. Recently he said, "No sale has taken place, the company which
has bought it, only its shares have been transferred to somebody else." This is
how he is trying to
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argue. He has quoted the Chinese policies, which were adopted by the
Thirteenth Congress. Here, \ would like to quote the Sixteenth Congress's
Report. I will read out the relevant portion, "Stick to and improve the basic
economic system and deepen the reform of the state property management
system. In line with the requirements of releasing and developing the
productive forces, we must uphold and improve the basic economic system,
with public ownership playing a dominant role, and diverse forms of
ownership developing side by side. First, it is necessary to consolidate and
develop unswervingly the public sector of the economy. Expansion of the
state sector and its control of the lifeline of the national economy is of
crucial importance in displaying the superiority of the socialist system and
reinforcing the economic strength, national defence capabilities and national
cohesion." Therefore, there is no comparison with the policies being
pursued by China. They emphasize that the existing public sector should be
consolidated, expanded and made efficient. That is what they mean. And,
the policy that you are adopting is basically different. You are interested in
selling the whole thing. If things go like that, a day will come when all the
companies will be sold. And, when all the companies are sold, what will be
left? There will be no public sector company, and no assets will be left.
Then, you are saying that all these amounts are being invested for social
development. How are you investing in social development? In the
education field, you are commercialising education. You are giving up
Government-owned institutions. That is the policy that we are disputing.
Therefore, there is no question of investing money in that. In fact, these
properties are being sold to certain millionnaires, big businessmen,
monopolists and foreign multinationals. Of course, you get some money,
for the time being. But that money is being spent only for reducing the
Budget deficit and to meet the extravagant expenditures that you are
making. That is what is happening. Therefore, don't claim that it is being
done for the development of the industry. As you know, the public sector
was built up, of course, by investing a huge amount, but also with the
sweat and blood of workers and also the technicians. That is why you have
been able to get a very high price for these companies. You are saying that

you are getting so much money. But it was built up by the contribution of
the workers and also of the public.(Time bell) These public sector
undertakings have strengthened the base of our economy. They have paved the way for
industrial development, that is, a self-reliant economic development. They have paved
the way for strengthening our defence forces. They have paved the way for developing
the infrastructure. These
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are all the things. If you sell out all these companies, no such advantage will
be there. Take, for example, employment. Shri Ravi Shankar Prasad has
quoted certain instances. He said that in BALCO, the wage rates have been
revised. But he did not mention as to how many of the permanent workers,
how many of the contract workers, who were working in that company at the
time when it was sold, are there now. He did not mention this. Take, for
example, Maruti. What is the experience? When the management was handed
over to Suzuki, immediately thereafter, disciplinary action was taken against
hundreds of workers, and they were thrown out. Even the union leaders were
dismissed from service for the strike they had conducted before. Is it that you
want to introduce in the whole country? Do you want to make the workers
slaves of their employers so that they could exploit them? Sir, another
argument that is being built up is, unless privatisation is effective -- and if
most of the sales are done to the foreigners, foreign investors, then, it will not
be possible for the Government to create a confidence among the foreign
investors to come forward and invest money. Is it the policy that you are
pursuing? Then, what will happen? You will sell out the whole country to the
foreign multi-nationals. And, it will be very dangerous, if they come and
occupy the key position in our economy. As a result of it, tomorrow, our
freedom, our sovereignty, everything will be affected.

JUHHTEE ( STt THT IHT HIRTD): HUIT FHIG B |

SHRI J. CHITHARANIJAN: Sir, all right, I shall conclude. Another
argument is, why profit-making institutions are being sold. Now, he has found
out an answer for it. The answer is that those institutions which are earning a
profit now, may run into losses because the sectors in which they are
operating are already opened to the foreign operators, they are coming, and,
our institutions cannot withstand the competition. And, therefore, tomorrow,
its value will go down. Therefore, it is better to sell it now. That is one
argument. But, at the same time, Sir, he forgets the fact. Take, for example,
the BHEL. It is an industry in the public sector. It is competing with all the
multi-nations, not only in India, but in abroad also. Of course, in India, they
are being denied orders even though what they quote is less because of certain
obligations of the Government to somebody else. But, internationally, they
have competed in several places, and they have got orders in so many cases.
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(THE VICE CHAIRMAN (SHRI SANGH PRIYA GAUTAM) in the Chair.]

Then, why do you say that our public sector undertakings cannot
compete? You take, for example, the companies in the oil industry. They all
can exist, they all can thrive, and they all can compete with other industries, if
they are allowed to do that. Take, for example, Telcom. ...(Time-bell)... You
have opened this sector three years ago. And, you have not allowed the BSNL
to start the mobile phones.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr.
Chitharanjan, you have taken the double of your time.

SHRI J. CHITHARANJAN: Sir, I am concluding. You have given
permission to several private companies, even though the BSNL existed. Now,
it has also come to the field. And, now all the private sector companies that are
in this field, are terribly afraid, and are saying, "No; these are all pirates." And,
they are trying to force the Government to withdraw the BSNL from that. This
is the position. Therefore, Sir, my request is that the Government should
seriously consider the opposite views that are being expressed in this regard.
The opposite views have come up not only from the Opposition, but from your
own ranks. ...(Time-bell)... Therefore, you be prepared to review the policy
that is being adopted. That is what I have to say.

SHRI LALIT SURI (Uttar Pradesh): Mr. Vice-Chairman, Sir, I am the
beneficiary of disinvestment, and I am speaking from direct experience from
this.

I am extremely grateful to you for having given me the opportunity
to make my maiden speech as a Member of this august House. Irise to
speak on the issue of disinvestment.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Let
me remind you that as per allotted time, you have got only one minute.

SHRI LALIT SURI: Sir, its my maiden speech.
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THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): I am
only reminding you. ...(Interruptions)...

SHRI JIBON ROY: Sir, I am on a point of order.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): I am
sorry. One hour has been allotted to the 'Others Group', and there are ten
Members. So, if one hour is divided among the ten Members, six minutes
come to each Member. ...(Interruptions)...

SHRI JIBON ROY: Sir, I am on a point of order.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM):
What is your point of order?

SHRI JIBON ROY: Sir, I want to know whether our rule allows
somebody who is beneficiary of something to speak on that subject.

SHRI ARUN SHOURIE: Sir, may I answer that? I have checked
...(Interruptions)...

SHRI JIBON ROY: Mr. Vice-Chairman, Sir, the hon. Member has
himself said that he is the beneficiary of a transaction, and he is speaking on
that subject. I want to know whether any beneficiary can speak on a subject of
which he himself is a beneficiary. I want your ruling on that.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM):: He
is an hon. Member of this House. He has got every right to speak and
participate in the debate. Moreover, he has been allotted time to speak.

SHRI LALIT SURI: The last 12 years have witnessed the impact of
liberalisation on the Indian economy. The process of liberalisation has
redefined the role of the State and its relationship with business. Under an
economy which was managed predominantly by the State, there were several
businesses that the State itselfdid. However, this trend has
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changed the world over. The Government has never been the best of a
business person. Bureaucrats are trained to be defensive, whereas businessmen
are trained to be aggressive and competitive in the market. In areas in which
the Government has had to compete with the private sector, where monopolies
of the State have been dismantled, over the price mechanism is not regulated
by the State, the Government has not been able to survive competition with the
private sector..

I have had some personal experience in the field of tourism and hotel
industry. The failure of the Government in this area, in running hotels, is in
sharp contrast to the private sector, which, in India, has been able to operate
hotels considered to be amongst the best in the world.

The basis philosophy behind disinvestment or privatisation is --where
should the tax-payers' money be spent? Should the tax payers' money be
invested in businesses in running hotels, in manufacturing steel, aluminium'’
and textiles, or, should it be used for the social sector to expand the base of
education, health care, irrigation and other needs of the common man? The
experience in these businesses has been that the Government taxes the people,
invests his money in businesses, then loses this money. It then again taxes the
people, draws out restructuring packages, most of which have not proved to be
successful. In fact, it is the greatest injustice to a common man that his money
is lost in business. In this context I quote an example of the U.K. experience
where after disinvestment, merely the corporate tax realisation at the rate of 35
per cent on profits brought in more money, than the total 100 per cent profits
realised before disinvestment of these State enterprises. In addition, the U.K.
Treasury made tens of billions of pounds from the sale of these companies and
this money helped them to reduce taxes over many years, to make U.K. one of
the lowest taxed countries in Europe. This also boosted consumer spending
leading to higher growth and employment across the board in the economy.

Even in our own country in the case of Modern Bread, Balco, CMC
and others, there have been no job losses. On the other hand, higher
production is leading to more employment directly and indirectly, higher taxes
and other benefits to the economy. In fact, it is a win-win situation all the way.
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3.00 p.m.

Today, on account of borrowings of the State, necessitated by huge
budget deficits and capital requirements for development, large amount of
interest has to be paid by the Government. The national debt is huge. Should
not national resources be invested in businesses, be unlocked and used to
retire the public debt? Should this money be lost in running hotels or
manufacturing textiles, or should this money be used to build roads, provide
irrigation, health care and education? The choice is clear. It is not the business
of the Government to be in business. The Government should be in the
business in those limited sectors where the presence of the Government is
required, on account of some strong national compulsions. Either it should be
a strategic sector, or it may be a sector where the private sector is unwilling to
step in.

The proceeds of the disinvestment can also be utilised to build
physical infrastructure like roads, ports, telecom, power etc., as well as in
social sectors like health and education. China concentrated heavily on
investments in these sectors, which have paid very large returns by way of
several times higher foreign investment flows as well as higher technical skills
and productivity resulting from investments in education and health. As
emphasised by our Nobel Laureate in Economics, Shri Amartya Sen, higher
investments in health and education also lead to a fall in population growth
rate and there is a total impact of all these factors on poverty reduction.

When I look at the history of last few years, I find that there does not
appear to be a basic conflict with the idea of disinvestment or privatisation.
When the Congress was in power from 1991 to 1996, minority shares of
public undertakings were sold by off-loading into domestic and foreign
markets. When the United Front Government was in power, the same policy
did continue. When the NDA Government took over, it switched over to a
mechanism of privatising public sector units through strategic sales. It is for
the above mentioned reasons that instead of review of the disinvestment
process, as demanded by some, we should review how disinvestment can be
expedited. A strong political will and a basic consensus is, no doubt, required.
Germany, after the merger, privatised 11,000 enterprises in 2 years. Not only
should it be expedited at the Central level but also extended to the States,
where the position of PSUs is far
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worse. As on 31°! March, 2000, out of total of 946 PSUs, 551 were making
losses, 241 are lying closed and 100 are not submitting accounts. This is
the position of the States, which are even unable to pay salaries of their
employees. It is obvious that the only solution is to disinvest, and release
funds to retire huge loans (7ime-bell) and pump money into physical and
social infrastructure..... (Interruptions)

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Shri
Suriji, listen to me please. Your allotted time is over. However, because it is
your maiden speech, I am allowing you few minutes more. Please, try to
conclude.

SHRI LALIT SURI: T will just take four minutes, Sir. Regarding the
modalities of disinvestment, strategic sale is, no doubt, preferable in the Indian
context. In U.K., off loading shares into the market has been successful, but
this is not suitable for India, where the stock markets lacks depth. Even in
U.K., they have, in many cases, off loaded just a little over half equity to the
private sector and then made huge gains by selling off the remaining shares,
once the enterprise became more profitable, after privatisation. It is absolutely
clear that a minority off- loading of shares, which does not give management
control to the bidder, cannot get attractive prices. Nor can it serve the intended
economy and social benefits, which result from the revival of the enterprise
after privatisation. Regarding the valuation - the value of a share is what a
buyer is ready to pay, based on the profitability from the share. The valuation
of software or media companies is very high even though they have far
meagre assets, as compared with the companies like NTC, which have large
land assets. The process of disinvestment must be transparent and there can be
nothing more transparent than bidding, which should be published after the
process is over, as has been done by the Government. Lastly, there is a fear
that employees' interest will suffer when disinvestment takes place. But, as |
have stated earlier, the experience, not only in our case, but also the world
over, shows that it is profitability which makes jobs and create more jobs. It is
only profitability, which will lead to payment of taxes; it is profitability, which
will lead to generation of wealth, creation of infrastructure and reinvestment
and further economic activity. Mr. vice-Chairman, Sir, let us stop eulogizing
poverty; let us build a society, which can generate and diffuse wealth and add
to the quality of all Indians, including the poor. Let us get out of this mindset
of the old economy. We are living in a globally
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competitive world and privatisation is more methodological to improve the
performance of our public sector. Even the profit enterprises should be
disinvested so as to generate higher production, greater employment and other
economic benefits. As I said earlier, it is not the business of the Government
to be in business. " TTSTT spfaT ajmi-fl eft SATT sn”t f%om$\ 1" Thank you.

“STq TSI =91 ATARY a1 Uo7 9901 gy

st o fFeUH ( AERTS): STHWEge S, 99 9 Ul § IUd)
IYFHTEE g7 b 7Y geTs Gl

IuaHTee (it W B iaw): 98 o1 qRIE 91 81 TS|

st <o fAread: Afh § 31ud IR UR 999 & 91 U8ell IR q1e J&T
T, ST MY I 98T B WBR BN

Iuqyreae (2N J9 g niaw): g=are)

4} Ao FeTH: 3R MY TTgH TG < § ol 999 q9Ts 98d fadl 4
ST IYAHTEIE FEISY, 99 I Uel § I8 W IR § & dferd QI il &l aRe
A W) fedg=Ree & wwd® g1 fafaer g1 912w, ot St SRT e <31 ar
3t 91T ©1 I fAfaer ot ufthar SRy R&= =nfey) ufests Saex Al &f
PIg STORd el B BART 3R faR1Y 8, 3R YaxTol © q faf=aer ot ufesarn H,
fedsa¥cHe & W9 # S JffFrafadrd, it SRS dacdt o1 & 7,
SHD HUR &1 TART IR TCRTS & Al IgQLH Bl G UR 8, FHRT 3R TR
2 a1 fafyaer uferar & S ww1s 81 <8 8, SS9 &1 SUANT Y 8, 9 9 7, ART
IR TR & o N 39 R 2 & Wifthe #f$7 ufedts daex gired o
IIgICISS el ST A2l A &1 T SIS B.....(FAYM)...olf b guigae
S~ STIREHT ¥ AR PB Terd §AT AR BF - (U1 3fTaTSl IoTs dl 84 Y
f$- gTaveHe & faRief ot & NS s1er fan Sirar @ 3R et iran § b

these are people who belong to the anti-disinvestment lobby. We do not belong
to the anti-disinvestment lobby Ig 9Tl H 3501 St BT W B AT ATE _grl

AeIgd, # forae +ff feersr daex o1 e — s=avcHc gorl, 99 R aId
HHdl g, Afb AR U F9 H &, Safo] # fIh TaRule §a8 HeR oR T
TTEAT §1 I8 99 9 TS S $H4 2 ...(TAYTH).... STGHEI SfY, 1607 St
SHAMERI TR &9 BIS IH 78! 81 S & SIAURe 81 BT ol 99 98 < &, S9 IR
Al RT WRIAT 2, AT Hei-T-Pel 99 ad9 $ e gl il 781 2
Sl 89 S & 070 & HWR fewoh A & foy IR 4 811 & drave TS
gUE|
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BHRT ATl a1 RAS Bl bR &1 IHDBT S Rl gal, I8 ITeldl gall
3R IWP 15 373V Sff 4 Hel B8 4 o1 IR I N 9 Bl feirs o,
I Bl R H $9 GG BT & ATH BT ITaal gl H IR &1 387 ¢ b
31U ST 7 YR F&d Pl U Heb] AIE (BT b I q¥- BT — G S g3
BTt Hul B, ORI GeRUIE WER &I Ugcl ¥dl & §93 ¢ — 3ATaR foa

SHRI ARUN SHOURIE : I am on a point of order. I shall answer
this in detail, but first, I want to know -- because, I have been stopped earlier -
whether proceedings of the other House are to be quoted here, or not.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): The
proceedings of the other House cannot be quoted here...(Interruptions)...

SHRI DIPANKAR MUKHERIJEE : I am on a point of order. I am
referring to the proceedings of 24.08.2001, between page 637 to 638. The
same hon'ble Minister has referred to proceedings of one page in the other
House. Kindly, get it. If it is not there, then, this should also be deleted from
that notice. You cannot have two standards. I am referring to this. Kindly
examine this — why were the proceedings of the other House quoted by the
hon'ble Minister on 24.08.01? Sir, kindly get it deleted...(Interruptions)...

THE VICE-CHAIRMAN : As far as my knowledge goes, the
proceedings of the other House cannot be quoted here...(interruptions)...

it Sor freuw: S 7, S e &I ol priare! off, 39 &1 § dle
TE HR Y81 gl H Rt g8 Far aredn g 6 S giiHe sled $IaRIMA 3iih
QEBEFEITGT%W&AGﬁ"\’ WWWW%,WWE— "neither this agreement,

nor any benefits, or burden under the agreement shall be assignable by either
party without prior written consent of the other party." S € glcd 9@, gied

BRI 3H ST 7 g1 SRfeferct o1 fag) foredt forwrast wrdt X o 21
I BT A8, MU 4 99 f3a1? S| P, 9 el a1 2, Rih 59 &
+..(STIT)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): You
are quoting from a document. Would you authenticate the document?

SHRI SANJAY NIRUPAM : Of course, I am authenticating that
document, a1 THE HT SRNIE IV 21 AEIGY, T H1.3ME. 7 dIHhraal

EEl
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IR TP 918 f$- g=dvedic S ©f RE I N v fag) doft Y| ag Y
AR U & 3R 3R AN & A1 98 gt W ged g1 Faha g

Iuqurege (S g O widw): T

it ot FeH: S UUHCT & FeATST BT 3R dTIelRI gail Al ST
a9 I © o6 gE%) Tt 5 @iRiE & HUR Sl G154 (61, IHH! T8t 9111 S/
T B BpY fhar ST AMfRYl 11 3RpaR PI WERT A <hH3AR fham AueR
A UM P17 I8 HRT U1 9aTe &1 TR, 31 HBIed J HEl....(ELH). ..

S} I IHY BIRND: TR, S F2 SN BT A9 7, I8 ol 99 S8 IET
ST e Bl

st Horg fAeuH:9R, S8I9 Us oiivTdl Sifufera form

"The legal identity of BHPL (Batra Hospitality Private Limited has
not changed with the change in their holding pattern and ownership
rights, title increase and obligation of the entire business of Centaur
Hotel to Western Centaur Hotel, Mumbai."

R, A9 31T BT HIIHH I g
SuauTeae (S wg g witgw): g 19 91 STedt wE IR

it Worg Frea: W), Siel T8l HE , 3 § STeal T8l dgil Hul
PP 31 ATST A1 99 &A1 S1Y1 H I 3R o1 8T § 6 fedg=vedic & ™
F M IR TS TBRUIC HUSR H GICTel g37 21 # I8 37RIY o I&T § 3R I8
STRIY H 3ITS1 &1 &1 &1, H1 59 aR | 23 3cpax Bl &1 Yg FA1 SNt Dl U
ferg) fora oft |

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr.
Sanjay Nirupam, please listen to me for a moment.

ot Horag feuw: SUFUTIRT oY, 3R 39 X8 IR R 31T SIhl-Tldb!
XA T T AR AHY q91g BT

Syaureael ($h |u O wiiaw): T8, SIb1- Srd! 8] B IET | 3
ﬁﬂﬂ?ﬁﬁ gd1sUI I Don't waste your time.

249



RAJYA SABHA [4 December, 2002]

ot Wora Feam: AR, § 9€1 971 %81 g1 S8 el [ g3 SR ferdl 1
b 100 IR AR 9 &, U GBI &1 H Y8 IYD! U <R &8 [ g,
P 3R R forar 2739 uR forar B-

"Sahara Hospitality Private Limited (formerly known as
Batra Hospitality Private Limited)."

That means Batra Hospitality is no more the owner of Mumbai
Airport Centaur.

W,Wﬁﬁ&?&ﬂﬁ?ﬁ?ﬁw#waﬁsmﬁﬁ,gw«qqﬁ
STy Fdelts fhar € g e $il 39 §H3 WRUIC ISR &I Alfcid 9301
BT T8 1 T ST 37T 9T & T 31t Ib IS At =18 g3, ST
%‘,El‘a’ﬁ?ﬂ?l‘ﬁ%laﬁa‘fﬁﬂﬂwqsdlldqdd%a‘s’a‘a’ﬁﬁﬁ@ﬂzﬁ‘r%@ﬂ
ﬁmaﬁqlﬁ?ﬁaﬁw & forg #9 g w2t Sft &1 fagh for,

9 | SUTET 81 TR WfheT {9 oia1d ATE el 3eR HA) 7eiey &

|uw I U Hel

q AV =HR ) &7 Sid1e Yed € 3R g1 ga7d b Ry @1
STaTq %’rq?gm B A9 # "8Gy @l garn o \sﬁﬂ PET- |believe in
transparencyﬁﬁwﬁﬁﬁmgmﬁﬁﬁﬁﬁ@wg,TRTGET
STaT9 T2 fAd 8172 ... .(ATaEH)....

SHRI DIPANKAR MUKHERJEE: Sir, it is a very serious charge.
...{Interruptions)...

Iuquree (3t 99 O miew): wilsT, 98 S18Ul 93 S8l

SHRI JIBON ROY: Sir, it is a very serious allegation. I want to
know whether the Government will hold a CBI inquiry. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit
down.

SHRI JIBON ROY: Sir, it is a very serious allegation. I want to
know whether the Government will hold a CBI inquiry. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: What is this, Sir? 314} #=t Sft 9
IR el far Bl

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. ...(Interruptions)... Please sit down. Please sit
down....(Interruptlons)

250



(4 December, 2002] RAJYA SABHA

SHRI JIBON ROY: Sir, he is misleading the House.
...(Interruptions)...

SHRI N.K. PREMACHANDRAN (Kerala): Sir, how could it De
allowed? ...(Interruptions).:.

Syqureger (3N g O miiaw): gge 8y 3fsul

SHRI JIBON ROY: Mr. Vice-Chairman, Sir, my point is that it is.a
serious allegation. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down.

SHRI JIBON ROY: Will the Government hold a CBI inquiry?
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. Yes. Mr. Sanjay Nirupam. ...(Interruptions)... Please sit down.

SHRI JIBON ROY: Sir, it is a serious allegation. It is an allegation
of corruption.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr.
Jibon Roy, please sit down. I am not allowing all this. ...(Interruptions)... I am
not allowing all this. ...(Interruptions)... 1 am not allowing you to speak.
...(Interruptions)... Please sit down. When your name is called, you can reply
to that. ...(Interruptions)... Please sit down. Mr. Sanjay Nirupam.

sft Wora freuw: Suweney HEIy, o9 -Ud @ 91 7, IR
BIcd 931 BRUICTAICT 7 83 HRIE TUY H WIIGT 3R TH-IR A o 3G IFT
122 BRI BUYU § 99 &A1 T8 122 BIs dl @BTse YHUE B, sl JHue foha
BT, I T8 ATLH | U8 Ueh ST ShIAM! deicll & AR <20 H| W) I8 SADNI
2 o Ticd WiT 135 RIS B TS ©,83 BRIS A 135 BRIS | 35 TS 38R 3R 17
PRIS BER, TTHIT 40 BRI | HUR U HHH! A < HEI1 & 36X U 8lcd &
TR TR HHATAT| T&T H FaTel ST b T HHAT 7 I T2 H.....(ATILTH)....

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): He
is competent enough. You have taken 15 minutes.
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2 3o FeaH: T HHe! STRER fIH HEM & 3iGR ST g1 JATH]
B HHT TS ? S H oTST AR R BT BIRIT B H 3R BT
BT 3T ST B WIRAT 2| 99 H ! Ul M I8T § 5 S9! 98 Ul &,
D! FRCIYE &1 RUicH &1 UeT 21 319 I8 1R 91 2 & St i=e1 olaat ot
IIadId Bidl 7, ¥ S B gt T8 Brel, i 3007 Sff B 3fed ® b o
TS el B IIadid Bl 8,3 IHD] Ulectd B I8 ol oI gAD] et
TE A1 B, g9 Rt ga1 9am & 6 § o9 AT safteiie & T ar #9
AT, . .(AGETH)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. You have taken 15 minutes, instead of 5 minutes. ...
{Interruptions)...

£t dor fFeww: g9 dRcie R oF S ...(aeM)... d gre
T B T8 H TIT % T 3HD! TG H $B B! 21?7 SHD! TG BHRAT
2141 519 yeell f[AfeT g8, 9 90y sq®1 Rord wrsw fafvaer a gom o arw
70 9 75 BRIS & 99 H, Torge R § 98 91 Gahar wife o W 39
et 18T fopan SITar, o I8 a8 SIHerRT 81 ugel fAfsT & w93 v &t
Ifth ST, THT Fa MU IRFE HH BRWIC HRaT off 3R I 63 AT 65
PRIS & AU AT ....(Hagm)...

Syautege (31 we O maw): Fuar ge F v <

SHRI JIBON ROY: No, Sir. He is raising serious allegations. He
should be allowed to speak. ...{Interruptions)...

it <ot feuw: SUYTeIe ARG BT del © fh Sied! 9 dle <IfvTy,
gafely # Sedl-STeal die & IR $al g1 1 ugell AT Hfad 81 718 ©
Fifh ugel ST § I PIcw o1, 98 Rod wes & &4 o1l I8 3811
g 37961 B (a1, 59d foy # g8 9618 <11 =meT gl A o1 gt fafes
gs, UEl 9 Hieren ¥o Bl 2l g RS 9 ugd smmHe Bfame o
SUsIeic Uh BRI <4 I ®Rdl gl BIg-itId <4 &1 off, I8 §
I TR § T Fo! vl A H1......(FGEH)....

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. ... interruptions)...

SHRI JIBON ROY: It has never happened. He should be allowed to

speak. No, Sir. ...{Interruptions)... We want to hear in detail what is going on.
... interruptions)...
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THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please sit
down........ {Interruptions). Please conclude now. ...(Interruptions)

S1. AR TS SHBT YA BT AN ....(FFIH)....

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
conclude now. ...(Interruptions)...

3t dor freww: # 9E 6 I8 S Sfaed 9 € 9 39 9T &
HIEIH A YR < b A AT 1SV ST I8l 7o BIS1R1Idl < T, 8 AT fb
T 3MaR oIl BT 6 TRAT | TSTHY 2 TRAC B (&A1 71 e MR § w1 &
RIa 91 QIRUIE & Bleed 8,98, 9o ®l BIedy, IR & IR TIRUIC
3RS B ofe TR T g TIRUIE 3R} 1 e TR & gafely ¥ T 3R R
6 TR¥C I TIRUTE UIRET va. Hft.ens. | o<l oftl @1 99 g fewgavedc
B BM Yo g AR vwell ST g B @ w1 @ gud kT %
... .(FHT)

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM):
Please conlude now. You have already taken more than 15 minutes.
...(Interruptions)...

SHRI JIBON ROY: We want to hear him. .... (Interruptions)...

sft dorg freaw: O uge UeH g ® P o olar ofdt 6 tRiiE ¥ 2
WRIT PR BT FoR R foran Ta1? TE a1 U © P e SR odl Bl i 6
YT 9 2 GIC fhar 11 a1 S Ardeie $9 9 SRGERI § Rj ofifav A8
e a1 @i e S I saTge TRl fhy MUY ot At welew A el fo ug
fafaer efquem fafas @ Ry o, § Rifae Yfaew o fag) e argar
¢ o I garar e © 5 smam i fefiom foran &, @ v foram & afes
R W) AR 3MT SHBT HEIY BRAT e © Al A 3HD B T8Y gaIge
HRT| IE TR ST & 9IS BT A Bl ... (RFIH).....

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): I am
not allowing. Please sit down. ...(Interruptions).

Please sit down. (Interruptions)... Please sit down.
(Interruptions)... No, no. (Interruptions)... Please sitdown. Mr. Sanjay
Nirupam, you have to conclude now. ...(Interruptions)...
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it Ao freuH: BT A BB, AT M faeH B {6 I8 g+ iUk
fawa g, st |1 I ATId TS, . (FIYTH). ..

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): You
have to conclude, interruptions)... No, please sit down. {Interruptions)...
Please sit down, interruptions)... I am not allowing you to make it a political
platform. {Interruptions)... Mr. Sanjay Nirupam, I am giving you one minute.
{Interruptions)...dAY. .. (FqLTT)....

SHRI MANOJ BHATTACHARYA (West Bengal) : No, no. We
want him to give the full facts. {Interruptions)...

SHRI N.K. PREMACHANDRAN: Sir, serious allegations were
made. {Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sitdown. {Interruptions)... Please sit down. {Interruptions)...

SHRI JIBON ROY: They are making money in the name of
disinvestment. {Interruptions)... We would like to know the facts.
{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): I
will not allow you to make it a political platform. {Interruptions)... Please sit
down. {Interruptions)... Mr. Sanjay Nirupam, I will give you one minute.
{Interruptions)... Please sit down. (Interruptions)...

SHRI SANJAY NIRUPAM: He has already given me time.
{Interruptions)... What else do you want? (Interruptions)...

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please
sit down. {Interruptions)... Mr. Sanjay Nirupam, you have already taken 15
minutes. (Interruptions)... Eﬁﬁl’q |

it o freu: SUquTee HEIey, 26 faaR, 2001 BT Hfdde el
I fegs-dvetic o fexfiod o 8k U SHas) &l <R 8l & Taldd
Teargor, ot o141, A1 , 991 s fere! o fugl forad € fh 894 6 Rede 9
2 T¥C 9N fEAT 8, Are you interested right now? Are you still interested? 39

[EEIEIKa]
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W U ISl 81 AR SR 9 S1a19 <1 99 g} &1 @R 39 g fb
g forg) 3R 3-4 AN BT UoTl T, STTHR Aord fouq &l 91 11 3 Pl fh I8
g1 9o B a7 721 2, FIg! 4o 9 $© el 81 57 F$ AR IR BIe R
<Rl # gRac gafT, SA®! AGuld $U ¥ Gl 891 1y AT R Udh IR
3R ATAGITH B | SIER B o A1 grfét armeh,RH-at EMR forfeit &1
gt off, I wge T R & Fue 9 oo By @ afeeT T 72 foman
gipil

(THE DEPUTY CHAIRMAN in the Chair]

PRb, debar HRD TAT BINICALT DI ST - FTbR I8 Bl (AT TATI G2
BIfICforet, I8 TURiC 1S9 - 4 2 A8 U8l 81 IR g o, SPV
Rrap! drert & Tt Special Purpose Vehicle (Interruptions)...

SIAUTIRI AT © {3 31 B1ht 7 & 91t 78 I am giving you 5

minutes to finish your speech.

SHRI H.K. JAWARE GOWDA (Karnataka): Madam, I am giving
up my time in favour of him.

THE DEPUTY CHAIRMAN: There is nothing like giving your time
in favour of him. Does the entire House say that only Mr. Sanjay Nirupam
will stand on the floor and speak? No. It is not that, I am not allowing that.
(Interruptions).... Who is saying bolo, bolo? Am.I in the Chair or are you in
the Chair? Let him finish his speech.

it <o freuw: SuwTafr gerear, fifde dfedem s ot Rw
I feag=avede AR & ™t va fug) ol © 8k 9% gl # foran <irem 2
ﬁﬁ_

"A considered view in this regard may be taken by the Government
to avoid any confusion and legal complication at a later stage".

TeIgdT, I8 gl 1 S99} & AU TS 3R U ST} Bl ol
UsarsoR &1 fagl geil T8 8t T.Ua. 991 & Ul S9d] ol dele off, SuH
gl deleH IE ot fh TRafiRTs Biefork &) Blcd o Wad & 3R ot T, va.
AT I BICfoR &1 718! 81 I WS BIcd I &, 39 du+1 H 39T Rith 6
TRUC WP g 3R 6 TRAC TP b bls ) Afth BIeforax I8! 81 Aol

1. I =9 fiE auf (SR gew): g Ai9-HY a1 <Y T You
have already consumed your time and you are creating suspense, 34
SIPACSEIENI B EICRIER R
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THE DEPUTY CHAIRMAN: He is a Member of this House.

47t 3iora U e D1 H B0 Wil BRI & 3fER 6 RS &b o
Al § e BT BT AGHFaRR Tl 81 Fballl ol . Tel. I BISfoRR &8l
Q1 G- 91 I8 © b I ¥l 1 Teged 25 BRIS 81 B! ... (FGLM). ...

SUFUTIF: 379 AIHT FHY [H 81 AT 8,317 96 S|

£t Wora FeuH: HsH, U1 9 R11 HeH, I A1 S=Argqul a1 sl
+...(TTY)...... U HEQUl {49 7 BT |

ST[HTAfY:3TTd @ AR & fava syl g 21 dfes a8t ward a8
2 fop &9 T 9 o offaR WY 181 fopam 211 S9! ST 7,38 STaTd ff <911 81 We

have to conclude the discussion today because we have no extra time.

it ot e 3l 984 Se9 &, IR °¢ I Y B

THE DEPUTY CHAIRMAN : No, we do not have much time. Four
hours were given. I see you only had five minutes and I think you have gone
much beyond five minutes. Even if I allow you for two minutes from another
Member's time, still, you do not have time. Please conclude. This is not a
story-telling job. You just come to the point, whatever you want to say and
finish it off.

SHRI SANJAY NIRUPAM: H=I 5 ¥ 10 fie aiR fag i

THE DEPUTY CHAIRMAN : No, I am sorry, I do not have any time..
it Wit feum: 3=7 T e B
SUHHTI: G TATET T2 319 STea] R A1y

ot <o Fream: &, gRTE! URe Sied] WS R gl 3T U
G o} fob It T BT 25 BRI Tead BIFT ATRTI MU BIg- 310l TR
H =T <1 21 I Yol b [E91d 4 Sl 83 RIS Bl Qe off, 51 dHa off 38 &
75 RIS BUAT RIS T 3h wrad 7 fear 1 g9d1 Adore Rib 8 a1 9
PRIS TUAT SH HHT Bl IR% A AT T 81 I8 25 FRIS BT Acad 98 8l
ATl T, GAN 90 A U1 oBR &b Ud slcd [ordl T, 918 H 98 sied
et TR 1 <=1 T
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gIcd &1 U1 AT BHRP 8-9 HRIS TUT | 35-40 HRIS BT Bl HHTS
T T DI TR el fordl 511 781 81 fhR 9 R & R T8 Bl Sl Ms€ —aed
oft ITH BT AT AT fb no airline companies will be allowed, 3T W@Tcﬁé
S Pl Sl GR BIcd © 98 YIRATSH dIcll dlell HHl & 9T 81 BRI
TIRASH Y& QIR AT I dlell Hous] &l G31 qR1 ave 9 ITe 8, forae!
T S. 3. TS, Hed &- TR AT Sexve , N 37 HHfT o Ugell IR
TRV 3T Sexve fa@mry o, S9H Sie TIRdSl 9 9 31u=T vaver fem
o1, WERT 7 I f3a1 o1 fhefl GO BRA HH & | Sige daR & IR 0|
M gFI HHfAl B Rotge &R faan Sie wRds Skl dwufaal e
gove & foh TIRUIE & AU 3194 Bled 8iF 91y, I8 150 BRI BV o Bl
TIR | MY BT fh TIRATET HHAT DT §H TATS el AT §1S § BIg-al]
WR ATS HHT & T defl STt 81 HSH,3MI™ B dhe+ B Aderd I8 8 b
9 R & YR IHR BT ALALIATS. b SR e 81 anregl § R qaqer @1 §
o =0 wRe & SWR qX1 fawarsr 21 oifh feu- Saveie ffrsd oi fafaa
wferer Al & &1 e St gamst & g St H, 8 Feobdl & Sferaer 4 a1
R &9 SI<HS & U W, I Sl MBI & 19 Iei gaqar g dl
THeH 81 ST S S Nfhas o Rith Uiact &t St &) ofifre foras
aT @ei {6 R 99T 98 gicd @1 91 99 999 96 U {6 aRE &
ool . onl faftd dfde wRe Te ads UeNce  HHEAI
Bl....(FaE)....

JURIHTIRT: YHE5 Sil, 319 7Y+ S8 IR SISy
it ot e s, ol #9 W T2l fhan g

IUFHTIT: Forg ST, MY e Hx forar 81 It is for me to decide

whether your time is over or not ...(Interruptions).... Mr. Premachandran,
please...(Interruptions)... You can not ask him.

sit dorg g feA, 31- W e &k =1fzel #sH, smuet #
JIATT TS §, YN Fa DI ATqP HAIETH H T T8 g b Jeds QIRUIS
Hex & 700 HHATRAT B G d).3R.TH. B deldR ofch Vel 8| eRT arell o
ITHT FATAT e AR E1.31R. Q. &1 ¥l Al IS, AGTS I Herdbell ol odl|
IR & IR HIT 95 TS TEASS o 41, 3R, TH. & ORI fearel| a8
31T Bl 81 81 dTedh| &b ($- SaveHe & qHY B9+ Ygl Bal AT [ Taiigst
B! RIS & IR A 3MMUBT T AT &1 Tg HHANRAT DI GR&T 5 sHI1?
IR DI GR&T e 81 B! ... (Fae).... HeH , IR- IR °el TolhR &
% 372 @ fI9g &1 aRa18 7 HT HRISHH I 8T 7l

THE DEPUTY CHAIRMAN : Please do not make allegations
against the Chair. You do not know that I have given you and the previous
speaker enough time. I have to finish.
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o} o feuE: 39 dRE IR-IR TIhI-TTdh! BIPp qHI < Bl Bls
SRERE

YU STIBT 2134 B &l 11 3 ART SIZH Ul BI aRb 3 50
ST TR ATSYIT H AT 50 FH7e ST, (FGErT). ...l don’t want to argur.

i} Wiora T 99 T 1 qRT < 99 STeidl. ... (FgH)....
# 3 HeYUl vy WR dle & oy @eT gon gl s a1 f$9-
SICHE ThHH A 2, I T Bl.... |

THE DEPUTY CHAIRMAN: I do not want to argue with you.

it wora few: § oy T8 B T
THE DEPUTY CHAIRMAN: We have to finish the business.

it Wora faews: # S € 6 39 a9 g1 T2 81 urh |1 weiey
379 &1 HIS-HIS Teal H A AR FTd1 Pl DI DI DI B AR 79 IR
H ISHR dIT TG AT MY G3I AATS el PRl SATY J3I Yh-Ueb 1l
AP, ATYHT ST Y8T R IE Bl URHILH ferl a1y

THE DEPUTY CHAIRMAN: The Chair does not want to argue with
the Member. It is not done here. I follow the rules. You have gone beyond
your time. You had Only five minutes and you have taken more than 30
minutes. You are encroaching upon the time of other Members. You should
not do this. It is not done in this House. Please wind up. Whether you speak
for five minutes or for 100 minutes, if you have a point to make, you make it
and then sit down.

Y ot FeTH: IR- IR SIHT- TTa B A IR1 v & e S 2
IR & 8, a1 A WeH BT B Tl 3T R JIRIY I8 § 6 Jrrs gaRure
AR A D A fmI ge , NI g, R-Ad D Ia A H A DI g, AA &
HHY U g & Ard1-AFsH AR &b T8d U BT Pl HaR T T, a1
S gexfRes uifcat off, SHa! 99 <o # I &1 18! f&ar M| 3R Ay &t
AR qIfet 3l O TRBR BT SATeT 99 fHerdT, IRGR BT STGT BATS Bt §
W TrEd § fh TRAR I AfBT SISt BT 99, ITH SATET W SITGT 3 Y
3R B U DI 312 BTH | TR TS S WERT 7 R-¥el # goctiirell @RI
forar & ok S9¥ 931 gRUIeferd ¥ 40-50 BRIS B9 Bl HATS &I 8 sAfTT
WRGR H FdeT Ho 6 9 T Bl IR 9971 SRUICTS I 310+ 81U H o
3TIR U GO | STel, T B8l 84 I8 HEYH B [ [SH-gREHT &b SRY
ST TN 88 2, D] GO BT AT 81 ST WIS Bl SR b TR $O
T2 B Aha 21 AT § IR-IR Moy frdgs w11 fb
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T FRBR P (12 < o T8 Frrg TIRUIS AR Bled dI A, R-Ad
THRUT B W31 H SR B Fo A b g &1 g8 iR gt &1 T+l &1
SIMEREIE

THE DEPUTY CHAIRMAN: Before Shri N.K. Premachandran
starts, I would like to say one thing. I have looked at the time. Each Member
from the 'Others Group would get five minutes. Please try to prioritise your
deliberation and questions.

SHRI N. K. PREMACHANDRAN: Madam, most of the Members
belonging to the Others Group may not be speaking.

THE DEPUTY CHAIRMAN: I do not know. I have got the names
before me. I have to go by the names. Do you have an assurance from Shri
Jethmalani that he is not going to speak? (Interruptions).

PROF R.B.S. VARMA: Madam, he has given his time to Shri
Sanjay Nirupam. (Interruptions).

THE DEPUTY CHAIRMAN: Shri Javare Gowda is not going to
speak because he has already given his time to Shri Sanjay Nirupam.

DR. M.N. DAS (Orissa): Madam, can you go through the list of
names?

THE DEPUTY CHAIRMAN: There are many names. I do not want
to waste the time of the House because even if you see the list it would not
make much of a difference. You can ask the Secretariat. They will give you
the names.

SHRI N. K. PREMACHANDRAN: Madam, at the outset, I would
like to support the demand made by Shri Sanjay Nirupam in regard to the
Centaur Hotel issue. It is a strange experience for me that a Member whose
party is supporting the Government and which is part of the Government, is
making serious allegations of corruption against a Ministry. I also support his
demand that a CBI inquiry should be held in this matter. That is my first point

Madam, we had discussed the disinvestment policy in the last
Session also. The hon. Minister, Shri Ravi Shankar Prasad, while
intervening
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in the debate, tried to distort the views expressed by the hon. Members since
morning. He was talking of a consensus. So far as my party is concerned, we
have a separate philosophy. The BJP is having a separate philosophy. The
Congress Party is having a separate philosophy. So far as the Left parties are
concerned, we are totally against the disinvestment policy. The Minister is
talking of a consensus here. Cutting across party lines, we all are opposing the
policy of disinvestment. The Congress is vehemently opposing the selling off
of profit-making public sector undertakings. The Shiv Sena Party is opposing.
Some other party is also opposing. What is the national consensus? How is the
Government going to disinvest the public sector undertakings? These public
sector undertakings, which are giving enormous wealth to the country and
assets to the nation are going to be sold out at. a cheaper price which has been
created, built up by the Government and common people of this country. Who
is benefited by this disinvestment policy? As a consequence of disinvestment
policy, the poor people, the working class of the society or the common
people are being benefited. No, Madam, it is not the poor people, the common
masses, or tax-payers, being benefited. The real beneficiaries are the multi-
national companies, the corpdrate houses, the rich people, of this country are
being benefited by the policy of disinvestment, and not the poor people and
working class of this country. That is why, we are opposing the disinvestment
policy. Even though we are opposing it, no consensus has come. Rather, a
different opinion has been created in this House. Almost all the parties are
opposing the outright selling of these companies, these profit-making public
sector undertakings. What is the specific answer of the hon. Minister, Mr.
Arun Shourie? Mr. Minister, do you have a national consensus to sell the
national assets of this country? If you are having, a consensus, national
consensus, what is the opinion of your Ministers in the Cabinet? What is the
opinion just .expressed by Mr. Sanjay Nirupam? The four Cabinet Ministers
also expressed their opinion in the Press. I am not going to elaborate this
point, because of the time constraint. Even Mr. George Fernandes, the
Defence Minister of the country, expressed his opinion, which has been
published in the Press also. I would like to quote what he has said, "In the
transfer of VSNL and IPCL, we have created monopolies with TATA and
Reliance." These are examples of rich becoming richer with the people's
money. That is taking place in this country; and the State monopolies will
become private monopolies. Is it good for the Indian consumer? That is the
big question now remains before the common masses and the people of this
country.

260



[4 December, 2002] RAJYA SABHA

Many times, Mr. Ram Naik, Petroleum Minister also expressed his opinion
against disinvestment of profit-making PSUs. So, Madam, there is no
consensus among the Cabinet's Ministers, as far a this disinvestment of the
profit-making public sector enterprises is.conerned. Then, on what moral
ground, under what mandate, this Ministry of Disinvestment is disinvesting
or privatising, or outright selling the profit-making public sector
undertakings? For this, I want a specific answer. Regarding the Centaur
Hotel, issue we have already discussed it. Madam, within a short period of
time, it has been sold. What about the sale proceeds? It has come out in the
Press, I need not mention about it. The same thing is going to happen in
respect of ITDC Hotels in Kovalam and other places. Madam, I know
personally the worth of this hotel, a prime location hotel is being sold just for
Rs.40 crores. The land value has not been assessed properly. And, so also the
hotel at Mahabalipuram, the richest place and an important tourist location in
this country. So many other hotels in this country are being sold. Madam,
what will happen to the Chairman and Managing Director of the ITDC? It is
reported in today's newspaper that Chairman and Managing Director of the
ITDC has tried to revive the ITDC hotels. The Ministry has also appreciated
the performance of the Chairman and Managing Director of the ITDC. What
has happened is that the PMO has intervened. Madam, in almost all the cases,
not the Prime Minister directly, as pointed out by Dipankarji, it is the Prime
Minister's Office that is intervening, in almost all the cases and Modern
Foods Industries case and the VSNL case. VSNL transferred its 30% shares
to the TATA's and TATA's are also divesting the shares taken by it. Madam,
all these things are going on. It is a clear and planned corruption that is going
on in this country. The money is being accumulated. As Pandit Jawaharla'
Nehru said, "The public sector undertakings are the temples of the nation.";
and these temples are being sold out at cheaper prices to the rich people. Rich
are becoming richer at the expense of the poor people of this country. So, I
would like to urge upon the Government; since there is a wide difference of
opinion regarding selling of the profit-making public sector undertakings,
they must review their position. And, when I say that they must review their
position, it does not mean that we had a consensus regarding conditional
disinvestment; there was no consensus on disinvestment as such. So, if
consensus can be reached, then, definitely, we will support it. At least the
profit-making public sector undertakings should remain with the State sector.

With these words, I conclude.
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THE DEPUTY CHAIRMAN: Shri Murli Deora. Now that so many
Members have spoken on this subject, I would request you to please abide by
the time so that we can hear the reply. There is no point in having a discussion
when we don't get the reply from the Government. So, keep that in mind.

SHRI MURLI DEORA: Madam, the hon. Minister, Shri Ravi Shankar
Prasad, has appealed to the Opposition and other parties that we must build up
a consensus to the good on the issue of disinvestment. And, Madam, just
before you came, we all witnessed what consensus they have in their own
groups and in their own parties...

SHRI SANGH PRIYA GAUTAM (Uttranchal): He spoke as a
Member of this House, not as Minister.

SHRI MURLI DEORA: That is okay. He is still a Minister.

I have never seen a Member of the ruling group making such wild
allegations, and I am very sorry that people, like Mr. Shourie, are still quiet
and not replying to the charges levelled against them...

THE DEPUTY CHAIRMAN: He will, when I allow him to.

SHRI MURLI DEORA: I just want to tell Mr. Shourie, what he has
said is nothing; he, probably, does not know what his masters in Mumbai have
said. I am in no mood to narrate what Mr. Uddhav Thackarey and others have
said on the Centaur Hotel deal. I am sure, Mr. Shourie, you will go into the
newspaper cuttings. You have yourself been a good writer and you are still
writing. You have time to write 10-15 articles in the Indian Express ridiculing
the PSUs; on ITDC, you say, there is a loot; on NALCO, your own Minister
has said, - you ask your Junior Minister - that this company will make loss.
They lack a clear strategy of marketing or salesmanship. Normally, when you
are selling something, you praise your product; you show the better side of the
product; you don't say that this product is bad TS &1 e a1 et ECaREE

B TG 31TST TE 4T oY Fet ATdhe MR T ST I 319 99 ¥ ¥ a1 @i
R 87 3IUD] SRT HIBICI BT $B I S ol DI ST o, I8 H A 3T
HRAT A8 G

We got freedom in 1947 and. the biggest issue before the people and
the Government at that time was rapid economic development of our country.
Right from sewing machine to needles, we were importing them. We were
importing every product in our country. Thanks to the vision of Pt.
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Jawaharlal Nehru, we could create the Bhakra Nangal, Rourkela and Bokaro
steel Plants. I remember, we were even importing cement. We were
producing less than 19-20 million tonnes of cement, we even imported
cement. And that is why cement corporations of India were created. An
amount of Rs.29 crores invested in PSUs in 1951 went up to- Rs.2,74,114
crore in 242 companies by March, 2001. And, I would say, even though I had
been a great critic of PSUs many a time, but they have served the nation. At a
time when the private sector had not developed, when there were no Tatas or
Birlas, who were ready to come to invest in the power sector, or, to put up
even a 1 million tonne capacity of cement plant, thanks to our industrial
policy, thanks to the vision of the Government which was ruling at that time,
that is, the Congress I, the country progressed, and today there is hardly any
product which India is not making; leave alone making it, in fact, there is
hardly any product which India is not exporting. Here, I would remind them,
especially, Shri Prasad, of one PSU, namely, the Cement Corporation of India.
The market price was Rs.61 a bag and their control price was Rs.18 a bag.
That was the amount of profit they were making. And, today, the same
company, the Cement Corporation of India, is closed down because the new
companies of Private Sectors and other big industrialists have came into
existence. The Cement Corporation of India, a PSU, could not compete with
them, could not deliver in time, could not manufacture the quality, and the
result is that the Cement Corporation of India, the IDPL and several other
companies were closed. So, this is right time and the Government is right on
this when it has agreed to sell a part of the shares or strategic sale of equities
to private sector, sector or to their own mutual funds like, UTI, GIC, LIC,
IDBI etc. I am really surprised that a man, who has written so much of
valuable articles, like Mr. Arun Shourie has failed to create a consensus
among his own people. Every Minister is criticising ..(Interruptions). Shri
Ram Naik was here just now. Unfortunately, he has left the House. You have
created a controversy in the PSUs, belonging to the Oil Sector. In February,
2002, the Cabinet Committee on Disinvestment decided to privatise BPCL
and HPCL. There was no opposition; a unanimous decision was taken. Shri
George Fernandes, Shri Murli Manohar Joshi and Shri Ram Naik, all
supported the decision. In August, 2002, the Petroleum Minister opposed the
same decision. I do not know why. On 7" September, 2002 the same CCD
put aside the earlier decision. I do not understand what this is. Where is the
consensus among your own Ministers, among your own Government? First
you sell this very product to your own Government, your own colleagues,
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then talk to the other people. I am sorry, if I disagree with some of my
friends from the Left here. I do not know why only the PSUs who are
losing money should be sold. Why should anybody buy them?
I
f
somebody is making profit today, it is not necessary that they will
make profit tomorrow again. The other mistake, the hon. Minister or his
department is making is the timing. You have to see what is the right time to
sell product. When my hon. friend talked about the Centaur Hotel and ITDC
PSUs. Now, when the entire world is suffering from the fear of terrorism,
tourism has gone to the lowest. And you are selling your hotels! ST

He¥ @R19 BT T4 3779 (Y1 Hrsde d2 S 8, 2R Ared | qifde sresl e,
A1 39 & MU H7T AT, When tourism picks up again then you talk about

your hotel. You are evaluating PSUs on the basis of profitability. Today no
hotel will make profit and the very fact that these people are making wild
allegations and are saying that within a short period of two months or three
months or four months, the company which purchased, has sold by earning
over 60 per cept or 65 per cent profit of the same hotels. I would request you,
please have your own policies clear. Please, have a consensus among your
own people. Then ask for our support (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Murli Deora is holding' on to the
mike. There is a short circuit over there.

SHRI MURLI DEORA : For those who have come from the lower
House the atmosphere is different (Interruptions). One example is the opening
up of the Insurance Sector. Like Maruti, if it was not sold earlier, it could have
fetched more than three times the price today. Because there was a virtual
monopoly and you see what is happening in the Insurance Sector. Now, we
have opened up the Insurance Sector for the Private parties. The companies
like, LIC & GIC are having a near monopoly of 95 per cent in the insurance
business.. We.must try to sell a product when we can get better price. Sell a
product when the market prices are higher. Another point, where the hon.
Minister must create an awareness is about the proceeds. What are we going
to do with the proceeds coming out of Rs.12,000 crores? You will never
achieve that. That may be a target. But as rightly asked by my friend, Shri
Pranab Mukherjee, what are we going to do with whatever proceeds the
Government gets from the sale of these PSUs? Here, I support our young
Minister, Shri Prasad, who said -- and even my Leftist friends will agree
- if the money received from
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disinvestment is going to be used for the social sector, it will create a better
environment, better atmosphere.

Lastly, I would only say that this concept of NDA has failed. This
concept has failed miserably. There is no consensus anywhere. The Minister
has got no guts. You are in charge of the Mines Ministry, but you have no
guts to go to Orissa and talk about disinvestment there, because you know
that you will be beaten up by the people there. What will happen to Mr. Arun
Shourie when he comes to Mumbai? You know very well what the Shiv Sena
fellows will do with you. So, the very concept of NDA has failed, and it is
time that this Government gave up this whole facade of NDA.

IYRHTIf: 1519 g[ae Sit, e e 3 did SIR7Y,31g A1 984 s
NEEAE

i I IF (SR Te9): FHed, H Heg 3 qiewl IugHrafd off,
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o S <l AfdT @Y. 7. Fol. & S I b Y IRBR DI 14000 (TEE
TR HRIe U W HY IS V8 &1 3R &R H I3H 8 Al bl IIeTe < af
SITY AT IR BOIR BRI BUY A &1 B Tl ST TS BOIR PRIS S TR P,
JITH ST Bl ST 39 dXE | Sff &1 81 sfov fes=avede &l Sl e
2, H I9P! QUIC IR gl AR hehdl SHBRIC &1 ATl 81, 31191 321 § RS
RRIE BT fA<iY =7l 8,37R $9 QRT bR & <l 89 Hel 7 Hel | ° Gl
TSI ST o FRelt SR St 7 e o fewg=avedic | i U1 o7 T81 © oFR
I TRATE T H Td B 71, I I dXE ¥ 918 PR oIl dl B B 8l
qTeT T8l §1 WieTd $aex § $9 U Bl ST 913G AT $9 B Sil ol AEROM
oft foh 399 U BT S RCdAR B o1 A1, a1 IR T I IRBR Bl 3ATST 39
I BT =IO RAT AT [ I8 41 Bl S| A, ewRH STt 31 geina o1
for S afd 7 g9 T A1fRYI U aE RIS BYY T Al B% A1 89 i
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HTel BH
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4.00 p.m.
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T Sf 7 3@, 99 AR a2 Bl S gY BHRT 3IR SHRI TS &l 41 I8 7 ©
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QST T 1T 311X 1991 ¥ 59 fIfeer &t Ufsham &1 IR g7l 4l 1999
H 50 TRUC IR AP BT Aleld] § 8T 3R 31 AT, 2002 TP ATeAd! I 740
RIS Y Tl fSfaSe TRBR Bl UTR 31T 3R 37d 1389 PRI DI Slcal Yoil
off| 50 TfIRIA IR IR 1999 TP &1 Al Pl 640 BRIS BUYY BT Yol [+
AIXDHR BT AT AR 740 TS T AN FSfAST Ut ganm o I Huit &l
feag=ave fohar 51 <81 81 91y &, S U | ad {31 91 =T &, WAl S Bl
AT 371 V8T & b R AlcTe! &1 f$dg=avedic &1 fhar Srwm ot &ol a8
e JFATRET B3I SFEAT (Aeh) T S| 8Hb! oIl & [ I8 A1 SNy bl
9d & fh 3R T B9 39a! feugReye 8! & <7 A1 & I8 Kl
TR 3 S fo1. a9 SITgem| I8 a1 Ay drefl a1d g5 1 $9fely HaledT,
HRT I8 PEAT & (& ot e &1 39 qR1 ufshan wR AfGaR &1 ooxd © 6
for ufeerd Jaex sfeefd ™ @ g0 fes=e X @R fhd daest &l &1
37T Y| B fafreer AT 31 RUIE 8, T8l I& q31 STHaRI & 3R § =g
o5 At w30 weley 9 R # gar} | i de &adt & S YhHeIH & S9H
HE1 1 2 1 39 fafrder &1 g1 ufdhar § R Faex P e QT SY 3iR Sl
Ugiferad ugrel € 9 Bk Haex & 3 AT &1 ST AT A Hhdl 39 a1
BI 2 [ gHa! FHle 31 9I1Y iR I8 T3 a1 S {6 5aqa! Sl BT i
B BTl bt Haest Bl g8 feag=ae B3 3R fohaapT T2t BTl 89 °Te Il
qfecter Haesl Bl fSHSIFE BT AT A% dTel UfeeTdr Haest dl fSHg=Re
BH| $HD TR 59 R A4 3 B SN 89 off §ohd & ST 31T
JHIET B DI STORd Bl

3 H, ,H IHR A Rt gob R &% o fafder & amf o= g
3iefl ST 78 oS oMY b 39 Xt Ufshan 1 <91 1 ARy Rved &1 prorsd 8
S| SAIAY #R_T JTRIY 2 o fadayul d¥ie & g9 T FHie a)d 39 TR
D5 [0 forar STY 31R 9 I 39 IR TR &1 IR @7 S|

DR. VIJAYA MALLYA (Karnataka): Hon. Madam Deputy
Chairman, I thank you for this opportunity to speak. All my hon. colleagues
have spoken with varying degrees of passion on the policy of disinvestment
and, of course, the conduct of certain transaction relating to assets that have
been divested. I am going to focus on disinvestment itself as a policy and
share with this august House my views. I am acutely aware of the time
constraint and I shall be as brief as. I can. In my maiden speech, Madam, I
raised the question of accountability in governance. Anything that the
Government does should be as accountable to the elected representatives of
the people, to the nominees of the State and to the electorate themselves. I
know that the Directive Principle of our Constitution say that we are a
democratic, socialist republic. . But does that mean that we are supposed to
own manufacturing assets? The Government should concentrate on areas
where the private sector will not be interested. The
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private sector, typically the world over, is interested in commerce. In a
country like burs, where we have such a problem of lack of education, lack of
adequate health facilities, poverty, I think, such sectors at affordable rates
should be taken up by the Government and the business of running industries
or manufacturing products should clearly be reserved for the private sector. In
any case all the assets that we talk about, whether it is the Centaur Hotel or
whether it is the IPCL, belong to all the taxpayers of this country. These
assets must be put to work with a clear focus on return on investment. Merely
saying that a particular public sector undertaking is profitable is not a
convincing argument because profitability does not necessarily mean
maximum efficiency. If we say that we are efficient, then we must be
competitive. We happen to have some sort of a phobia here in dealing with
Government's intentions towards such public sector undertakings. The way to
look at it would be to calculate the net return on investment to the
Government. If the financial returns to the Government by privatisation, at
whatever price, reflecting the prevailing circumstances produces a better
return on investment as compared to the dividends that these companies pay,
then they must be privatised. There has to be a focused economic approach
rather than a political approach to the entire process of divestment. I would
say that the Government should also reexamine the price earning ratios of the
public sector undertakings. My information that blue-chip public sector
undertakings which were profitable, had a PE ratio between four and six
times. Now these have actually risen after the divestment policy between 11
and 85 times. This has increased the value of Government investment in the
public sector units. If these have to be cashed out to provide a better return to
the Government, then that is the correct policy to follow. We also have a
phobia on monopolies and I do not understand why. There are some
companies that have huge market shares. But equally like in the United States,
you have the Anti-Trust laws. So, we can always protect the consumers'
interests through regulation where exploitation is not possible. But just
because a company is gigantic in size, should not mean necessarily that we
look differently at that company. It should, on the contrary, be appreciated
that a company has achieved a world class size and economics of scale.
Similarly, we have a phobia regarding the entry of multinationals. We seem to
think that the sovereignty of India is threatened if large multinationals come
and invest in our country. What is wrong if we today have several
opportunities for IT professionals in the United States and why should we be
worried about large companies coming into India either in the infrastructure
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or petroleum or oil sector or for that matter in any business? We should
welcome them and encourage competition because competition means that
the consumers will benefit. And, there is no reason why the consumer should
not benefit. There are too many rent seekers or, people, with vested interests,
not only in the private sector but, we also know in the public sector as well,
and these are the people who have their own vested interests to protect against
privatisation or who make it a point to misrepresent the facts so that the
privatisation policy can be criticised. It is fine to have a political debate and to
protect political positions. But the reality of the situation is, that privatisation
helps. In my State of Karnataka, we have invested Rs. 22,000 crores in public
sector undertakings. One such example is Mangalore Chemicals and
Fertilizers Limited which was given to my group. Suffice it to say that we
have implemented a Rs. 470-crore rehabilitation package and it is now a
profit-making company. It is out of the BIFR. The Government of Karnataka
could not run it. The MCF was on the verge of bankruptcy. And, today, we
supply 85 per cent of the fertilizer needs of Karnataka State. This is one
example of where a private company can, actually, turn around what the
public sector management had virtually run into the ground.

Madam, the labour issue, arising out of privatisation, is not such a
big issue. We have, in business, launched several Voluntary Retirement
Schemes, which are designed to benefit those who accept them. And,
typically, if a private sector company takes over a public sector company -
once again, I refer to MCF -- yes; we offered a VRS. But, the remnant
workmen, actually, were given a much better compensation package. So, to
try to compare public sector efficiency versus private sector efficiency is one
thing. But to make huge capital out of it and say that divestment should not be
pursued is something that is terribly retrograde. I may be referred to as a
capitalist. But, nevertheless, I am an industrialist and I fully support
privatisation and encourage the Government to use the proceeds of
privatisation for tangible social benefits such as education and health care and
there is really no need for the Government to be in the business of running
industry. Thank you.

SHRI B.J. PANDA (Orissa): Thank you Madam Deputy Chairman.
Perhaps, my hon. friends from Bengal will now be ready to hear a different
point of view from another industrialist. When my party and I start urging
caution and restraint on the disinvestment process, I believe, it merits
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hearing because of our credentials. Late Shri Biju Patnaik, in 1990, as the
Chief Minister of Orissa, even before liberalisation and disinvestment process
started in the country, in fact, got the process started by divesting some State
sector PSUs. I have always.been a votary of disinvestment, of even
privatisation, which is a distinction that another hon. Member made a little bit
earlier on. I believe that the Government should focus on governance and not
on commerce or business. But, Madam, the time has come where certain
events have caused us to re-look at the situation. I would like to emphasise
that my party and I remain committed as votaries of disinvestment but with
caveats. The objectives of disinvestment can be broken up into two main
areas - qualitative objectives and quantitative objectives.

At the beginning of the qualitative objectives are the fundamental
principles, which I just talked about that the Government must focus on
governance, which is where we have failed our country, largely, over the last
fifty-five years. We have largely failed our country when it comes to primary
and secondary education, when it comes to health, when it comes to
infrastructure development for the country, when it comes to eliminating
poverty. However, we have taken great steps in the direction of eliminating
poverty, but we have yet eradicated it totally. This is what on which the
Government must focus on. The Government must not focus on commerce.
The Government should get out of commerce. The other qualitative objective
is that we must do it with consensus. We must be participative, as the hon.
Minister himself has mentioned several times in this House. We must create
the perception, not only the reality, but also the perception of transparency.
Finally, qualitatively, we must build stakeholders so that we carry everybody
with us.

When it comes to the quantitative objective, it is, Madam, just one,
that is, we must maximise the returns. My fear is that for this sole objective of
maximising the returns from the sale of PSUs, we have often compromised
these fundamental qualitative objectives. That equation must be turned
around. These are the dangers. There have been allegations of impropriety.
My friend, Shri Sanjay Nirupam, has gone on at length. I would like to take a
different point, here. When it comes to such allegations. I would like to
reiterate, like he did, that with the hon. Minister in-charge. we can have no
better person to handle the disinvestment process in this country. But,
nevertheless, there have been some
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allegations. Now, what cannot be denied -- many of these allegations can be
denied and will be denied -- is that there has, at least, been arbitrage in the
case of sale of Centaur Hotel in Bombay. It is an instance of, at least,
arbitrage, where potential investors had got into the game, not for running the
hotel, but for making quick profits. Now, arbitrage, in many areas, is perfectly
acceptable. In the stock market, it should be acceptable. But, in the
disinvestment process, there is no room for arbitrage. And, particularly, if
there is a whiff of impropriety, then that leads to something more than
arbitrage. That leads to the allegation of crony capitalism. Mr. Minister, I urge
you, as a supporter, as a friend, if this tag of crony capitalism comes to be
attached to the disinvestment process, then, any short-term game, in the
disinvestment, that we make now is going to be completely ruined in the long
run by just not having the country behind us. I would not take much time,
Madam. You have put limits. But, I would like to talk about the NALCO,
which is relevant to me because that is in my State. Many arguments have
been made about the NALCO. I would like to cite some of them. It has been
cited as non-strategic. Many hon. Members have said that. But that ought not
to be the case. It is a profitable company. Many Members say that profitable
companies ought not to be privatised. I am not going to dwell on these issues.
I am going to dwell on the issue of consensus, on the issue of whether there is
participation, and whether there are stakeholders. Now, this brings us to the
issue of whether we should be pursuing strategic sales or not. As I said earlier,
Madam, by pursuing strategic sales, the Ministry has been maximising the
returns from the sale of PSUs. But, as I said before, that is not the
fundamental objective. The fundamental objective has to be, even if we get a
lesser return, if we have more stakeholders in the process, which we, perhaps,
can have if we have a public sale, then, it is not the issue of just privatising or
disinvesting one PSU, but the entire process of disinvestment will get a much
more positive fillip.

Madam, there are just one or two minor issues. I would just like to
complete this. Concerns were raised about building of monopolies in the
private sector. My friend, Dr. Mallya, has just pointed out that we ought not to
be worried about companies becoming very large. The answer is, perhaps,
sometimes we are putting the cart before the horse. There is a proposal for
Competition Commission. Our competition laws, in this country, are outdated,
and the Competition Commission needs to be put into place first because,
for example, one of the solutions that a
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Competition Commission sometimes employs is, to break up large
companies. Now, it would be ironic if we create large private monopolies and
then we pass a law which institutes a Competition Commission, which then
sets about breaking them up. This is putting a cart before the horse. We need
to put a few laws into place first, before pushing through privatisation of
companies like NALCO. With this, Madam, I would urge the hon. Minister
to reconsider it. I am not saying, 'don't disinvest NALCO; I am saying
reprioritise. Thank you, Madam.

THE DEPUTY CHAIRMAN: Now, Dr. M.N. Das. We are left with
very limited time, so, I think you will abide by the time-limit.

DR. M.N. DAS: Madam, Deputy Chairman, I am thankful to you for
giving me this opportunity. I will abide by the time-limit. Shri Pranab
Mukherjee, a senior and an esteemed Member of this House has already given
the details of how the present Government has deviated itself from the original
principles and concepts of liberalisation enunciated by Dr. Manmohan
Singhji, during the Congress regime. New, they have diluted some of the
concepts. I wanted to go into the historical background of disinvestment; of
how without using that the East India Company and its clout, exploited India
and destroyed all our indigenous industries. But there is no time, so, I will
confine myself to the specific issue concerning my State of Orissa. There is a
threat of privatisation of one public sector undertaking, that is, the NALCO.
This undertaking is earning huge profits, its exports are very high, and it is
earning a lot of foreign exchange for our country. Sir, on Monday, in reply to
a question raised by my comrade, Shri Jibon Roy, the hon. Minister admitted
that NALCO is one of the best plants in the whole world, and that it has the
potential for higher profitability. These are his recorded words. In the same
breath, the hon. Minister gave an indication that it may be privatised. Can the
hon. Minister give us a guarantee that a privatised NALCO would perform
better than the present NALCO? Madam, he is not here now, otherwise, I
would have reminded him of one phrase.

THE DEPUTY CHAIRMAN: I hope somebody must be taking
note of it.

DR. M.N. DAS: There is a biblical phrase that "A known Devil is
better than an unknown angel." So, a privatised NALCO may not turn out to
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be an angel. So, a known devil is not a devil, it is better than an unknown
angel.

Madam, I would like to say a few words about NALCO. Madam, we
have rich deposits of some rare minerals at some undeveloped places in this
country. And it is a gift for this country. And these have been bestowed not
because of any human effort or nation's effort. They have been given to us by
the nature. In 1975, rich deposits of bauxite were discovered at a very
backward, underdeveloped region of Koraput, which is a part of the so called
KBK region. These mines drew the attention of the Government, and that of
the scientists from all over the world. These mines were discovered in 1975,
but, I wish, they were found during the regime of Pandit Jawahar Lal Nehru.

He would have taken the immediate decision of making the best use
of that new mineral. Madam, it took more than four years to prepare the
feasibility report, about how far it is practicable, and what will be its cost, etc.
After all these reports were prepared, it was calculated that the Government of
India will be required to invest Rs.2408 crores. Since we required foreign
expertise, foreign machines, a collaboration agreement was signed with France.
Then, France gave us a loan of Rs.1119 crores. With that capital only, that is,
Rs.2408 crores from the Government of India and Rs.1119 crores from
France, a company was formed, that is, NALCO. And, immediately after the
Company was formed, in March, 1981, late Shrimati Indira Gandhi laid the
foundation of NALCO. Thereafter, process of development started at a rapid
pace. And, so much so, that NALCO had to expand its complex to five other
places for port facilities, for working out bauxite mines, for alumina refinery,
for captive power plant and for smelter plant. After all these things were
ready, the process of production started. Aluminium and alumina were
exported to several countries of the world. And, when some profit was shown,
late Shri Rajiv Gandhi dedicated this plant to the nation. In the year, 1989,
when late Shri Rajiv Gandhi dedicated NALCO to the nation, the profit was
only Rs.18 crores. But within ten or eleven years, that is, in the year 2000-
2001, NALCO showed a profit of Rs.653 crores. This year, that is, 2001-2002,
though the year is not yet complete, but the profit has been shown as Rs.600
crores. And, from its own resources, NALCO has paid off all the loans. Now,
it is a debt-free company. And, not only that, from its own resources, NALCO
is going to invest Rs.3,700 crores for further development. It  has been
recognised as
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the best and the largest alumina company. Hon. Minister, only the day
before yesterday, you yourself had admitted that NALCO was one of the
best plants in the whole world. Then, why has this question of disinvestment
come now? It is a profit-making concern with great potentiality. Besides, it
is earning foreign exchange for you. Out of the profit of Rs.600 crores this
year, it is paying 40 per cent to your exchequer. Why have you brought
NALCO under the guillotine of disinvestment? What is the ratiionale?
Hon. Minister, kindly excuse me, I hold you in high esteem, I admire your
intellect, your knowledge, your wisdom, but I would like to ask you one
thing. Are you going to sell the NALCO at a cost of just Rs. 2900 crores
when its value is already more than Rs. 15,000 crores? Are you going to hand
it over to some private company at a throwaway price like fish or vegetables?
That is one question.

Madam, it has been told that the value of the BALCO, I may be
wrong, was Rs. 5,500 crores. But the Government sold it to Sterlite Company
at Rs. 551 crores only. I do not know whether it is a fact or a fiction. I have
no time to read out or spell out the .lames of companies which have been
sold. Shri Sanjay Nirupam had raised a storm in the House as to how the
Government is throwing away our national assets to private hands at nominal
cost, almost no cost. Now, I am told that this disinvestment policy is
undertaken and implemented in order to fill up the gap in the Budget. Now,
Madam', through you, I have to put one question to the hon. Minister and to
the Government. The question is : Is it a fact that big corporate houses have
taken loans from the Government banks to the tune of Rs. 83,000 crores?
May I know what steps the Government are taking to recover Rs. 83,000
crores to fill up the deficit? Has the Government given any thought to seize
their Non-Performing Assets? Why not? Is it a fact that Rs. 150,000 crores
are lying as arrears of taxes with big corporate houses? Have you tried to
recover those tax arrears? So, if we have so many sources to fill the deficit, to
enrich the Government's exchequer, why do you want to privatise the profit-
earning public sector units at a nominal cost? How does it help the nation? I
owe an answer from the hon. Minister. Thank you, Madam.

THE DEPUTY CHAIRMAN: I think, we should have some time for

the Minister to answer. Shri Fali S. Nariman; ...(Interruptions)... Four hours
are over.
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MISS MABEL REBELLO (Madhya Pradesh): Madam, not a single
woman has spoken in this House on this issue.

THE DEPUTY CHAIRMAN: There is no question of a woman not
speaking. ... (Interruptions)...

MISS MABEL REBELLO: Madam, on these financial matters, these
public sector undertakings, is it only the domain of men? Can't women speak?
...(Interruptions)... Madam, we seek your protection. We talk about
empowerment of women, and giving them 33 per cent reservation and what
not, and you do not give one minute to a woman to speak here.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Miss Mabel Rebello, I have not come
up to you, yet, because, we have to abide by certain time. Your party
Members got more time than they had. Never mind. When we discuss various
issues in this House, we do not discuss them on the basis of gender. We
discuss them on the basis of our contribution and what we know about a
subject. It is not the problem of gender equalisation. ...(Interruptions)...

MISS MABEL REBELLO: You should give a chance to a woman
also.

THE DEPUTY CHAIRMAN: Sure; you should ask your Whip, not
SHRI FALI S. NARIMAN (Nominated): I am sorry to quench upon
my colleague's, my friend's time.

THE DEPUTY CHAIRMAN: Never mind; I am used to all kinds of
allegations. Ido not bother. ...(Interruptions)...

MISS MABEL REBELLO: Madam, I had sought your protection.

THE DEPUTY CHAIRMAN: All right; you have my protection.
Shri Fali Nariman.

SHRI FALI S. NARIMAN: Madam, ideally, if Government cannot
provide health, education, water and food -- and remember we are 140 in
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the human development index - and ensure that law and order is kept, the
sooner, perhaps, that they get out of business the better. How they should get
out of business is for the House to consider i.e. the modalities of
disinvestment. The important thing, however, is -- and this is the point that I
wish to make -- that this is not how the Constitution envisages the
Government of the future, i.e., the post 1950s.

Article 298 says that the executive power of the Union extends to
carrying on any trade or business. ' of course, the carrying on would mean the
closing down and also selling any trade or business. But, the way the
Constitution has been structured, the citizen's right to carry on the business
was conditioned upon the State being entitled to monopolise that business.
Therefore, the State was envisaged as playing a very big role in trade and
business. Article 39(b) and Article 39(c), which are supposed to be the
corner-stone of State Policy, which have all been forgotten after 1991,
provides that the ownership and control of material resources of the
community must be so distributed as best to subserve the common good. It
was under this Article that all the nationalisation laws from 1970 to 1990
were upheld by the Supreme Court on the basis that nationalisation laws
subserve the common good.

As for the slightly disingenuous argument of the hon. Minister of
State for Law, that the common good includes private good is totally wrong.
The common good means the good of the people as opposed to the private
good. Private good is not envisaged in the Constitution. Therefore, I am
impressing upon the Minister that one important consideration which
everyone has forgotten after 1991 is when the Government reversed the trend
of nationalisation. It forgot to change the goals in our Constitution. The
Constitution has been at variance with the policies of the successive
Governments. Privatisation, I am afraid, is anathema to the Constitution, as it
stands. You amend it. You take consensus of everybody and amend it that we
must privatise and that there should be a new goal. Perhaps economically it
may be a good thing to do. But, at the moment when you declare under
Article 37 that this is fundamental to the governance of the country, though
not enforceable in courts. We are not a court. We do not enforce it here. But,
it is fundamental to the governance in this country. Therefore, I respectfully
ask both the sides -- my learned friends from the Opposition and those in the
Government -- to consider the Constitutional goals and see whether we are
following these Constitutional goals or we are
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not following them. Therefore, I would respectfully submit that we have a
Constitution, which we have all sworn by.

A lot of members have spoken about China. The less we speak about
China the better. Madam, I say this with some personal experience. We have a
differfent political agenda; we have a different way of life. In fact, when I was
recently abroad somewhere in the Far East, a gentleman from that country
suddenly got up. In one of the speeches at the Seminar he said: In my country
there is a complete freedom of speech." Everybody looked very sheepishly at
him, because they were very polite. Then he repeated it and said: "In my
country there is a complete freedom of speech, but there is no freedom after
the speech." So, Madam, I do not think any member of this House would
appreciate that sort of freedom of speech, which that gentleman spoke of. It is
a very good thing that whatever we discuss or do, at least we do that openly in
public and there is no need to cite either the 13"or the 14" Congress of the
People's Republic of China. Yet, it is much better that the way we do it is
done ultimately by consensus. Therefore, in this economy we have ultimately
succeeded. I have great hope in this country. I may not have any hope in the
Governments of this country, but I have great hope in the future of this
country. I am sure that under the guidance of all the leaders, who are present
here, we will resolve in some way to find a modality of disinvestment that is
being talked about.

Madam, I will just take a minute. Who is running the public sector
undertakings? It is the Government. Who says that it wants to disinvest. It is
the same Government. Then why do we wait till the same undertakings are
mismanaged and suffer a loss before disinvestment? If there is no will to run
it rightly or wrongly, then why don't we concentrate on the modality of
disinvestment. We should see how we should disinvest in an open and proper
manner. That, perhaps, is the best way out, subject, of course, to the
constitutional mandate.

THE DEPUTY CHAIRMAN: Shri Narimanji, you understand
Gujarati, you speak Gujarati. It reminds me a Gujarati proverb - "TTSTT «JWI<A
tfr stATT fiRsrrft]" This is the wisdom of a Gujarati businessman. Now, Mr.
Minister, I have, may be, two and half Members to speak. Would you like to
have a cup of tea before you start? You are sitting here since 12'0 clock and, I
think, somebody can take down the notes, while you can go and have a cup of
tea.
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SHRI ARUN SHOURIE: It is very kind of you, Madam.
THE DEPUTY CHAIRMAN: Before you reply, have a cup of tea.
SHRI ARUN SHOURIE: It is very kind of you....{interruptions)

THE DEPUTY CHAIRMAN: You have a job to do, it is okay....
{interruptions)

SHRI ARUN SHOURIE: There are certain points which have been
made and my dear friend Sanjayji has made very strong allegations against
officers of our Ministry and I would prefer to sit here dutifully and answer
them. I have already informed the Prime Minister's Officer that I cannot come
for Mr. Putin's meeting. I am just here at your service.

THE DEPUTY CHAIRMAN: But a cup of tea can
be....{interruptbns) The House should allow you...(interruptions)... He
is sitting from
12 o' clock......(Interruptions) Somebody can take down notes and you can
have a cup of tea. You can go to my Chamber and have a cup of tea.
Somebody can take down the notes. Now, Mr. Jethmalaniji....{interruptions)
ST 3TqeT T AT 81 Please do. You are most welcome.  If you want to have
it, have it...{interruptbns) My room is an open house, perhaps, you don't
know. You can go and have a cup of tea with the Minister. You may
discuss the problem with him there {interruptions) Yes, Shri Jethmalaniji.

SHRI RAM JETHMALANI (Maharashtra): Madam Deputy
Chairman, I do not claim to be a maiden, but this is my maiden speech in this
Session.... {interruptions)

THE DEPUTY CHAIRMAN: How long? Shri Jethmalaniji, how
long you want to remain maiden?

SHRI RAM JETHMALANI: I never made that claim, Madam. First
of all, a couple of arguments, which are drawn from an economic philosophy,
which has been explored quite some time ago, need to be dealt with. One of
my friends who spoke against disinvestment and said that he is opposed to the
very policy of it, he described disinvestment as a shameless disposal of
national assets. I believe that we are the victims of
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our own verbal formulations. The best way to define 'disinvestment' is the
unlocking of mind-boggling amount of capital, which is locked up in a very
strong locker of corruption and ineptitude and is producing no possible
return. Thousands and thousands of crores of the tax payers' money and
the part of which we had borrowed on heavy interests are locked up in the
public sector and the public sector did not come even 1/12" of the interest,
or return which an ordinary Multani banker would have given, if that money
had been lent out on the hundi business ....... {interruptions)

THE DEPUTY CHAIRMAN: Listen to me. ...(interruptions) ...

SHRI RAM JETHMALANI: This was the reason why this capital
has to be unlocked and used for more productive purposes. Secondly, Madam,
we are under a mind-boggling debt. I do not have the exact figures but the
amount is so mind-boggling that the hon. Minister will probably tell us the
actual figures. I know only one thing that the servicing of this mind-boggling
debt appropriates about 75 per cent of our total tax revenue. The rest is spent
upon this monolith called -- the Government organisation. Nothing remains
for the poor man, nothing remains for the worker, nothing remains for the
trade union leader, nothing remains for economic development. Therefore, the
disposal of some assets which we have, became an imperative economic
necessity. It is much more shameful for a person to be a debtor, and have
creditors knocking at his doors all the time, and you having no means of
paying those debts. On the contrary, you go on borrowing more and more to
service the existing debts. I think it is much less shameful to dispose off a few
assets and liquidate the debt. The policy which was enunciated some nine or
ten years ago, when we decided to end the sorrows of socialism, was that the
proceeds of disinvestment shall be used for three purposes :- It shall be used
either for liquidating debt, or, for promoting health and education, or, for
making non-profit-making concerns, and giving them some kind of a new
look and new management, and making them profitable. My great complaint
against the policy of disinvestment during the last few years has been that,
first of all, two of these three objectives were illegitimate. The only legitimate
object of disinvestment is that this nation must get out of the mind-boggling
debt, in which it has been trapped, and the debt must go, so that the "service-
charges must remain for economic development, and development of the poor
people. But it is too late now to go into the legitimacy of the remaining two
declared objectives of disinvestment. But even those two objectives plus
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the third one, which, according to me, is legitimate, the proceeds of
disinvestment had never been applied to any of those three objectives, and all
that we are told is that this money is being put in the Consolidated Fund of
India.

Madam, I believe that this constitutes, if not legal, but at least, the
moral breach of trust to the people of India that the proceeds of disinvestment
have been applied for wrong purposes, for which they should never have
been applied. My friend, Shri Sanjay Nirupam referred to the sale of Centaur
Hotel. Madam, that has become a controversial sale, I must concede. But
precisely because the controversy was raised. I have examined the whole
transaction threadbare, to the best of my ability, to the best of my conscience.
I do not want to utilize my little time in explaining that there is nothing
wrong with that transaction. If at all --I am quite sure that, Shri Arun Shourie
will be able to meet the transaction--.... (Interruption)... I am talking of those.
There is, first of all, nothing in the sale transaction by the Government.
Secondly, the very fact that the purchaser from the Government made some
profit, that itself shows the comparative efficiency of the private sector.
When a private person sells an asset, he gives it a good look...(Interruption)...

THE DEPUTY CHAIRMAN : He is a Member of this House. He
has the right to express his view.

SHRI RAM JETHMALANI : Thank you. Madam, for defending my
right of free expression. When a private person sells his asset, he tries to give
it a good look. He does a little innovation here, he does a window-dressing
there, and unlike the Government, which is trying to sell because it wants to
liquidate its debt, he is in no hurry. He selects his purchaser; he finds a
person who is under an urgent, imperative necessity to buy, and he is bound
to. attract a much greater price. A bureaucrat will get ten rupees for the same
article, but a private person, efficiently conducting his operations, will
produce Rs. 20 out of the same asset. Therefore, this itself is an argument
why we should privatise. We should privatise more, and we should privatise
everything.

Madam, another aspect of disinvestment policy with which I wish to
deal is that its objective should be to get out of the debt trap as soon as
possible. For that purpose, what they have to dispose off is not their nonprofit
making concerns. That makes no difference. Sir, sell what you can,
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except that the retention of which is necessary from the point of view of
national security, from the point of view of preservation of sovereignty, and
for other great public purposes. If some asset does not fall within that very
important court, which is, essentially, to be retained by the State, and in the
public sector, you must sell off, perhaps, those profit-making concerns first,
because they will liquidate your debt early. And that is the main objective of
the disinvestment policy.

Madam, there has been some reference to the sale of petroleum
companies, oil companies. I do not understand that controversy. I believe that
they are ought to be open to sale, but I do wish to suggest that all sales,
hereafter, shall be subject to the principles of the Competition Law to which
we are committed. The Competition Bill has been examined by the Standing
Committee on Home Affairs, and that will soon become a law. The purpose
of that law is to see that nobody is in a position to hijack the prices; nobody is
able to harm the interests of the consumer. Don't create a kind of monopoly in
the hands of some people so that they can exploit others. Madam, I hope
when these sales take place, all the principles of the Competition Law will be
borne in mind. Predatory capitalism shall not be encouraged. That predatory
capitalism assumes, normally, the form of crony capitalism, and both of them
have got to be avoided.

Madam, I won't take long. One of my hon. Friends has said that
there are other methods of raising the revenue and bringing down the national
debt. Of course, doubtless, they are. Hundred thousand crores of rupees of our
tax-payers' money is bogged down in the companies of dishonest borrowers
who have borrowed money, but are not willing to pay back, and they are able
to get out of their obligation to pay either because they have a great clout, or,
somebody or the other goes and pleads for them all the time, and the law is
not enforced, or they take advantage of our legal system which, today, is,
unfortunately, in shambles. Madam, a dishonest debtor is, today, the most
comfortable citizen of this country because of the nature of the legal system
which we have. Unfortunately, nothing is being done to improve the legal
system. I hope the new securitisation law which has been passed will enable
them to recover these hundred thousand crores of rupees of public money, a
mind-boggling figure. I, therefore, hope that the compulsion to sell some
assets might, to that extent, be reduced. But, Madam, I only wish to say that,
ultimately, we have got into this debt trap and economic insolvency because
of, what shall I say, corruption, corruption of mind-boggling proportions,
which has come
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5.00 p.m.

to permeate every aspect of our economic life. Unless that goes, there is no
possibility of any economic development, there is no possibility of being
redeemed from the debt trap, and the present state of affairs will continue. I
hope, one of the reasons why we are privatising is to see that the
consequences, the evil consequences, the damage of corruption, do not fall on
the taxpayers, they fall on the private sector which practises corruption.
Today, it is falling on the tax-payers because the Government bureaucrats and
the Government are a party, and, therefore, the common man suffers. Thank
you, Madam.

JgRHTIf: 37T A =17 9 ol BiH | G2 BIs VRIS Tl Bl

3} 3R, TH. a8 (MERTY): HSH, §H SHIIY YBT o7 Rl AIH
e feafnfimer w8 81 912Ul I Madam Chairperson, I will be very brief.

At the outset, I extend my full support to the very rationale and logical views
expressed by the senior Member of this House, Mr. Nariman. He does not
belong to any political party; he is independent. He has put in a nutshell the
very objective of the Constitution. I don't want to elaborate on it. He referred
to the Directive Principles of State Policy. Now, have we been able to
establish a society free from exploitation, poverty, and drinking water; have
we been able to provide drinking water, right to work, equal status for men
and women? No. So, why is this exercise, and for what? Is the subject under
discussion of such top priority that deals with the basic objectives indicated in
the Indian Constitution, hoping to achieve those objectives? No, Madam.
Therefore, I do stress on the point. These objectives were set by stalwarts like
Pandit Jawaharlal Nehru who stood like the Himalayas and who gave the
framework to build the nation. Why have they adopted the policy of mixed
economy? They never reversed it. Of course, they fought for freedom, and
they got it. They adopted the Constitution- hoping to bring prosperity for all
people, not for just a few. So, they decided to adopt the policy of mixed
economy. Where is the need, today, for deviating from the policy of mixed
economy initiated by the great person, Pandit Jawaharlal Nehru. Certain
things were adopted by such wise persons earlier. They are valid even till
today, like foreign policy. We cannot deviate from such policies. But we are
deviating from the ideologies which were laid down for a better future for the
people of India. I would, therefore, ask: What are you going to achieve, and
for what? Now, you are going back to private monopoly again, instead of
State monopoly. For what? ~ What status do you want to give to the private
sector, as
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against the State sector? The speech delivered by hon. Member, Narimanji,
was, of course, on the positive side, but which is different from the goal
stated by hon. senior Member, Jethmalaniji. He said he was hoping that this
policy of the disinvestment would establish social democracy and economic
democracy, would establish a good education system, a good health system,
etc. But he was disappointed that neither that has been achieved, nor the goal
of disinvestment policy. So, my question is: Why is there such an exercise
which is not oriented towards the welfare of the people of India, towards the
welfare of the people of the nation. Now, I would like the hon. Minister to
ensure that whatever query has been raised by hon. Member, Shri Nariman,
that is, whether we are achieving the objectives of the Constitution, the goals
enshrined in the Preamble of the Constitution, in the Directive Principles of
the Constitution, by implementing the policy of disinvestment.

Hon. Member, Shri Ram Jethmalani, said that he wanted to have a
welfare scheme for the labour. What kind of a scheme is this? It is detrimental
to the employees. There will be retrenchment, displacement, VRS, contract
work, etc. The hon. Prime Minister is announcing the creation of new jobs,
whereas this Disinvestment Policy is decreasing the jobs. What about the
special status given by the Indian Constitution to the Scheduled Castes and
the Scheduled Tribes? They are enjoying special privileges because of the
Constitution. There is reservation in jobs. Of course, the Government itself is
reluctant to provide reservation. As far as the weaker sections are concerned,
it is a national problem. What is the guarantee that the private sector will
provide reservation in appointment and reservation in promotion for the
Scheduled Castes, the Scheduled Tribes and other weaker sections? If you say
that your Disinvestment Policy is on the top of your agenda only because you
want to achieve such and such things, please say those things, whatever it is.
You please tell us whether you are going to achieve the objectives pointed out
by Narimanji and Ram Jethmalaniji. I am opposing this Disinvestment Policy.
At the same time, as a rational man, I say that it should be reviewed properly,
and reviewed in such a manner and fashion that it helps you in achieving the
common good of the common man. There is a lot of confusion. Their
constituents say something. Shri Sanjay Nirupam said something. I don't
know what was that.

THE DEPUTY CHAIRMAN: It was about democracy.
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SHRI R.S. GAVALI: It was not about democracy. As you know, if
you apply a scent, there will be some smell. That is all. It is only an
indication. These are the faults. So, I request the Minister to review it in a
better way so as to achieve the common good. Thank you.

THE DEPUTY CHAIRMAN: Miss Mabel Rebello. If you take only
two minutes, I will allow you.

MISS MABEL REBELLO: Two minutes are not enough, Madam.

THE DEPUTY CHAIRMAN: You take two minutes. At least, there
will be the name of a woman on the record, about which you complain.

MISS MABEL REBELLO: Madam, I am told that we have already
lost 40 lakh jobs due to the disinvestment of a number of units. If they go on
disinvesting these profit-making units, I think, in course of time, we will lose
something like one crore jobs. Just now, my friend talked about the
reservation for the Scheduled Castes and the Scheduled Tribes. They are not
getting adequate reservation even in the PSUs. Once these PSUs are
privatised, the SCs and the STs will never get jobs. They are not properly
educated. They don't have the skills, and the private sector will not give them
jobs. What will they do? They constitute 21 per cent of the population of the
country. Similar is the case with women. Women are just getting educated.
They have some hope of getting jobs, at least, in the PSUs. Once they are
privatised, the women will be sitting at home, cooking for one hundred or two
hundred years more. This is what this Government wants. Earlier, we had the
public sector monopolies, where the bureaucrats and politicians were making
money. We paid for their inefficiency also. Now. the Drivate sector
monopolies will come and they will exploit the consumer, instead of giving
any relief to the consumer. I don't know when the Competition Bill will come.
They are just saying, it is coming. God alone knows, when it will come. I
hope it would come soon.

Madam, since I am coming from Madhya Pradesh, I would like to
speak about one profit-making company, that is, the National Fertilizers Ltd.,
at Guna. This company, at Guna, has been running at almost 100 per cent of
its capacity and it has been making profit for the last 10-15 years. Now, they
are thinking of privatising it. It is a gas based plant and it will always
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make profit and it is one of those companies that have taken the least subsidy.
The private fertiliser companies are taking huge subsidies from the
Government. The Government has to recover Rs. 10,000 crores from the
private companies and I do not think this Government has got the guts or the
capacity to recover the subsidy given to the private sector.

And, now, they want to sell the profit making public sector fertiliser
company. Only the large monopolists will get the benefit out of it. People
who are rich are becoming richer. This is one way of making the rich more
richer. The poor people are being decimated. I think the poor will have only
to commit suicide in this country, nothing else, if this kind of things go on.
Madam, it is said in Cochin there is a place Trichur, people told me, 30
people out of a lakh of population are committing suicides. Earlier, people
used to commit maximum suicides in countries like Sweden and Japan. And
now in the literate State of Kerala, people are committing suicide. It is
because of unemployment. And what is this Government doing? When they
came to power, in the manifesto, they said that they will create one crore jobs
per year. Did they create jobs? Instead of creating one crore jobs a year, every
year, at least 50 lakh jobs are being disbanded. What are they doing? You tell
me.

THE DEPUTY CHAIRMAN : I am not the Government. I can't tell.
Neither I have a company nor I deal with disinvestment.

MISS MABEL REBELLO : Madam, I am asking through you. I am
appealing to them to have some conscience and do something for the poor, for
the people who can not help themselves. I want to speak for one minute more.
They have sold a particular property of ITDC at Kovalam consisting of 65
acres of plantation, a prime land in Kerala, where land is so scarce. And a
piece of land, 65 acres, which if valued at today's prices, will cost Rs. 500
crores. And they have sold it for Rs. 40 crores only. When the stock market is
so low, and the tourism is not very good, is this the time to sell prime hotels?
Even if anybody pays Rs. 1,000 crores, he will not get this type of land at
Kovalam. They have sold it for a song. This is what they are doing, Madam.
This is loot of public fund.

Madam, they have sold a company in Calcutta, Jesops was sold to
Ruia Kotex which owes IDBI a lot of money. It is an NPA company. They
owe a lot of money to IDBI. And that company has been given this unit.
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Similarly, Essar Shipping, which is a defaulter company and owes 18 crores
to IDBI and that company is being considered to take over the Shipping
Corporation of India. If an NPA, a defaulter gets the Shipping Corporation of
India, what will happen to this country and to the assets of this country? I
really do not understand. And these people say we are disinvesting it to create
more jobs. We do not understand that logic. It goes above our head
altogether. We are common people. You please ask them to talk in the
language of the common people. This is all I ask you.

THE DEPUTY CHAIRMAN : So, now there is no allegation of
discrimination against women. And no allegation against another woman not
allowing you.

MISS MABEL REBELLO : I have never alleged.

SHRI JANARDHANA POOJARY : Madam, kindly see that the
voice of a woman is answered by the hon. Minister.

THE DEPUTY CHAIRMAN : Not only woman's voice, but men's
voice also should be answered. Mr. Minister, now you can answer. He has
heard you patiently. I have heard you patiently. Now let me hear the answer
patiently.

SHRI H.K. JAVARE GOWDA: Madam, kindly allow me to speak.
I will take only one minute.

THE DEPUTY CHAIRMAN: You had withdrawn your name. You
gave your time to Shri Sanjay Nirupam. Now you fight with him.

SHRI ARUN SHOURIE: Madam, this is the thirteenth discussion on
this -subject in the last two years. The twelfth discussion is going on on a
Private Members' Resolution. The eleventh discussion which took place in
the other House had collapsed because of lack of quorum. Today, we
really have a different kind of discussion, I believe, and it has been because
of Shri Pranab Mukherjee's scholarly and dispassionate opening. We have
had an erudite, a well-informed, a well-reasoned, a very cool discussion,
but for one altercation. I think this is a great progress. I will try to answer
each one of the questions. My only request is this. If the Members would
be so kind to listen to the answer, that would be enough........ {Interruptions).

287



RAJYA SABHA [4 December, 2002]

THE DPEUTY CHAIRMAN: He is speaking the same language
that you spoke, i.e. English.

SHRI ARUN SHOURIE: The only thing is, some of the remarks
that were made, were very farfetched. I will come to the other points which
were reasonable and I will answer them. Shri Rama Shanker Kaushik said,
"The report had been prepared by my friend and colleague in the Planning
Commission, Shri S.P. Gupta, and the Government was putting pressure so
that it is not released." The fact of the matter is, the report on employment
was published in 2002. Several hon. Members, including my colleague sitting
on this side, said that the C&AG had submitted a report on BALCO and had
charged us with undervaluing BALCO by Rs. 300 crores. The fact of the
matter is - earlier also I had an occasion to mention it in the House -- the
C&AG has not submitted any report on BALCO or on the Modern Foods.
Madam, you will remember, two Sessions ago in this very House, an
allegation was made that the C&AG had indicted us on Modern Foods. But
no report has come.

st Horg freuw: I gIve RUTe org Bl

SHRI ARUN SHOURIE: Please don't interrupt. I did not interrupt
you. (Interruptions).

ot ot freuw: A9, I8 300 BRI H 800 HRIS &I feTsIeHe Bl
g goe RUIC gl...(Jagm)

STy 3l gre RUIE &t 91 7 SITY| ST RIS 3y o 29t
TR IRIY| SHPT XBY BT B9 A RUIE 82 1 don't know.

it dor frews: 9, # e fe@r gl

THE DEPUTY CHAIRMAN: I do not want to see it. I am not
interested in it. {Interruptions).

3t Worg Fregwied |, 4301 St o Al Fel iR &9 o1l MU Hel
fo 1g RUIS 781 <11 I8 give Ruic €1 81 81, a8 RUIS 31g I WIgd 78] gs,
YE A1 HEI O FdAl 8,ellbT FE T8l PE Wbd b By RUS T8I
2l....(zaar). .

THE DEPUTY CHAIRMAN: If a report of the C&AG is final and it
is placed on the Table of the House, you have full right to refer to it. But no
draftis ..... (Interruptions).
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SHRI RAJIV RANJAN SINGH 'LALAN": Madam, it was there in
the newspapers. (Interruptions).

THE DEPUTY CHAIRMAN: I am not concerned with newspapers.
I am not bothered about newspapers. I am bothered just now about the rule.
What is the rule? The rule is, if a report of the C&AG has been placed on the
Table of the House, that is a property of the House. Newspapers are not the
property of the House.

SHRI ARUN SHOURIE: Madam, I would like to mention as to why
this confusion occurs repeatedly. The C&AG has a procedure. If they want to
ask something -- Shri Pranab Mukherjee knows it -- they do not send a
question. They send, what is called, a paragraph and the Ministry then sends
clarifications on that paragraph. That is what has happened. In October 2001,
one year ago, a paragraph on BALCO and on other things was sent to us. The
replies were sent to them in December. We are one year away from that and
there has been no response from the C&AG at all. A report of the C&AG
goes through three-four stages. I am sure, if it comes here, we will provide
explanations on the things that the C&AG writes to us.

it g ¥ witaw: amg g <L, .. (@Eer). .. ..

2} SIHR J@oI: A G o1 ? &1 AT YS! I8 a1 B 211 &1 |rel &
Y 3R TE gIoe RAE ... (Faur)...

sit er%ur TN feH, H ool ¥ A € o' Gadr g & a8 suat R <
Madam, just now, references, important references were made to Salem. I am
not on that. Salem is not a plant that Disinvestment Ministry is dealing with at
all. But, I think we should also know that the net loss of this wonderful
company in 2000-2001 was Rs.153 crores. That the accumulated loss of
Salem Plant is Rs.851 crores. Hindustan Photo Films was mentioned. You
will, probably, be surprised to know, Madam, that it was declared sick in
1996. That its paid-up capital is only Rs.199 crores, but its accumulated
losses as of last year, the 1** April was -- on Rs.199 crores paid-up capital - its
accumulated losses were Rs.1475 crores. And, it has an interest burden of
Rs.250 crores per annum and the provisional debt burden, in addition to all
those losses, is Rs.1791 crores. So, partial statements should not be made like
this. I will deal with the Centaur Hotel matter extensively. Because, very
great allegations against my colleagues in
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the Ministry have been made and certainly, they become headline news,
because they have been made by a party, representative of a party, which
is a part of the Government. But, I will first bring to your attention the
basic, two or three very simple points to show how even elementary
investigative reporting had not been done. Madam, the allegation was that
officers in the Ministry....(interruptions) .

THE DEPUTY CHAIRMAN: The question was raised. It is his duty
to answer. No...{Interruptions)...

SHRI JIBON ROY: It is better to respond to the policy issue.
(Interruptions)....

SHRI ARUN SHOURIE: I also come to that, Sir, because you will
then say that I have not answered Centaur Hotel. I am first taking it up.
Madam, the allegation was, the charge was, he said serious charge was that
officers in our Ministry had made money in this regard and that their
properties before and after all these transactions should be examined.
Therefore, my first point is that this was not being handled by the Ministry of
Disinvestment at all. How my officers could come and alter terms and make
conditions to disqualify parties and qualify parties and restrict the
whole competition to one or two parties? Madam............ (Interruptions),
just
one second.

#t o FreT: gR 31 ) feusweie, I8 fSug=wie MR
B HM 2l...(TIM)...

7} 3101 TR U1 21 8 WISl ... (yIEg). ..

THE DEPUTY CHAIRMAN: Mr. Sanjay Nirupam, I am not
permitting it. (Interruptions)....Nothing will go on record...(interruptions)... This
will not go on record. Mr. Nirupam...(Interruptions). ?%FR’, YT FaTel PUIR
BB THI MY dicl, 31T STh! Sa1d o5 ?ﬂﬁi’(m—c{?ﬁl’ﬁ) Please listen to
me. When a question is put up, let him, in his own way, reply. If you are not
satisfied, you can do whatever you. like, afterwards, but not

now...(Interruptions)... l.am not permitting it. Sit down. Mr. Nirupam, you
listen to the Chair. The Minister has to answer to the people who raised the
questions. It is not only you; it is everybody. You are not the only one who
should be answered. Let him speak... (Interruptions). 1 do not want to
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hear about the report of the Assurances Committee or the Privilege
Committee, whateverit is... (Interruptions).He is not yieldings...(Interruptions).

2t Shie= - 8<H, 39 917 U fde 21
ITFUTafa: TS frded T8
it Shteq I RABR T TR v fHde Bl

THE DEPUTY CHAIRMAN: He is not yielding...(Interruptions)
SHRI JIBON ROY: I am on a point of order...(Interruptions)

THE DEPUTY CHAIRMAN: Mr. Premachandran, he doesn't need
your support. He has got a loud voice. Now, Mr. Jibon Roy, what is your-
point of order?

SHRI JIBON ROY: I want to know whether the Minister of
Disinvestment can disown the responsibility of disinvestment.

THE DEPUTY CHAIRMAN: I do not know whether he has done it
or not...(Interruptions) Mr. Jibon Roy, I will tell you one. thing. Until I hear
his speech, I cannot give any ruling on your point of order, because I have not
heard him. I don't think he has even spoken for more than four minutes. In
four minutes, I cannot get an idea whether he is misleading or not misleading.
You just keep quiet for two minutes. Let me at least come to a conclusion
whether anybody has been misled or not. Okay? Now, keep quiet.

SHRI ARUN SHOURIE: Madam, there is a misunderstanding that
the Hotel Corporation of India which owns these properties in the airports, is
a subsidiary of Air India. Air India is one that put out the 'expression of
interest'. It was published in several newspapers. A counsel was being given
that they should be published in newspapers. I asked the Air India office to
fax me the 'expression of interest' that they published. It was published in the
Business Standard -- I have a copy of it -- on 11" October, 2000. That is
where the scene of Air India is. They handle the entire transaction. After all
the processes have been gone through, after parties have been shortlisted,
after the documents have been finalised, then, in September, 2001, we were
asked to handle the calling of the financial bids.
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Now, I will come to that. A point was made that the Jet Airways and the
Sahara Airways wanted to be a part of this whole process, that they were
excluded. This is the allegation. Now, I have with me a list of 28 parties that
were allowed to continue, and nine parties which the Air India rejected. I
would like to read out the list because it is a very serious allegation. And I
would be very grateful to be told whether the Jet Airways and the Sahara
Airways were in this. We were told that in the 'expression of interest', airlines
were excluded; and, now, Sahara has bought it. Look, exactly that has
happened. I do not know where it is; but in this expression of interest,
certainly, there is no qualification of that kind that airlines are to be excluded.
It is not so. Not only that, here it says that if any other company that had not
applied, wants to bid now to join this hotel as part of a joint venture, they can
bid, and they would be considered. So, if at any stage, Sahara did bid, the Air
India did provide them an avenue to come. Madam, the names of the
companies that were there include: (1) Arcon Hotels; (2) Asian Hotels; (3)
Ambassador Group; (4) A.L. Batra Group; (5) Bharat Hotels Limited; (6)
Cathay Pacific Catering Services; (7) Shelley Hotel Limited; (8) East India
Hotels; (9) Gate Gourmet International; (10) Grenada Campus; (11) Golden
Glue; (12) Hilton International; (13) Hotel Samrat International; (14) Indian
Hotels and Health Resorts; (15) Indian Hotels Limited; (16) Impact Travellers;
(17) ITC Group; (18) Jet Airways -- you are right; Jet Airways was in it and
was qualified -- (19) Karnat Hotels; (20) Mandarin Oriental Hotels; (21)
Maurya Hotel; (22) Nehru Place Hotel... 23"- Radhakrishna Hospitality; 24" -
Raffels Holding; 25" - some SATS.; 26" Sun Air Hotels Ltd.; 27" " Tulip Star
Hotels Ltd.; and 28" Unison Hotel Ltd. Now, the parties that were rejected,
not by us, but by Air India. At a meeting of the Board of Air India held on 9"
December, they rejected the parties -- Crown Flight Services, Crown Hotel,
Folio Holdings, HIC Employees Cooperative Society, International
Investment Group, OK.. Trade and Ringling Hotels and Restaurants Private
Limited and finally, the Standard Hotel. Where is Sahara in this? In any case,
if Sahara wanted to come in, they could have come in at any stage, and, in this
case, the meeting took place - Air India informed me on the 9" of December,
2000. They have sent me the minutes of that meeting, including the criteria on
which these nine parties were excluded. He said that JET was surreptitiously
excluded. In fact, it was there in the included list. Now, it so happens that it is
after all this had been done, that we come into the picture and only for taking
the financial bids. But, even on that, Madam, completely misleading statement
were made, and I will come to those, what happened, later on.
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This is the point. Such grave allegations have been made. All of you have
been very kind to me always. You always exempt me from charges of
corruption, but you made very serious allegations, against officers when they
were not even involved in this. You said there was a criterion for excluding
the airline companies. There was no criterion; whether there was any other
thing, I do not know.

SHRI DIPANKAR MUKHERJEE: You can have a CBI inquiry.

SHRI ARUN SHOURIE: I will certainly inquire. That is a fair
suggestion. I will ask Air India whether the airlines were excluded. But the
basic document is the advertisement inviting the expression of interest. There
is no disqualification like this that has been laid down and the criteria on
which those nine were rejected has also been spelt out by Air India in the
meeting of the Board. There was somebody called Mr. Punhani, the
officiating Director of Finance and convenor of the sub-committee. He
reported the whole of the proceedings which have been included, which have
been excluded, and why. I have read out the names. But such grave
allegations have been made! (Interruptions) Why examination? It is the
process of examination that I am coming to (Interruptions)

SHRI DIPANKAR MUKHERIJEE: Madam, many papers have been
quoted here by several hon. Members. (Interruptions)

THE DEPUTY CHAIRMAN: He is also producing his papers.
(Interruptions)

SHRI JIBON ROY: Let there be an inquiry. (Interruptions)

THE DEPUTY CHAIRMAN: He has said that he will inquire into it.
(Interruptions) No, no. (Interruptions) 1 am sorry, when Mr. Nirupam was
speaking, everybody was willing to give him his time. Now, I would like the
Minister to reply to Sanjay. (Interruptions) 1 have to protect Mr. Sanjay
Nirupam's right also. (Interruptions)

it ot freas: O 91a g1 T2 @rEdl

THE DEPUTY CHAIRMAN: Let him finish. (Interruptions) 373t

df3T/(Interruptbns) All right. Now sit down. Don't interrupt.  Listen
peacefully. If

293



RAJYA SABHA [4 December, 2002]

you really feel you want to know something, then the best thing is to listen.
You are not the one to answer; he is the one to answer, (Interruptions)
Sanjay, I am not allowing you. Sanjay, I am protecting you.

SHRI ARUN SHOURIE: Madam, I am not yielding.

THE DEPUTY CHAIRMAN: Mr. Sanjay, please sit down. I am not
allowing you to interupt. (Interruptions) Sit down. (Interruptions)

ft o frreTm: 99 ) aifere, 9E d Siferal
Suqumfa: 3fsul

Y S few: I8 19 Punhani T @t Rl adel 32 € 98 A
a1 Al B 1...(9g). ..

THE DEPUTY CHAIRMAN: Will you please sit down?
(Interruptions) Please, sit down. (Interruptions) It is not going on record
Please listen to me. (Interruptions) Please sit down, (Interruptions) No, the
Minister is speaking. Take your seat. (Interruptions) No, he is not yielding.
(Interruptions) It's not going on record. If he speaks or anybody speaks
without my permission, it is not going on record. (Interruptions) Let him

finish. 379 48 SVl MY I8 WAl ...(JIYM) ...3M7 93 Sl
...(TAUT)... AT AUH I did b 2l AP TIH <lgA < AT B
..(FEE)... A4 JFTUl ....(FIgF)... Then, you don't listen.
(Interruptbns)

SHRI BALBIR K. PUNJ (Uttar Pradesh): -We want to hear,
Madam. (Interruptions)

JIH HRIHA AR Wt #4371 (37 fasps at): 4, &9 STa19 G arsd
gl ...(Fagm ). ..

THE DEPUTY CHAIRMAN: Others want to hear.  (Interruptbns)

Take your seats. (Interruptbns) It is not to be reported. (Interruptbns)
Anyone who speaks without my permission will not be reported.
(Interruptbns)

Please sit down. You see, the Minister is on his legs. He is not
yielding to you. You should follow the procedure of the House. You may
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not agree with what he says. But you have to listen to him. I am not
asking you to agree to what he says. Surely, you would not agree with that.
But let him answer. You had put your query; he is answering the way he likes,
(Interruptions) 39 48 STSYl...(REYM)... AT FA4T & T8l dEd Bl

...(2T9YT)... I think you don't want to hear. (Interruptions) I have not heard

anything, that... (Interruptions) Sanjay, let him speak. You have put the
question; let him answer, (Interruptions) Please sit down. (Interruptions) 39

J3 SgAI...(FFeT)...I am saying that you are not listening. (Interruptions)

I will sit the whole night, but I would like to listen to the answer. Please sit
down. (Interruptions) You are infringing upon the rights of the other
Members who have put their questions. So, let him answer. You are not the
only Member of this House. There are others also. (Interruptions 319 CERSIER]

(Interruptions) Again? {Interruptions) What is wrong with you? Sit down.
{Interruptions) Go and have a cup of tea and come back. Yes, Mr. Minister.

SHRI ARUN SHOURIE: Madam, I will be returning to this matter
of Centaur Hotel in great detail. I will deal with the other points that Shri
Mukherjee and other Members have made. I will come to the issue of Centaur
Hotel, because you would be even more surprised when I give you the facts
later on.

Madam, I just want to deal with the point made by my esteemed
friend and defender in many cases, Mr. Nariman. Now, Madam, it is just for
information. Actually, the constitutionality of disinvestment was challenged
in many cases, and was specially argued -- if my memory serves me right, I
am subject to correction -- in the BALCO case, and the Supreme Court
completely endorsed what was being done and said that this was a policy
matter which had to be decided by the Executive, and that they would not
proceed against this. There is also some selection quotation of the
Constitution that has been going on. Article 39 says -- Ram was just
reminding me -- that assets are to be used to subserve the common good. If it
does not serve the common good, then, as Ravi's figures and others have
shown, a very different view has to be taken about it. But, Madam, even more
important, the other day, some hon. Members were quoting --Mr. Raghavan
was quoting; the ATADMK Member was quoting -- the Directive Principles of
State Policy. You please tell me whether you will want us to abide by the
Constitution and enforce article 44, to enact a Common Civil Code. Similarly,
why should we not enforce article 47, which talks about prohibition? Article
48 says, stop cow slaughter. (Interruptions)
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SHRI DIPANKAR MUKHERIJEE: Madam, I need your protection.
This is how he is trying to divert the serious discussion on disinvestment.
(Interruptions)

SHRI ARUN SHOURIE: Madam, I will start with points of
agreement. {Interruptions)

SHRI JIBON ROY: He is talking about the Directive Principles of the
State Policy. (Interruptions) The State policy is socialism. (Interruptions) You
cannot dilute the Directive Principles of the State Policy 378 EARCIE R i

R ... (TaeT)... 1 HBIIET U ... (FadT). ..

SHRI ARUN SHOURIE: Madam, this is the usual pattern of not
letting me reply.

IugHMf: 3t ST e7ral... (gaeT). ..

27} STa ¥, STST BRA W Al B 8] I, .. (FaeTT). ..

SHRI DIPANKAR MUKHERIJEE: He is not addressing the serious
issue of policy; he is not addressing the very serious issue of corruption. He is
replying... (Interruptions) There is a limit, (Interruptions)

SHRI ARUN SHOURIE: Madam, I want to start with the points of
agreement. (Interruptions)

SHRI R.S. GAVAI: Madam, I have a point of order. (Interruptions)
THE DEPUTY CHAIRMAN: No, please. (Interruptions)

SHRI DIPANKAR MUKHERIJEE: He is putting questions to us.
This is his practice. (Interruptions)

THE DEPUTY CHAIRMAN: Please sit down. What is your point of
order?

SHRI R.S. GAVAI: Madam, I have great regard and respect for the
Minister. But what right has he got to say that it is not incumbent upon the
Government to abide by the Directive Principles of the State Policy?
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SHRI ARUN SHOURIE: I am not saying that. (Interruptions)

SHRI R.S. GAVAI: By quoting the Supreme Court judgment, it
does not meant that we denigrate the spirit of the Constitution. This is
number one. Number two; in a way, he is showing his disregard towards the
Directive Principles of the State Policy. That is more detrimental and not
befitting of him. (Interruptions)

SHRI ARUN SHOURIE: Actually, you are showing disregard.
(Interruptions)

SHRI R.S. GAVAI: Madam, please ask the Minister to withdraw his
words. (Interruptions)

SHRI N.K. PREMACHANDRAN: You amend the Constitution.
(Interruptions)

SHRI DIPANKAR MUKHERIJEE: Is the Disinvestment Minister
above the law of the land? (Interruptions)

THE DEPUTY CHAIRMAN: There is no answer to that point of
order. It is out of order. (Interruptions)

SHRI ARUN SHOURIE: Madam, I want to start with the points of
agreement.

THE DEPUTY CHAIRMAN: I have given my ruling. This is not
the proper way. This is what I would say, "Don't have disorder in the House."
Let us discuss it. If you are really interested to listen to him... (Interruptions)

SHRI DIPANKAR MUKHERJEE: He is not serious. He is
provoking the Opposition. (Interruptions)

THE DEPUTY CHAIRMAN: I am serious. I want to hear him. I am
serious. I want to hear him very seriously. (Interruptions) Please take your
seats. Let us have a serious discussion; let us finish the discussion. This
running commentary is not acceptable to me. I don't like it; no Chair will like
it; no Chair will permit it. You keep on speaking, one here, one there, two
there and five there. No. (Interruptions) No. The Minister is speaking. I am
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not allowing, (Interruptions) I don't know what the correct answer is. Neither
I am the Minister for Investment nor for Disinvestment. (Interruptions)

SHRI JIBON ROY: The Minister should address those questions
which were raised during the course of the debate. (Interruptions)

SHRI RAVI SHANKAR PRASAD: Allow him to address those
points.

THE DEPUTY CHAIRMAN: Please sit down. (Interruptions) Yes,
Dr. Manmohan Singh wants to say something.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN
SINGH): Madam, most respectfully, I have to submit to the hon. Minister that
notwithstanding what the Supreme Court has said, the point which Mr. Fali S.
Nariman raised is bothering a large number of people. As far as I know, this
Government has never come before the House in the form of an explicit
policy document stating the objectives and instrucments of its disinvestment
policy.. All that we have is, bits of the Finance Minister's Part 'A' of the
Budget Speech. That can not be considered a formal policy resolution on
disinvestment, when we are making such far-reaching changes in the public
ownership of our industries through disinvestment there is clearly a need for
an explicit policy statement. When we want to nationalise an industry, we
enact a law in this House. Now, the Government is denationalising a large
segment of our industry, and it takes refuge behind what' the Finance Minister
has stated in his Budget Speech. The House never voted on that Budget
Speech. Therefore, I do feel, as I said yesterday, if this Government is serious
about a meaningful dialogue on evolving a national consensus, then, it must
properly formulate a resolution stating the objectives and instruments of its
disinvestment policy. The point that Mr. Nariman raised is a very valid one.

SHRI ARUN SHOURIE: The point that the Leader of the Opposition
made is a standard point and I will continue to try to explain the policy. Let
me continue, Madam.

I completely agree with what Dr. Mukherjee said in the beginning
that disposal of assets is not the core of economic reforms. The object of
economic reforms, which all of you pioneered and continued, I believe, in
large parts of the country, barring one or two places, is to unleash the

298



[4 December, 2002] RAJYA SABHA

productive potential of all the resources in the country, whether in public or
in private. This is just one of those devices for that particular purpose.

Secondly, I completely agree with him. I agree with all other friends
who have said that the capital receipts should not be used for meeting the
current revenue needs. Mr. Subbarami Reddy, and everybody, was saying this
and I completely agree with them.

SHRI JIBON ROY: What is this, Madam? (Interruptions)

THE DEPUTY CHAIRMAN: Can you sit quiet for five minutes? Or,
is there some problem with you? (Interruptions) Sit for five minutes, at least.
(Interruptions) He is replying to Mr. Pranab Mukherjee, who was the mover
of the motion. If you want that he should reply to your points first, it is a
different point. But you didn't speak at all. ((Interruptions) He is not
complaining, and why are you complaining on his behalf? The mover of the
motion, who spoke in the beginning, is not complaining. Why are you
complaining on his behalf? He didn't ask you to do that. At least, I don't see
that. (Interruptions)

SHRIJIBON ROY: I am not satisfied. (Interruptions)

SHRI ARUN SHOURIE: This is just the standard technique of
interruption. It is an unfortunate practice in our House. (Interruptions)

SHRI JIBON ROY: He is misappropriating the entire national asset.
(Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, what is this? Why this
(Interruptbn every now and then? (Interruptions)PROF. R.B.S. VARMA: We
have every right to hear the reply of the Minister. (Interruptions) Jibon Roy is
interrupting the Minister, very often.

SHRI JIBON ROY: That is our tactics. We want answers and he is
avoiding our points. (Interruptions) Do you know what policy you are
pursuing? It is our tactics, (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Minister, please continue.
(Interruptions)
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SHRI ARUN SHOURIE: I sincerely hope...{Interruptions)

THE DEPUTY CHAIRMAN: Please sit down, Mr. Jibon. Have
patience. I think you are tired by now. It is quarter to six. The whole day you
must be sitting here. Let him answer. {Interruptions)

SHRI ARUN SHOURIE: Madam, I would sincerely hope, one of the
results of the review that is supposed to be going on for three months
would be creation of a Disinvestment Fund, on the use of which there are
different views. There is a view that it should be used for creating basic
needs like drinking water; it is a very important point. Others have been
urging that it should be used--1 remember the Members from West Bengal,
at one stage, saying that it should be used -- for welfare activities in those
States where the units have gone sick or which are disinvested or sold.
There is another view, as Mr. Ram Jethmalani just now said, and others too
have said, that it should be used for retiring the debt. All these points would
be considered. '

I sincerely hope and I completely agree with that. We should move
to a situation where the capital receipts are not used for meeting the current
expenditure needs. That is one device by which the financial indiscipline is
perpetuated in the Governments, both the Central Government and the State
Governments. We should be really very cautious in this matter.

DR. MAN MOHAN SINGH: This is what is happening.
(Interruptions)

SHRI ARUN SHOURIE: Madam, I also believe that but for these
nterruption- for the last three months, disinvestment was proceeding
smoothly. You will be surprised when I use the word 'smoothly' for several
reasons. One is, please believe me, there was a complete change in the
attitude of the trade unions themselves of these enterprises vis-a-vis us. |
know that when our Secretary had to go to BALCO, guards had to be
provided to him. But in the case of Hindustan Zinc when the same bidder won
and went there, the workers greeted them with garlands. Now, there is a
change and I will come to it why there is that change. I would not mind
disclosing here that INTUC is working closely with us because in Manganese
Ores they want to have a workers buy out. I have myself been assisting them.
...(Interruptions).. There was a similar attempt by the employees of the CMC.
I had myself put them in touch with the venture
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fund so that they could do an employees and management buyer out of the
CMC. That did not succeed. So, they have been working closely with us.
There is also the case that there have been rapid and visible gains in the
disinvested companies. Ravi was just mentioning Paradip Phosphate. It went
to some bidder known as Zuari Chemicals. Its production increased by 200 to
250 per cent within four months. In the case of IPCL, their sales and
profitability have increased by 20 and 25 per cent. Their cost of debt has gone
down. The CMC has been able to now bag an international contract. Such a
rhetoric was put out on Modern Foods. Their sales are now double than they
used to be. Expansion plans are afoot and they have been announced for IPCL
for Rs.1000 crores and for BALCO to quadruple their capacity with an
expansion of Rs.6000 crores which is what will provide jobs in the tribal areas
of Korba belt where this plant is situated. This is also meant
....(Interruptions).. Madam, the reason the workers have also seen is that in
these companies, in these very companies, in many of them, there have been
no wage revisions, as you know well, Madam, since 1997. We made it our job
to persuade the successful bidders to immediately go for wage revisions.
Similarly in fact, as you know, Madam in the case of public sector enterprises,
even the Provident Fund contributions were not being deposited. An amount
of Rs.1578 crores of Provident Fund contributions which had not been
deposited. The ITDC was being mentioned. In the case of the ITDC, they had
not deposited Rs.375 crores worth of Provident Fund contributions. All that is
being turned around now. In the case of BALCO the wages have gone up by
20 per cent and eight allowances which had been terminated have now been
restored. In the case of Paradip Phosphate the wages have increased by 3C per
cent. They have been made effective since 1997. The arrears are to be paid
over a period that has been negotiated. The wages, as Ravi was telling, have
increased to Rs. 12400 per month per worker. In Modern Foods, wages have
increased by Rs.1800 per worker and because of our insistence and the
Government's concern that there must be an ESOP that some employees must
be given shares of up to two per cent in some cases at one-third of the market
price, they have been given. In these companies where these shares have been
given -- as in the case of CMC-- they have gained almost Rs.one lakh per
employee just because of the capital appreciation - even though, as my friend
from Maharashtra, Mr. Murli Deora, was pointing out, today the shares are
depressed. Now, it is a fact. I do not want to hide it. Shri Pranab Mukherjee,
very correctly, quoted statements of my colleagues. My own statements have
been quoted to say
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that we are at variance. There is no doubt that there has also been a suggestion
from many senior colleagues that the matter should be reviewed. That review
has taken place on the 7" September, 2002. Madam, 7" December is coming.
If there is any change in the policy, I will, certainly, report it to this House and
outside. But the point to remember is, as far as our small Ministry is
concerned - certainly, not a super Ministry or anything -- we are bound to go,
as every Minister is supposed to -- by the decision of the Cabinet Committee
on Disinvestment which has all the powers of the Cabinet in this regard. It is
presided over by the hon. Prime Minister. The CCD, when discussing any
particular issue, has the representation of the concerned administrative
Ministry throughout -- not only in the final meeting, but in the two to three
years that it takes to bring a transaction to conclusion. At every stage, at every
step, the administrative Ministry is involved. If there are other doubts,
naturally, there will be collective consultations and this process of inter-
Ministerial consultations are carried forward. In spite of what we have been
reading in the newspapers and in spite of the fact that the process of
disinvestment and privatisation has been, in effect, stopped for the last three
months, the fact of the matter is, I believe and I will report to the House, there
is a consensus in practice. Persons who are in the Government, in different
parts of India or from different parties, are all facing the same problems. They
are all gravitating for the same solutions. I have mentioned this in the earlier
case. Persons, who are now in the BJP, when sitting on the other side, when
reforms were pioneered, were shouting against it. But, when they came into
office, they continued those processes -- maybe, with various modifications
because of experience. But, in general, that is the case everywhere. That is the
case on disinvestment also. While we take each other to task, Government
after Government in the States, whem different parties are in power, are in
touch with us to, actually, follow and to find out what we are doing, how we
are doing and how should they do it. I just read out one letter. It is from the
Development Commissioner of Tamil Nadu. I am reading it out because the
ATADMK was very strong and the other day also they were very strong.
Today also he made an impatient plea- on some individual plant. Here is a
letter addressed to the Secretary, Disinvestment by the Development
Commissioner and Secretary to the Government, Mr. N. Narayanan, of the
Finance Department of the Government of Tamil Nadu. He says, "Dear Thiru
Baijal, as you are aware, the Government of Tamil Nadu have initiated the
process of disinvestment of its public sector undertakings. In this regard, I
wish to inform you that the Government of Tamil Nadu has
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decided to adopt the model being followed by the Government of India in the
disinvestment of the central public sector undertakings. I am deputing the
Additional Secretary, Finance Department, for learning the detailed procedure
followed by the Department of Disinvestment, Government of India, in
disinvestment. I request you to kindly instruct the officers to be available. The
fact of the matter is that two officers from that Department, from the
Government of Tamil Nadu, came here for two days, sat with us, went
through line-by-line what procedures we follow. Before this, the Government
of Punjab has been continuously in touch with us. They had sent their officers.
In fact, they had asked us, my own colleague, Mr. Basu has, actually, drafted
and then corrected the things that they have brought to us. You see the
structure that they have adopted -- they have Cabinet Committee on
Disinvestment, Core Group of Secretaries to handle it; as for appointment of
advisers, the method of selection of adviser is exactly the same. In the case of
the Government of Madhya Pradesh, they took a loan of 100 crore dollars
Jrom the Asian Development Bank so as to start the process. They did not
have money to start the process. So committed were they to this kind of
reform. In the case of Karnataka, he has just read out the policy statement of
the Chief Minister of Karnataka. I can give you, what I have been given, I
have not checked, the names of four profit-making companies of the
Karnataka Government where the process of disinvestment has started. In the
case of Punjab, the process has started for two profit-making companies -- the
Punjab Tractors and the Punjab Communications. I am told that both of them
are profit-making companies. You can access them on their websites. In the
case of Kerala, the reports are that a team led by the Chief Secretary of Kerala
had gone to the Asian Development Bank for securing a loan of 1800 crore
dollars. One of the principal points of reform in this regard is on privatisation
and disinvestment. I don't want to raise a ruckus, but I have details with regard
to West Bengal also. They have already set up a committee for handling the
whole matter. As that Committee has recommended, the Government has
decided to close two companies, having more than 900 employees. What we
call privatisation, they call, by euphemism joint ventures. They have also
decided to close six companies, which have 2500 employees. Four companies
have been selected for revival. I can give you the record in this regard.
Actually, in West Bengal, the Department for Industrial Revival and
Restructuring was set up. Dr. Mukherjee will remember, in 1973, twenty
companies were handed over to that department for revival and restructuring,
and all of them are as sick today as they were then.- The
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6.00 p.m.

Government of Andhra Pradesh has been one of the great pioneers. Mr.
Chandrababu Naidu has been so kind as to personally address workshops that
-we had organised. He has set up an Implementation Secretariat in the
Department of Public Enterprises. In that department, consultants from the
Adam Smith Institute are working with his officers. Some of these things, like
consultancy and others are in association with the Department for
International Development of the United Kingdom, which is the new name for
the ODA, which is equivalent to the USAID, in Britain. Dr. M.N. Dass, my
own dear friend, Mr. Panda, and others made impatiently some very great
points. What is the actual position? There are 68 public sector units. Thirty-
four of them have been closed. Only nine of them are making profits. I read,
"In November, the Cabinet cleared the sale of ten." I may be wrong. This is
what I have been told. It further says, "It is pressing ahead with a plan to sell
another 27 units." Actually, it was the first Government, in 1989, to have first
privatised the Ferro-chrome Plant of the State Public Sector Undertaking, the
ONC Alloys, in Keonjhar district. In April 2002, they had circulated a White
Paper on public enterprises reforms. It says, "The thrust, since 1981, has
changed from production to productivity, also from volume to quality of
production. This changed need can no longer be met by the PSE monopoly,
but by fair competition, which can be possible by encouraging multiple
private owners." Then, they say, "There is no alternative, for the State, other
than to carry out public enterprise reforms, involving restructuring and
disinvestment." Again, they say, "For core enterprises, the preference will be
given to strategic sale." Madam, I can read out to you a list of Karnataka
units, a list of nine enterprises from Madhya Pradesh, which are profit-
making, and which are now being put up for sale, and a list of Punjab units.
Even in Andhra, there is the Godavari Fertilizers and Chemicals, which is a
joint venture with the IFFCO. They have 26 per cent equity. That is a profit-
making company. They are unloading that also.

So, Madam, I believe there is a consensus in practice. And there are
many points of view within each Party about profit-making units, non profit-
making units, strategic sectors, core sectors and other issues. And every Party
and group will...{Interruptions)

SHRI PRANAB MUKHERIJEE: Madam, may I just interrupt for a
second? This is, precisely, the point that we are trying to harp on. You

304



[4 December, 2002] RAJYA SABHA

referred to 12 discussions that had taken place in this House and in that
House. But, unfortunately, not a single discussion was initiated by the
Government on a Policy Paper, which would be the, ultimate, final document.
Please don't mind it, you referred to a letter written by the Finance Secretary
of Tamil Nadu to your Secretary. Even the State Governments are not quite
clear about the procedure, about the functioning. Therefore, is it not
incumbent on the Union Government to formulate a policy, have a national
debate in both the Houses of Parliament, taking all views into consideration,
and thereafter, proceed further? This is precisely what we wanted. We are
raising certain questions in a debate initiated by Private Members, and you
are responding to that. Most of them are based on facts, but the basic,
fundamental, issue is this. Is this the only core issue of the reforms? Is this the
only way of revival of the public sector enterprises, or, is there any other
alternative? Have you ever explored that possibility? And unless there is an
informed, structured, debate initiated by the Government on a policy
resolution, how can we do that? This is precisely our plea to you.

SHRI ARUN SHOURIE: Madam, this is a fair point. For this reason
alone; as this point was being raised, when I was first given charge of this
Ministry, we had produced, what I thought was a very comprehensive and
detailed book. It was circulated to everybody. It is on the website. It was
circulated to every Member of Parliament also. But, if these reviews and
these important points that have been made lead to new points of view, I will,
certainly, come back to that. Sir,...(Interruptions)...

SHRI PRANAB MUKHERIJEE: I am sorry, Sir, it is not arising
simply because of our perception, it is arising because of the sharp
differences which you are having in your-own Cabinet. You yourself agreed
with this point. Therefore, it is high-time that these issues were sorted out,
and initiative taken by the Government. Why are you waiting for three
months? ...(Interruptions)... Just, let me complete it. Why are you waiting for
three months, that is, from 7 September to 7 December, when there is no
agreement of view in the Government itself? It is time that you sort it out. We
are not interested in having some factual information alone. Those are
important. We would like to have that information on the website. We would
like to go through all the documents which you are supplying to us. But what
is needed is a precise policy statement, outlining all aspects. Ten years have
passed, so, surely, we would like to scrutinize all angles and
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different perceptions. Dr. Manmohan Singhji has very correctly pointed out
that when we go for nationalisation, we come to Parliament, we pass an Act
of Nationalisation, including the NTC mills which were taken away under the
IDR Act. Now, when we are disposing of the assets, for whatever reason it
may be, which were created out of the taxpayers money; out of the borrowed
money, when we are going in for privatisation, is ij not incumbent on you to
come, on your own, with a Policy Paper, with a document, on the basis of
which there could be a discussion? This is my submission to you.

SHRI ARUN SHOURIE: Madam, I will continue. He has made an
important observation. The issue of profit-making companies was raised
many times. ...(Interruptions)... 1 have already mentioned to you that in the
State Governments where other parties are in office, no distinction of this
kind is being made. But, other than that, may 1 just
mention...(Interruptions)... Just one second, Sir. I will just continue.
...(Interruptions)...

SHRI DIPANKAR MUKHERIJEE: This is only half a statement.
...(Interruptions)...

SHRI ARUN SHOURIE: Madam, I am talking about...(Interruptions)...

SHRI DIPANKAR MUKHERJEE: We are talking about the core
sectors....  (Interruptions)... We are talking about a consensus on
disinvestment of profit-making companies. This is me issue. And most of
the parties; the Congress Party, the Left, the Shiv Sena, the Samata Party,
all, have said that they have reservations on privatisation of profit-making
companies. Does the Government want a consensus on this? If they want
a consensus on this, and, if there is a difference of opinion between the
Cabinet Ministers, I had suggested the Prime Minister should intervene. A
review opinion of the Cabinet Ministers may be sought. I know his
limitations also. The Prime Minister should come forward with a policy
statement on this issue, that is, the issue of disinvestment of profit-making
companies. Number two, as far as the definition of core sector is
concerned, the oil sector, the steel sector, need to be redefined. This is a limited issue
where we should have some consensus. Though we differ on major issues of
disinvestment, on this limited issue, I think, there should be some consensus. This
point should be clarified, once and for all. Madam, I want your directions. You can
intervene. I think, the Prime Minister should come over here. There is a difference of
opinion, even among the NDA allies, and among the Cabinet Ministers itself.
...(Interruptions) 1don't want
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to go into the details of the case. The corruption charge was raised, when I
started about the Stiglitz Report. So, when corruption reports are coming, it
may be true, it may not be true. When such things are happening within the
NDA, it would be better to clear them before the public. It is not that the
Opposition will charge you, if you ask for an inquiryqd <l ¥ 3R gl
CalIG %T ST | Then, it will become a model case, TSI TdT ofIT SITTIT|
Why don't you ask for an inquriy?

THE DEPUTY CHAIRMAN: The gist of the suggestions which
Shri Pranab Mukherjee has made, on behalf of the Left Front is --you are
replying to the queries, which have been raised in the course of the debate -
they actually want that there should be a policy document. You should decide
about it among yourselves. Once that policy is made, you should bring it
before the House. That policy should be discussed in both the Houses.
Thereafter, on the basis of that policy, you should decide whether an industry
which is profit-making industry, or, an industry which is not profit making,
should be disinvested or not. But that will be done as per the policy. The
State Governments will also follow the same procedure. So, this is a very
constructive suggestion. You can think about it.

SHRI ARUN SHOURIE: Madam, it is a simple matter. I will simply
consider it. May I just mention for the record that, actually, the book we
produced and circulated has been on the basis of many discussions and
remarks in this House. It is called, 'The Policies and Procedures of
Disinvestment.".. (Interruptions)..

THE DEPUTY CHAIRMAN: Let me listen.

SHRI ARUN SHOURIE: And all the policies, procedures, every
step, and every detail has already been put out in that. But, certainly, an
important suggestion has been made. I will certainly consider over it and
come back to the House.

THE DEPUTY CHAIRMAN: No, we don't want you to come back
again to have this kind of a discussion. The spirit of the discussion is that the
Members feel that in the absence of a proper direction, it may be correct to
some; it may not be correct to some, all these misunderstandings take place. It
will be better, if you iron out these differences with the help of certain
guidelines. If the Government feels , it can first discuss it outside the
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House. Then, it can bring it before the House. If you want to discuss it in
the House later on, the House will find a time.

SHRI ARUN SHOURIE: Madam, that is why I mentioned, there
will be many occasions for this to be done.

SHRI FALI S. NARIMAN: Madam, if you permit me. I want to say
something. The point which Shri Pranab Mukherjee has forcefully made is
extremely important that for a period of almost 10-20 years, there have been a
series of nationalisation acts. Most of these PSUs are part of that product. The
hon. Minister may also please consider that would it not be proper - since all
these were part of nationalisation enactments; that was the point made -- for
the Government to go through some sort of a legislation, or, a resolution,
whatever you may like to call it, to undo what has been done, in the public
interest? Everything is in the public interest. But, at one time, it was taken
over by the State in the pubfic interest. Now, we feel that it should be
privatised, or, whatever it is. Shouldn't that be by a process of Resolution or
legislation, as may be convenient to the Government? The hon. Minister may
kindly check it, because it is a very important point which has been raised.
BALCO has nothing to do with it. That decision has nothing to do with it. The
Executive decision or policy decision is a different thing. In all these
nationalisation acts, whether all assets have been taken over, public funds
have been spent for that purpose. Now, my point is, when you want to retrace
your step, how do you lawfully do it. And, that is a point on which we must
all decide and determine. I respectfully submit.

THE DEPUTY CHAIRMAN: It is like what we do in the case of
Repeal Bills.

SHRI FALI S. NARIMAN: Exactly, Madam. ...(Interruptions)...
THE DEPUTY CHAIRMAN: We think that there should be some
legislative measures to denationalise whatever the Government wants to

denationalise.

SHRI PRANAB MUKHERIJEE: It can be in the form of a policy
statement of the Government. We will adopt it.

308



[4 December, 2002] RAJYA SABHA

SHRI ARUN SHOURIE: Madam, you and Mr. Nariman have now
absolutely and accurately defined as to what are the points on which the
Government is obliged to come, in executive matters, to Parliament, and, i.e.,
that when a company was nationalised, or even if it was set up by an Act of
Parliament, we have to come back to Parliament for that purpose. Now, it just
so happens that ...(Interruptions)...

THE DEPUTY CHAIRMAN: For UTI; everything.

SHRI ARUN SHOURIE: Madam, Central Warehousing Corporation.
When an eminent lawyer, Mr. Nariman, was saying it, I first checked this
point, and I was told -- exactly what Shri Nariman has said just now and what
the Deputy Chairperson has mentioned -- that where an Act of Parliament was
involved, we have to come back to Parliament to seek a change or repeal of
that Act. Not one of the companies that we are handling is a company of that
kind. That is the point.

THE DEPUTY CHAIRMAN: No; that is for the legislative
purpose.

SHRI PRANAB MUKHERIJEE: That is why I am suggesting that
for these companies which were created by an Executive Order -- because a
huge amount of money has been invested -- you come out with a policy
statement. Let that be scrutinised, and. thereafter, you proceed.

SHRI ARUN SHOURIE: Madam, I will certainly bear that in mind.
Madam, various hon. Members ...

SHRI FALI S. NARIMAN: The non-statutory route is also
permissible. What the hon. Minister has said is that it should be then
completed through a non-statutory route, which would be in the form of a
policy statement or a resolution. If that otherwise meets with your ...

SHRI ARUN SHOURIE: Madam, we had considered this point of
view, and I feel that what you and Mr. Nariman had said earlier precisely
defines as to what is to be done.

Madam, the second point is this. The question of profit-making
companies and loss-making companies was again and again mentioned. I will
just state the facts. I will again say that; please believe me, it is not by way of
scoring debating points. It is not stating half-truths or anything like that. I will
just state the facts before you. One of these is, ... (Interruptions)...
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IgquTafa: 31 giferft TeHe 72T 3Tl 919 AT, I9 3779 S9 TR
1A B T | 3191 S &, B9 WR 91 DR <l ©...(Interruptbns)... Are you going
to wait till the policy statement comes? ...(Interruptbns)...

SHRI JIBON ROY: We are not per se against all these
disinvestments. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Pranab Mukherjee and Mr.
Nariman have said that a policy Matement should come. In the absence of a
policy statement, we did have a discussion. Now, to have a conclusion of the
discussion, the Minister has to answer. Do you mean to say that we should
wait till the policy statement comes? We cannot. We have to get an answer to
what we spoke. ...(Interruptions)...

SHRI JIBON ROY: We are happy that the Minister has agreed that
he would come with a policy statement. ...(Interruptions)...

THE DEPUTY CHAIRMAN: 1 am the happiest person.
...(Interruptions)...

SHRI ARUN SHOURIE: Madam, I did not say anything of that kind.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Actually, Mr. Jibon Roy, why I said
that I am the happiest person is because, now, you will keep quiet.
...(Interruptbns)...

St <o freuw: fsH|

Ju=rHTafer: 2T, 3t T2 o1rg ff T 81 S8yl YU EaR 93 S8yl

...(Interruptions)...Everybody is happy. Now; please sit down.
...(Interruptions)...

3t wor forea: feH, onen fime, ... (agm)... 31 AFTe @I T
NN

IYFUTIfT:  Please sit down, 3t 3T Sft 91l X8 €1 1 He is not

yielding. And, there is no rule in the rule book that if the Minister is not
yielding, you can still speak. ...(Interruptbns)... I cannot force him to sit down.
...(Interruptbns)... Noj; I cannot force him to sit down.
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£t Wt few: o Bier |1 fded af § &) wadr gl ... (Jaum)
ST I YT} I cHe gl 3T d9 dob fedg—aveHe Bl T b o1 a1yl
ST a1 BIeT 91 e cie <+ STl

SUAUMRY: 379 TeHe I 731 Sff 3, § o & weede it

SHRI ARUN SHORE: Madam, I would just mention the basic facts,
not to score points. During 1991-2000, disinvestment took place in 39
companies; 37 of them were profit making, only two were loss making. In
2000-2002, when I have been handling this whole matter... Of the 34
companies that have been disinvested, 26 are loss-making. We are now
working on 47 companies, of which 19 are profit-making and 28 are loss-
making. We are always told to follow the expert advice of the Disinvestment
Commission. They have now recommended disinvestment of seven
companies. They have submitted a report on them. Of these, five are profit-
making companies. Mr. Das took a strong objection to my saying that
NALCO would become SAIL, but, please look at SAIL itself. SAIL used to
be a profit-making company. Two years ago, a Rs. 10,000 crore package had
to be given to it, to prevent it from becoming a sick company. I am speaking
from memory, only last year Rs.1700 crores was given. This year, in the last
four months, things are improving, and the profitability of SAIL is also
improving. It is because of the tide in the market that everything is going up.
HMT. was mentioned the other day. A restructuring package was to be given
to HMT two years ago. In the case of HSCL, a financial restructuring is in the
process now. At one stage, the STC and the MMTC were making great
profits. They are now in the doldrums because their monopoly and canalising
has ended.

Y el AR a9 98 HR|

ot 30T TR Sl H A Ive IS TarHe I8! AR TR B
<t we g v g9, va. 1. o1 a1 g ?

1} 30T TR S 99 I &, T2 DI IR B ST & 2

it <ie oy ;g s9fery 9= <8 § fo 9a- afeyi oft € va.uq.dh.
P, 31T oTeT fIrBTST AT ITed Ta.TH. ). &l av=1 ufSat Iy &l
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SHRI ARUN SHOURIE: Mr. Pranab Mukherjee and others were
talking of disagreements among the Ministers in the case of the Plan
Document. As I mentioned to you, I can only go by the decisions of the
Cabinet Committee on Disinvestment. My colleague and I are a very small
team. We can only go by that Committee presided over by the Prime Minister.
Mr. Mukherjee is right that already six months of the first year of the Tenth
Plan have passed, and it is yet to be considered by the NDC. The Approach
Paper was approved by the NDC and the Cabinet. The Tenth Plan Document,
which has been approved by the Cabinet, provides for Rs. 78,000 crores from
out of the proceeds of disinvestments. That is almost Rs. 16,000 crores every
year. Now, if you take only the loss-making companies, you will never be able
to get the amount of this magnitude. There are 240 Central public sector
undertakings. More than half of them are making losses. In fact, 66 of them
are before the BIFR, as sick companies. If you try to go in for disinvestment
in their case, the BIFR itself will take eight years. Therefore, no disinvestment
is possible in those 66 cases. We can only report to the BIFR, which will then
consider it. In the case of Jessops, the Calcutta High Court has given a stay
even on the BIFR proceedings.

Therefore, if we proceed like this, even the Plan targets and Plan
finances would be in jeopardy.

The third point was made, with a great force, by Miss Rebello saying
that one crore people are going to lose their job. Forty lakh people have
already lost their job. Mr. Gavai, Mr. Chitharanjan and others have also
stressed this point. Please look at the facts from the year 199.1 to 2000, when
there was no strategic disinvestment, (interruptions)

THE DEPUTY CHAIRMAN: Please, let him finish. It is too late.
interruptions).

SHRI ARUN SHOURIE: From 1991 to 2000, when there was no
strategic disinvestment, public sector employment went down from 2.3
million to 1.7 million. Those jobs that were lost, were not lost because of
disinvestment. That was a continuous process....(interruptions)

£} FraiwR @Il HH, 370! =1 H gae G, (=@em)... 5
et % \wem SIRTTI Has he agreed for the policy“8"” IT 9 , I Iz 9l
... (FAG)... FE! A1 [SFHH g3l 2, T8 dl TR BT SRR B
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7} ST ¥R 1 R 91 ST 99...... (FaETT)....  HSH, ST GHE
IS

IUFUTIfY: SRR § ATUDT T8l FHST Heball, al bl BT 81 FH
REGIERIC IS RS EId

it daiwT qEelt: TIfoRT STagHe 3 X1 § F1..7 Is the 'Policy
Document' coming ITfeAT JUR 1 X2 & IT Ta1.... (e ). ..

SHRI ARUN SHOURIE: Madam, when I talk of policy, they talk of
the Centaur Hotel; when I talk of the Centaur Hotel, they say, talk about the
policy. When I talk about facts, they question me about policy papers.
....(Interruptions).... So, Madam, this employment was declining in

...... (Interruptions) ...

it ST I qRT HRTIT AT BT 37 BT & 2
SHRI ARUN SHOURIE: All this is going on

record.

....(Interruptions)... Madam, the employment was declining in the public
sector, precisely because, these companies were becoming uncompetitive.
This is the way to revive them, and I mentioned to you, by expansion of
facilities up to quadrupling of their capacity, by multiplication of production
by 215 per cent, in four months, they can be revived. That is the way jobs
....(Interruptions) ...

SHRI MANOJ BHATTACHARYA: You should be ashamed of that.
....(Interruptions) ... Persons appointed by you mismanage these
companies, and you have a hand in that........ (Interruptions)....

SHRI ARUN SHOURIE: This is the way by which jobs can be
created, and jobs can be protected. We can do that by expansions, by the
companies becoming better managed, by aggressive partners in all these
enterprises. Madam, an important point was made in regard to monopolies,
on creation of private monopolies also. The fact of the matter is that actually
the scale of even many of our giant plants is minuscule compared to world's
scale that you have to meet. If the NALCO is compared with the competition
from the ALCOA, today, the NALCO is protected by a 20 per cent duty on
imports. Have you seen advertisements against that? All this is being done to
protect aluminium producers like HINDALCO rather than
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the aluminium users. If I give you the facts on NALCO, you will then say,
that I am trying to lower the price of NALCO for bidders. Yes, look at the
product composition, you will see -- what is the difference and what is the
competition that NALCO is going to face in the coming years? But the
important point, Madam, is that many of these plants are very small. Very
forceful argument is being made that IPCL has been given to the Reliance. Do
you know about the scale of Reliance, when compared with such petro-
chemical plants in the world? Actually, the abuse of such market position in
India, at present, is well-safeguarded, because all these items are now on the
OGL and the instrument for beating down anybody, any monopolist in India,
who is misusing his market position for market manipulation, lies in the hands
of every Finance Minister. He just has to lower the import duties and thereby
there will be a flood of imports and the person will not be able to meet that
competition. The most important point, Madam, is that in the Competition
Bill, which Parliament is now considering, there is a complete redefinition of
the approach of the country. You will get an occasion to do that in regard to
market positions. The central point of the Competition Bill, which you are
considering, is that the criterion shall not be market dominance, but the abuse
of market prominance, which will then be checked by very many devices,
which your own Bill is considering. Therefore, Madam, in the case of the
scale of these plants, there is an old phrase - "In a village, a cobbler is a
monopolist, but you do not want to penalise the cobbler for being the only
cobbler in a radius of five miles." So, we have to see this. We have to be
internationally competitive and for that reason, I believe, that we must go for
higher scales and get over this phobia of monopoly, which is often used
against individual corporate houses. Then, Shri Lalan made this
g)int...(Interruptions)...He was saying that Ud 37el} SIS 81 8! § 39 99 9ol

foTUl Actually, if you look at the facts, it is taking us from eight months to
four years to complete a transaction, and many of them have already been
stopped, as in the case of JCM, for an indefinite time by both BIFR, after
going to BIFR, and then, both being taken to the court. So, there is no
alternative at all.

THE DEPUTY CHAIRMAN : Mr. Minister, how much more time

will you take?....(Interruptions)...

SHRI ARUN SHOURIE : Madam, if you want me to deal with the
other point, I can take that up...(Interruption )..5 firge < Y, 9 @ @R
ST 1 EHR I BIAT 21 519 WR Blcel $1 T8l 81 A 319 & el Madam,

there are two other points. If you don't want me to answer to one
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of them, I can go directly to the question of the Centaur
Hotel. ...(Interruptions)....

SHRI VIDUTHALAI VIRUMBI : Madam, he wants to say
something. Since we are already getting late, you can adjourn the House now,
and we can continue the discussion tomorrow....(Interruptions)....

SHRI ARUN .SHOURIE : Madam, there are three points regarding
the Centaur Hotel, and three points....(Interruptions)

SHRI DIPANKAR MUKHERIJEE : Madam, that point needs to be
clarified - whether he is coming out with the policy papers, or not.
....(Interruptions)...

THE DEPUTY CHAIRMAN : If you interrupt, more time will be
taken. And I want to bring the discussion to an end. ...(Interruptions)

SHRI ARUN SHOURIE : I am finishing it within ten minutes. I am
clarifying the issue of the Centaur Hotel. Madam, the first expression of
interest was by Air India in September, 2000. All this business of listing
parties, drawing up criteria, disqualifying nine parties, were all handled by
them. After all that had been done...(interruptions)...

SHRI SANJAY NIRUPAM : The criteria was finalised by the global
advisor, not by the Ministry of Civil Aviation or Air India. Please, correct it.

P6 Al Jle F B TE Gl (JAIH)... HrscRar Mfda gfage
TS T 81 Y Aebell| Tldel USATSOR 9d [oly dIge fhar gar o1l I8
Tl ol USdTgoR o 4 fear 2l

SHRI ARUN SHOURIE: Madam, if we come into the picture of
inviting the 'bids, when the first bid that was received, there were four parties
....(Interruptions)....

Y. T R aat: g weaTs TE A e

sit diaidR q@oll: MU Fears G & oy Adleng. saamasd
AR

SHRI ARUN SHOURIE : Last time there was a CBI inquiry, on the
first degree, Sir, everybody lost interest in the CBI inquiry. Madam, I want to
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clarify all the facts right now here, which were listed in the inquiry. There
were, in the end, four parties - AL Batra Group, Indian Hotels Group, ITC
Group, and something called Moroccon Hotel. This is the list of intent letters
that were submitted by these four parties. The list of parties who participated
in bids were, four parties - AL Batra Group, Indian Hotels Group, ITC Group
and Moroccon Hotel. The list of first round bids that were invited were from
four parties - AL Batra Group, Indian Hotels Group, ITC Group and
Moroccon Hotel. When the bids were received, only the Batra Group had
filed a bid; that bid was for Rs. 65 crores. That bid was for Rs.65 crores, and
the reserve price had been set at Rs.76 crores. The Inter-ministerial Group
reconsidered it. The Core Group, headed by the Cabinet Secretary, and the
Cabinet Committee on Disinvestment, decided to reject the bid. Then, we
were asked to re-examine it. I can read out those things to you. The Cabinet
Committee on Disinvestment directed us to reexamine the terms so as to
invite bids from more parties. There is no secret of the fact that the charge of
six per cent of the turnover by the Airports Authority was reduced to two per
cent. We, actually, went back to the Cabinet with three alternatives. If you
have time, I will read out to you those three alternatives that we have
submitted. The Cabinet chose this bid, reducing it from six per cent to two per
cent, and said, "Now, invite bids again." We went back to all those four
parties that had persevered; sent them all the information stating, "this is the
term which has been revised." We asked them to submit it again. We asked
the advisers to value the property again. Then, they came up with a reserve
price of Rs.78 crores. All that was kept secret at that time.

SHRI JANARDHANA POOJARY (Karnataka): Theee are all
manipulations. ...{interruptions)...

SHRI ARUN SHOURIE: Just one second. ...(Interruptions)...

SHRI JANARDHANA POOJARY: Madam, he has made a serious
allegation. ...(Interruptions)... It is a serious allegation. He has said that it is a
serious allegation. You have also admitted that it is a serious allegation.
...(Interruptions)...

SHRI ARUN SHOURIE: Do Mr. Mukherjee and Dr. Manmohan
Singh subscribe to that? ...Interruptions)... Madam, this change of six per cent
to two per cent was meant for all the properties, not only in Bombay but
elsewhere also. ...(Interruptions)... Just one second. It was meant for all the
properties of the Airports Authority of India, which were offered for
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disinvestment. And all the bidders, not only in Bombay, but in other parts of
the country, for instance, the Centaur Hotel in Delhi, were also informed that
this change had come about. They were asked to bid again. This person
increased his bid from Rs.65 crores to Rs.83 crores. That is what was, then,
accepted, because it was above the reserve price.

There are disputes about this. Murliji has been kind enough to tell
me, earlier also, about the time to sell hotels. He has made a very persuasive
point today. Sir, I tell you frankly that, every time, a transaction is to be
done", all sorts of good reasons are given; why it should be postponed for a
while. And what happens in the end? The charge is that in case we had done
the Maruti disinvestment five years ago, when Maruti had 85 per cent of the
market, an offer of Rs.9,000 crores would have come--somebody has
invented the figure of Rs.9,000 crores-from General Motors. Murliji also
knows all these figures. They said, "Don't do this just now. Hold on. Do
something more." Its market share fell to 47 per cent. In VSNL, it
is quite right......(Interruptions)... ~Chitharanjanji has said
.......................... (Interruptions)...

Just one second. ...(Interruptions)... Please don't interrupt me.
...(Interruptions)... How can you dictate to me?

SHRI SANJAY NIRUPAM: I want to make some submission.3Td

JITAUTT UR A S| ... (FIUT)..... AT AR BIcel UR TS| 374 31T FIR

{ WY FITFTAYS IR AT FER-FLR A S5 | HR Bled IR H F7a Fave
3R TR B §,39d1 A SIYI IFh 918 3R H dfeawrgs gl 1 will

accept that; otherwise, I should be allowed to quit. ...(Interruptions)...

SHRI ARUN SHOURIE: Madam, I have not yet concluded.
...(Interruptions)... Why can't I reply to the points made by Murliji?

Y Worg frem: few, Ua i rardl AT 21 uge B8 URWT ofdl off 3iR
76 BRIS BYAT IHT fhavs Rord Ug o1, @1 919 <fd) 2 IR¥iC &1 TS 78
PRIS BUY RoTd UTg¥ B 8 AhdT 82 Te! dl IRIP Fgad 8, Tet ar & SI=+1
e gl ... (FIIM). ..

st 3rpur TN : ASH , SN RI-RIT §ldl, S YIRS, FERT
TIRATS , 3 |9 A 37 81 TAT?.....(AGH)....

sft Wora fea: w1 fora| sreur Sit, U@ e ... (aum)... #sH,
H....(gaur)... R A |1 781 gatll....(agr)....
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THE DEPUTY CHAIRMAN: If you are not going to listen to him,
then, let the reply come tomorrow after the Question Hour. Then, you will
have to sleep and come back tomorrow morning, after the Question Hour,
he can reply. We cannot go on and on with these interruptions. Let him
finish.... (Interruptions)

SHRI ARUN SHOURIE: I will finish it just new.,...(Interruptions)

#ft dom e o9 der W Taf R w ¥ a1 ¥ W ),
4.09.99.0e. TR S BT a1 SR 87 AR W PRI, g8 AR FaTe] &
.. (JTEGT).... 3R § JEBTE 8 Nl g a1 S & e of B 31 Fardt
o Qg1 Sl ... (Eer). ..

SHRI ARUN SHOURIE: What Sanjay Nirupam is saying, is total
fabricated .....(Interruptions)...\ am going to come to that...(Interruptions)

3t Ao 19 Uh-Ua R STarg ST A1 § G- & ol TR g
«...(TAET)...

3} /U1 WY Ui BT 1 T GBI gl TP A ool SIAgAT ©, H o
IS TGHR GAT ... (FIETT)...

3t et AARM AR AP IETR H 8,3MIB] HIqH T8l TS|
o...(EETT)...

i} 301 WY 3T BT ATH TS AT B,31R Al & g H ol A
TS A8 ... (FTE). ..

JURAHTIR: IS a1l 721,314 G &1 ... (FaeTT)....
it o e IR Aol & IR # W ga1 SR, .. (Egr). ..

Il @S, 98 Sl oY g gAll 98 a1 @
gl...(FaE ). ..

S} T FAeH: I ST STRIY ST Y 31Ted &, 31901 TR Sft 3, I8
Tgd 81 e TS 81 ... (FauT)....

i} 31 A TR A A M IR B ... (FFEH)...
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#t dor@ freuw: ok w1 — w1 uar B, 98 A g il
..(ATAET)... § 3TYP! g4 § 6 q0RT BIACTAc! &1 ureaR 372l dYR
30T TR Sl BT FARTIC ... (FIET)... 9T 372MNP HYR o {01 R
BF R ....(FTH)... 3G § qarar g 6 o0 o B dvwe | i
Zl....(gau)... 3l T o1 § SR B 91 B Y87 271 379 H HET aTedl §
f% Shri Arun Shourie himself is involved in the deal.... (Interruptions). #
319 I8 IA ATEdT § [ JaRT SIAMUCIACT BT ISR 3N FRT BT SR
ATl....(FIHT)..... = qradid SBI 372D HYR A Bll....(FIE). ..

SHRI ARUN SHOURIE: I do not know who is Ashok Kapoor. ...
(Interruptions)

N g T § 9ea & wwer, e H oRlie HYR b YR f$eeq
G & ol IR gl ... (JIUT)... I8 IRIT T & b H 3R Y a1 Sirefan
gl ....(FIU)... o1 AR 1 AR Gl AIQH ©1 311 T H9 P a8l Bl
off| 319 # g AR §l...(FIHH)....

SHRI JANARDHANA POOJARY: Madam, he is...(Interruptions)

SHRI SANJAY NIRUPAM: Madam, my basic question is ...
(Interruptions) 6 IR¥IC BT ofdl TR 76 DR K] ST 1 ENIZ IS E) oIl TN &

URAC ....(FIUTT)... I8 AR a1 AIH &, 8H I Yo PR <]

SHRI JANARDHANA POOJARY: He is....(Interruptions)

THE DEPUTY CHAIRMAN: What is the problem with you?
{Interruptions). This is not the way. Why are you shouting in the House? ...
(Interruptions). No, I am not allowing you. (Interruptions) Sit down.
(Interruptions) I am not allowing you. Sit down ... (Interruptions) Take your
seat. I said, "Take your seat." You cannot shout at the Chair. You should
know it. You sit down. (Interruptions) You had been a Minister.
(Interruptions) If you like to be insulted before everybody, I have no
problem. I have no problem, I will do that. When I am asking you politely to
sit down, you should.... (Interruptions)

SHRI JANARDHANA POOJARY: You had done it yesterday
also... (Interruptions)

THE DEPUTY CHAIRMAN: I will do it everyday, if you do not
listen to me, I will do it everyday....(Interruptions)
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SHRIJANARDHANA POOJARY: We will also do
It..(Interruptions)

THE DEPUTY CHAIRMAN: Yes, you do whatever you like.
(Interruptions) Just sit down. I will bring it to the notice of Dr. Manmohan
Singh, who is so polite, that he has got such kind of Member in this House.
You just don't listen to, and look for a chance to just shout. There is a limit to
my patience also.

SHRI ARUN SHOURIE: Madam, I will just conclude with one final
point. The allegation has now shifted from some officers to some friend of
mine, whom I do not know. It is amazing. But anyhow, I will read the last
point, and, then, conclude, because, as you said, everybody is now getting
late. This is the question of lease document. Mr. Sanjay was right on that
particular point, and we have taken action in this regard. I will mention about
that. In article 13.4 of the agreement to sell between the Hotel Corporation of
India and the Batra Hospitality Pvt. Ltd, it was said, "Neither this agreement,
nor any benefits or burdens under this agreement, shall be assignable, by
either party, without the written consent of the other party". I will check up
with the Hotel Corporation of India. They have received no written request
from the Barta Hospitality for transfer of shares to the Sahara Hospitality, or,
whatever it is.

The second point is, there is an extract of a lease agreement between
the Airports Authority of India, as the lessor, and the BHPL for the lease of
the land of the hotel. That lease clause reads. "The lessee shall, subject to the
prior approval, in writing, of the lessor, which approval shall not be
unreasonably withheld, be entitled to mortgage, assign, transfer or sublet
these premises". I checked up with the Airports Authority of India that no
written request came to them for transferring the lease. Now, the Batra
Hospitality asked this question: "What have you done?". On one construction,
the benefits that accrue form the lease include the business of running a hotel
on the premises. For that reason, we asked them certain questions. They said,
"The company, BHPL, is continuing as a separate legal entity". The shares of
that company have been transferred. There are several judgements. Mr.
Nariman is not here. But he will remind us that there are several judgements
where the Supreme Court has said, "We shall go behind the corporate will,
and not merely look at the name of the company, whether it has not changed
the name. If the real contents have changed, we shall go behind that". They
were saying that the company is continuing. Secondly, they said, "We
have not transferred the lease".
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Another view was, "No, they were obliged to take the written permission of
the Hotel Corporation of India and the Airports Authority of India", which, I
am told by both the Hotel Corporation of India and the Airports Authority of
India, they have not taken. As we got contrary advices on this issue in the
Disinvestment Ministry, we have sent the matter to the Law Department for
their considered view. I assure the House that naturally, precisely as has been
stated, we don't want a transaction to be such that it will put the entire
disinvestment process under a cloud. If they give us an opinion, "Yes, it is a
fraudulent transaction; it is illegal in view of these documents”, you can be
sure that we will proceed against them.

Madam, there is one small point. The guarantee that was taken was
not from the new company. But it was a personal guarantee by Mr. A.L.
Batra. That personal guarantee will be encashed. I have no doubt on that. So,
please be rest assured that the process is under way on these matters. All
bidders were informed about the change. There is one change that was made.
That change was made after the decision of the Cabinet. There have been
three options. Informing only one party surreptitiously about the change did
not take place. None of these things took piace. Everybody was informed. If
you don't mind, I may say so, one of the bidders-not in that case, but in the
case in Delhi-who is a sitting Member of this House, would have also been
informed. I have not checked up with him. But I am sure, he would have been
informed of this change from 6 per cent to 2 per cent. {Interruptions)...
Everybody was informed. (Interruptions)...

SHRI LALIT SURI: Madam, I was informed. I would also like to
inform the House that I made a bid earlier. (Interruptions)...

SHRI ARUN SHOURIE: That is exactly a testimony.
(Interruptions).. There is cent per cent testimony. (Interruptions)...

SHRI DIPANKAR MUKHERJEE: What is this, Madam?
(Interruptions)...

SHRI LALIT SURI: You are all shouting in the House.
(Interruptions)... You should know the reality of what is happening in this
House. (Interruptions)... You don't know the reality of what you are talking
about. (Interruptions)...
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SHRI DIPANKAR MUKHERJEE: Madam, is it permissible?
(Interruptions)... Are we discussing a Bill here? {Interruptions)... This is too
much. {Interruptions)... This is too much. (Interruptions)... Why are you
afraid of an inquiry? {Interruptions)...

SHRI ARUN SHOURIE: Madam, I conclude by saying that I am.
thankful to all the Members... {Interruptions)...

SHRI DIPANKAR MUKHERIJEE: Why are you afraid of an inquiry?
(Interruptions)...

SHRI ARUN SHOURIE: Madam, I conclude by saying that I am
very thankful to the Members for the important points that they have made
and I will bear them in mind. Thank you for the thirteenth discussion on this
issue in this House.

THE DEPUTY CHAIRMAN: The House stands adjourned till 11
o'clock tomorrow.

The House then adjourned at forty-four minutes past six of the clock,
till eleven of the clock on Thursday, the 5t December, 2002.
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